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LOK SABHA DEBATES

LOK SABHA
Fridsy, May 4, 2007/Vasatha 14, 1929 (Saka)

The Lok Sabha met at Eleven of the Clock.
[MR. Speaxer i the Chair]
[English]
...(Interruptions)

MR. SPEAKER: This is Question Hour. Why can you
not wait for 58 ar 59 minutes?

Q. 421—Shri M. Anjan Kumar Yadav—not present.
Shri Kashiram Rana.

ORAL ANSWERS TO QUESTIONS
[Transiation/
Housing Finance Companies

+
*421. SHRI KASHIRAM RANA:
SHRI M. ANJAN KUMAR YADAV:

Will the Minister of FINANCE be pleased to state:

(a) whether several Housing Finance Companies with
doubtful credibility are operating in the country and are
defrauding the people;

(b) if so, the facts thersof;

(c) whether the Govemment has conducted any
inquiry in this regard; and

(d)ifso.mewnoomethereofandmeacﬁontaken
against such companies?
[English]

THE MINISTER OF FINANCE (SHRI P.

CHIDAMBARAM): (a) to (d) A Statement is laid on the
Table of the House.

Statement

At present there are 42 registered Housing Finance
Companies (HFCs). These are regulated by the National
Housing Bank (NHB). The NHB has not received any
depositor’'s complaint against any of the 42 HFCs
registered with it. However, in the recent past the NHB.
has come across one instance of an HFC which has
indulged in fraudulent activities. The Certificate of
Registration (COR) of the HFC has been cancelled and
criminal proceedings have been initiated by the NHB.
NHB has also come across instances of a few
unregistered HFCs carrying on the business of housing
finance. On receiving such information, NHB has
proceeded against these companies under the NHB Act
and has also filed winding up petitions in the various
High Courts.

SHRI KASHIRAM RANA: There is hike in prices of
land and real estate and there is no permanent interest
policy or formula for home loan of the Government or
the RBI. It has become very difficult for poor and
middleclass people to make their own homes. Such a
situation is prevailing now a days. Housing finance
corporations are misusing this situation. These companies
are tempting the needy, poor and middleclass people to
get more and more money. | would like to quote an
example. In yesterday’s newspaper, a real estate company,
through an advertisement, has given a promise that if
anybody’s wants to buy a flat in Dubai, they would get
a departmental visa. Such types of temptations are being
made. ...(7ntermyptions)

MR. SPEAKER: That is for Dubai property, not here.

...(Interruptions)

SHRI KASHIRAM RANA: it is concemed with the
housing finance corporation. But the situation is definitely
grave. Hon. Minister has also confessed that such type

‘of incidents have taken place. One instance of HFC is

given, which has indulged in fraudulent activities.
Moreover, the RB! is looking into the growing incidents
of fraud and it has also constituted a group, which has
submitted the report to the RBI. The report was circulated
among the banks but effective implementation has not
taken place. In such a situation and circumstances, |
would like to know from the hon. Minister as to what
steps are being taken to stop or check these bogus
housing finance corporations keeping in view the interests
of the needy people who have lost their money.



3 Oral Answers

_SHRI P. CHIDAMBARAM: This question concems
Housing Finance Companies(HFCs) which are defrauding
the people and | have answered that. We have not
received any depositors complaints against any of the 42
Housing Finance Companies which are registered with
NHB. i there is a bogus company which is not registered
under Section 29(A) with NHB, and which is defrauding
the public, that is a matter for the police of that State to
take action under the criminal law of that State. The
NHB is a refinancing bank and it deals with housing
companies which are registered with NHB but the ordinary
law of the land, especially the criminal law must be
invoked by the State Government and the State police.

SHRI KASHIRAM RANA: The answer given by the
hon. Minister also confesses that NHB have also come
across incidents of few unregistered HFCs.

MR. SPEAKER: That is what he said.

SHRI KASHIRAM RANA: What is the role of the
Govemment -of India and the RBI in this?

MR. SPEAKER: it is for the State Govemment to
look into &.

SHRI KASHIRAM RANA: After all the RBI announces
interest policy regarding home loans and it sometimes
increases the interest rates and sometimes decreases.

MR. SPEAKER: You can make this point in the new
Committee on the Centre-State affairs.

SHRI KASHIRAM RANA: Some steps must be taken.
Otherwise, poor and middleclass people would continue
to be looted by the bogus HFCs.

MR. SPEAKER: Shri Rana, those who are investing
in these companies, they should be little careful. Their
precious money should not be wasted flike this.

SHRI KASHIRAM RANA: As a layman, | feel | am

helipless. So, | would request that protection should be
given to them.

SHRI P. CHIDAMBARAM: There is no point in trying
to shift the responsibility to the Govemment of iIndia.
Criminal law of the country is administered by the State
Govemment. in fact, when an attempt is made to discuss
any law and order problem or crime in a State,
immediately, the Members rightly stand up and say, this

MAY 4, 2007
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is a State subject and this is under the State Government.
Now, the Law Minister is here, and he can bear me out.

The point is, the RBI is a regulator. So far as the
RBI regulates an entity, it will deal with the entity to the
extent of regulation. The NHB is a refinancing bank. 42
HFCs are registered with NHB. If there is any of the 42,
which are defrauding the people or doing anything in
violation of the Act, we will act. We have given you an
example of one case where we have acted. But
somebody who is not registered with the NHB, and who
is not regulated, cheats the people, that is a simple case
of cheating under the criminal law and the criminal law
must be enforced. The State Government and the State
Home Department and the State police must prosecute
that person for violating the criminal law of the land.
...(Interruptions)

SHRI KASHIRAM RANA: In this case, the
Govemment can instruct the RBI or the State Govemment
that such type of incidents are growing and they must
be stopped.

MR. SPEAKER: It is a suggestion for action.
[Transtation]

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, 42
registered Finance companies are operating through
National Housing Bank and these companies sanction
housing loans to the people in need. Sir, through you, |
would like to know the number of SCs and STs who
have been given loan through HFC. The rate of interest
should be comparatively low in the case of SCs and
STs, is there any provision in this regard.

[English]
MR. SPEAKER: This is a policy decision.

SHRI P. CHIDAMBARAM: | cannot give the number
of people who have got housing loans. This question
does not deal with the number of peopte who have got
housing loans. But | can tell you that interest rates have
varied from time to time depending upon the prevalling
RBI bank rate and the monetary conditions. For example,
let us look at SBI's home loan rate on a floating basis,
which is a benchmark rate. In 1998-99, it was 14 per
cent; in 1999-2000, it was 14.5 per cent. After that, it
declined to 13 per cent, 11 per cent and it further declined
to 8.25 per cent. Now, it has risen again to 11.5 per
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cent. So, over the last 10 years, the SBI's home loan
rate given on a floating basis has been between 14 and
11.5 per cent.

MR. SPEAKER: Q. 422—Shri Sukhdev Singh
Dhindsa—Not present.

Shri A.Sai Prathap—Not present.
Implementation of SISR Yojana in States

+
*423. SHRI KISHANBHAI V. PATEL:
SHRI SUGRIB SINGH:

Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether some States are comparatively slow in
implementing the Swarna Jayanti Shahari Rozgar (SJSR)
Yojana in the country;

(b) if so, the details thereof;

(c) whether the Union Government has identified the
main causes for it;

(d) it so, the details in this regard; and

(e) the remedial measures taken by the Govemment
to speed up the implementation of Yojana in these States?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (e) A Statement is laid on the
Table of the Sabha.

Statement

(a) and (b) Yes, Sir. The pace of implementation of
the Scheme of Swama Jayanti Shahari Rozgar Yojana
(SJSRY), being implemented in the country since
1.12.1997, has varied between State to State. Statements
showing State-wise physical and financial progress of the
Scheme, on the basis of Quarterly Progress Reports
(QPRs) received from the States/Union Teritories, are
given at Annexure-l and Annexure-Il.

(c) and (d) The causes for slow progress of the
Scheme in some States/Union Teritories are manifold.
Some of the major reasons are as under.

VAISAKHA 14, 1929 (Saka)

to Questions 6

() The Budget allocation of the Scheme being
small, there is a lack of enthusiasm among the
States/Union Territories in the implementation of
the Scheme.

(i) Lack of a holistic approach in the scheme to
address the other needs of the urban poor such
as shelter and basic amenities in addition to
the income generation needs.

(i) Lack of authentic Below Poverty Line and
Livelihood Needs Assessment data related to
urban ‘poor.

(iv) Banks not coming forward to provide loan
assistance to the urban poor in setting up micro-
enterprises under the Scheme.

(v) Lack of adequate capacity building of
functionaries at the local level implementing the
Scheme.

(e) The various steps taken by the Govemment to
make the Scheme more effective are as under:

(i) The Central allocation for the Scheme of Swama
Jayanti Shahari Rozgar Yojana (SJSRY) has
been significantly enhanced in recent years from
Rs.160 crore in 2005-2006 to Rs.250 crore in
2006-2007 and further to Rs.344 crore in 2007-
2008.

(i) The Basic Services to the Urban Poor (BSUP)
and Integrated Housing & Slum Development
Programme (IHSDP), launched on 3rd December
2005, as components under the Jawaharial
Nehru National Urban Renewa! Mission
(JNNURM) , addressed to the shelter and basic
amenities needs of the urban poor so as to
complement efforts under SJSRY.

(i) Funds have been released to State Governments
under Jawaharial Nehru National Urban Renewal
Mission (JNNURM) to conduct slum, below
poverty line and livelihood profile surveys in
cities/towns in the country so as to have an
authentic data base.

(iv) The cases of non-cooperation of Banks have
been taken up with Ministry of Finance/Reserve
Bank of India at regular intervals.

(v) In order to enhance the capacity of Urban Local
Bodies and other functionaries handling the
urban poverty alleviation programmes a ‘National
Programme on Capacity Building’ under
Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) has been launched.



Oral Answers

MAY 4, 2007 to Quesstions
Annexure |
Physical Progress (Cumulative) Under SISRY
Communlty Struchure (CS) USEP Uwep
Sho. ShalosUTs No.d  Noo No. of No.d Ne.od Nod Noof No.of  Ne.d Mo d No.of  No.of
Yows Town UPE Banslicides  CDSs s  COs  Benoicisdes Persons DWCUAs  Women TiCs  Mandays
undr  Cal idonliod  formed BPL  Appoited omicied Tained fomed Bemeftisies fomed  Coesied
CS  bmed (S Suvey wdwr wnder fn lnitw)
0 hidw) Conducted USEP DWCUAs
1 2 3 4 5 6 1 8 9 10 1 12 13 u
1. Andhra Pradesh " n7 AN 145 17 3% 90777 51087 16131 54380 74757 8970
2 Anmnachal Pradesh 17 4 001 8 17 42 34 8 1] 6 1205
3 Assam 87 87 090 87 87 7 7218 BG4 120 25 200 8%
4. Bihar 12 12 2@ 12 127 12 15429 4860 2120 19245 0 2815
5. Chhattisgarh 10 Y 7] 90 75 55 10088 9474 M8 1142 6590 4T
6. Goa 13 0 15 13 13 9 480 996 4 k] 1 14
7 Gujarat 148 117 14.00 192 149 51 35734 50883 7203 194 1968 2313
8. Harysna 88 6 94 68 0 17192 25635 6 BR 891 340
9. Himachal Pradesh 49 4 04 49 49 13 1649 388 54 397 31 (A}
10. Jammu and Kashmir 70 5 008 3 % 9 11384 20857 135 304 9 16
1. Jharkhand 0 0 000 0 0 0 0 0 0 0 0 000
12 Kamataka 215 216 9.00 215 282 60562 128363 1661 12520 13552 7346
13 Kerala 58 58 1026 59 58 115 18291 40562 1796 16468 86X 291
" Madhya Pradesh 33 B/7 W30 512 33 208 99626 105561 3520 9651 14797 2948
15 Maharashia 47 237 1444 45 189 74803 158825 5454 31538 22312 3BR
16. Manipur 2 28 460 k4 2 2 0 208 % 0 8 600
1. Meghalaya 6 8 04 5 6 6 1710 14 1| 1 0 18
18. Mizoram 2 3 088 3 3 10 160 5369 37 0 0 1538
19. Nagaland 1 8 148 f 1 14 812 2303 m 208 0 221
2. Orissa 103 103 940 0 103 70 271180 21251 1824 13083 2144 2385
A Punjab 13 131 1057 mn 133 0 8568 14061 48 20 106 509
2. Rajasthan 18 0 25 0 183 0 4014 2774 304 1027 452 247
2 Siddm 4 1 000 0 46 4 4T e 12 0 220 3N
2. Tami Nadu 9 TI8 4006 763 TI9 263 28076 37974 6342 14353 16555 8484
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VAISAKHA 14, 1929 (Saks) to Questions 10
1 2 3 4 5 ] 7 8 9 10 1t 12 13 "
2. Tripura 13 13 049 13 13 18 4270 12262 109 1840 170 5.37
2. Uttaranchal 6 50 004 n 63 0 812 1414 2 20 23 007
21 Uttar Pradesh 624 64 5623 1251 623 0 130592 122638 3363 9732 8443 7.7
28 West Bengal 128 126 5820 5 126 233 18686 77900 319 1404 19694  36.39
2. A & N lsiands 1 1 001 1 1 1 47 0 10 0 4 555
2. Chendigarh 1 1 021 8 1 3 3154 7 23 3 000
3. D & N Havel 2 0 000 0 2 0 67 219 5 0 0 094
2. Daman & Diu 2 2 004 1 2 1 0 0 0 0 004
Delhi 9 1 123 198 0 0 1124 2570 47 58 5% 000
Pondichemry ) 1 181 7 5 1 1748 9743 362 089 1070 409
Total 3755 3310 33740 5485 3645 2159 716218 948943 52434 197834 192855 612.14
Annexure I
State Wise Financial Progress Under SJSRY
(Rs. in Lakhs)
Opening Balance Total Fund Released Total Fund Available Total Expenditure Unspent Fund %o
(as on 1.1207) (1897-2007) Reported Ex::dv
Si.No. StalesUTs Contral Staie Total Central Stale Total Central Stale Totll Centd State Totad Cenira Stae  Total
1 2 3 4 5 6 7 8 9 10 1" 12 13 1 15 16 17 18
1 Andva Pradesh 117850 280756 460606 1258043 7610.07 2019380 1376183 1111750 ME7006 076418 967584 1964000 200775 124200 5284 7884
2 Anachel Pradesh 48 19941 S 26686 T U0X MMM 20 BB SIS X082 MM K4 AW BB AN
3 Assam 260 %216 108478 23147 11472 25580 30 141688 AM0GB 61216 2897 284113 4NB4 1187H 1NS 0B
4 Bhwr 85 43BN WS /BT  6HX 455 VS0 X THIZD 271661 251001 5266 126340 61615 188464 M
S Chhatiogwh 000 000 000 24063 SROS4 28047 224083 58084 280047 120224 013 160137 103830 19071 12940 568
8 Gos 19884 5306 2190 8406 BS M99 220 1189 M1 1508 MW/H 2648 RN L0 1501 686X
1. Gujerat 163526 53467 2198 SS5117 189008 45025 72643 49175 OMN8 S78B3 215892 48T 185760 3NW 29143 NS
[} Horyorn M7 17097 64T 30003 B106 2S00 WO 1A ATIABS 205041 105951 4018 6341 R 593 &N
9 Himachel Pradesh 6700 44094 63808 4008 19151 615 6817 6345 1R L 274 12 R M L %N
10. Jornmy and Kasheie 0081 ME00 93821 1517 11S318 20494 104237 160178 JMAI5 93 1013 250406 BB BIES B0t TN
" Jedbend WA UGE W4T RN WM MET 0TS 1ZEM M8 000 000 000 07548 1ZBEM B/ 00
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1 2 3 ¢ 5 6 7 8 8 10 1 12 LI 7 S | 18 7 ®
2 Kamatia 7186 BIEH LTS SMSH7 256552 NS0 147690 53241 1SBSOSA  BGBMS0 474088 1363288 158508 64IA3 22646 8588
0 Komla XIS SN BAIM 43W05 149658 SBI5AD 469280 200653 660933 BIWH6 MR SM0748 103284 25801 . 129185 &M
W Madye Pradash 13047 166348 05385 1188662 3166.00 105271 1327700 4G2057 1810666 1000596 444978 1454574 316103 3JMM 680 MR
1Y Meharashins A M567 660061 1294010 383613 1687623 1682504 OGBSIH0 23MS4 1282643 MMGEB4 1730327 3M6S1 28496 6BIST UM
1 Maripr M 5B BBHM MO0 W8 SRN 9% 4551 1IMGT TS 4912 MBS 872 648 162 WM
1. Meghslaya 19675 12810 3486 33564 1418 MR SR40 228 TG R0 15000 47819 04N K19 264 6N
1’ Mzoam 67 %9 9058 24314 TO06 330220 259681 79597 WM 08341 MEY 2NB SNVH 00 SN0 uUB
! Nagaiend 15062 8000 20082 77752 WS00 122 980 67500 180314 84221 SBOA1 142281 8593 480 1M0S3 BN
2 QOuissa 2255 6N 111634 31284 9197 263 459 161358 515897 270899 158050 43058 T5H0  RW  MRB  MB
A Puyb 8737 527 17015 64860 BSAH4 101384 149597 SETR2 28379 13058 6753 0081 15® 42 3568 MM
2 Rajasten 1285 183161 316017 BIGAT 114178 46125 SIAM0 MW G124 WU 26393 619361 12335 A6 1RTE WS
a Sadim UM 8B 10616 MIES 1241 4006 M55 1077 B2 IBH MG MEM 103 9 2008 %64
- ool Neck BB 0627 TULS 9055 25098 218 M0 67725 187628 GSTBA G216 1620000 210119 3B 249628 M8
-3 Tipm 5025 195 9820 15906 5011 27907 18731 SN006 AHTLY u&m M5 BB S Me BN BN
% Utacanchel 000 000 000 T7S6BE 2094 GTTE0 TS6S6 2084 9H0 2085 GER 26777 SBM MR 08 2B
2. Uty Pradeeh 2M 465064 TR 2109135 602 2110406 220414 1075335 US540 2023717 102620 I4EIW 701 74 446 @M
3 West Bongal 103583 164321 267004 623610 172444 796054 TeT2MB. 765 1080058 657288 31797 97268 60614 18786 887 00 9188
-} A & N kionds 10043 000 10043 26106 000 26106 X4 000 H14 3N 000 NP AL 000 U0 2M
k] Chandigarh TR 00 7770 M 00 MEN ™MD 00 WD BB 00 BB ML 0 0L BB
£ D& N Hovel B134 000 BN AT 000 277 MM 000 WM XSH 00 MS% QS 000 6B LN
2 Dasan & D 8165 000 8165 1618 000 16163 2328 000 4328 410 000 €10 2l 00 0148 72
& ] Debi 15483 770 26253 531 3WM G150 40M M7E BT 1458 XNES Q758 1T 430 2§t
k] Pondicheny B8 1NN 2013 908 111 M6 100648 H741 140386 97880 105 131986 S8 6B MM MO0
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[Translation] what extent the scheme has been successful in achieving:

SHRI KISHANBHAI V. PATEL: Mr. Speaker, Sir,
Swam Jayanti Shahari Rozgar Yojna is a beneficial
scheme for economically backward sections of the society.
The scheme is going to complete approx. 10 years. |
would like to know from the hon'ble Minister the total
number of beneficiaries of this so far. What is the reason
for less number of people benefited by this scheme? To

its target during the past 10 years?
[English]

KUMARI SELJA: In the main Answer, | have given
the progress of the scheme, the beneficiaries as well as

the financial and physical progresses. All of that is given
in the Annexure.
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In response to the second part of his question about
the success of this scheme, | must admit that while the
scheme has been fairfly successtul, keeping in view the
rapid urbanization in our country, the number of people
who are poor and are staying in the cities and towns
has gone up. So, as far as this scheme or any other
scheme is concemed, | do not think that at any point of
time we can say that everything is achieved. There is
always scope for improvement and even as far as this
scheme of SJSRY is concemed, we have gone in for
evaluation and we will be devising the guidelines to make
it even more successful in the future.

[Translation]

SHRI KISHANBHAI V. PATEL: Mr. Speaker, Sir, |
would like to know from the hon'ble Minister whether the
Swam Jayanti Shahari Rozgar Yojna has failed to achieve
the target due to lack of co-ordination between Centre
and State Governments? If so, whether the Gujarat
Govemment did not send utilization certificate in respect
of this scheme in time to the Central Govemment for the
past some years? Hon’ble Minister may kindly fumish tha
details.

KUMARI SELJA: Mr. Speaker, Sir, it is true that
Gujarat is one of the states which have failed to submit
utilization certificate to Central Government in time. A
substantial amount is lying unutilized with the States.
Gujarat is one of them. We had convened a meeting of
such States last year asking them to send the utilization
certificate immediately so that the work could progress
further. Several States have sent this certificate.

MR.. SPEAKER: Shri Sugrib Singh—Not present.

SHRI GIRDHAR! LAL BHARGAVA: Mr. Speaker, Sir,
| would like to know from the hon'ble Minister the reason
for the slow progress of the scheme in Rajasthan though
the State Government has sent the utilization certificate.
it the hindrance is on the part of the Central Govemment,
by when these hindrances will be removed so that we
could achieve full benefit from this scheme.

KUMARI SELJA: Mr. Speaker, Sir, there is nothing
pending in the Central Government. Sometimes, the State
Govemment's fail to spend the entire allocation. | have
placed its details before the House. Out of which | tell
you specifically about Rajasthan. Rajasthan has spent
76% of the allocated amount.
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[English]

In Rajasthan, there is ample scope for improvement
and we shall urge the State Government to make this
scheme a success.

PROF. BASUDEB BARMAN: | want to know from
the hon. Minister about the steps that are initiated or
that are planned to be initiated to address the needs of
the urban poor regarding shelter and other basic
amenities, in addition to their income generation needs
under SJSRY.

KUMARI SELJA: | have not understood the question.
Would the hon. Member kindly repeat the question
please?

MR. SPEAKER: He wants to know the other steps
that are being taken to improve the condition of the urban
poor?

| feel that the Finance Minister will be the proper
Minister to reply. But you need not now reply.

SHRIMATI C.S. SUJATHA: | would like to know from
the hon. Minister whether the Govemment is willing to
set apart more funds for skill development of the educated
unempioyed so that they can get new job opportunities
and whether the Government would encourage
Kudumbshree in Kerala which is doing a good work under
SJSRY with special support?

KUMAR!I SELJA: Kudumbshree is one of the very
successful schemes of Kerala. In fact, we have shared
this scheme in different fora. We have shared it with
other States also so that they can pick up the good
elements of the scheme. Hon. Finance Minister is here;
we are very grateful to him he has given us larger sum
this year under SJSRY. He has given us Rs.344 crore.
We are grateful to him. We shall try to make this scheme
a success.

SHRI SACHIN PILOT: Of all the challenges that our
nation faces today, unemployment is certainly one of the
biggest. Even though the Finance Minister has enhanced
the funds from Rs.250 crore to Rs.344 crore, in my view,
it is very paltry, compared to the crores of unemployed
youths that we have, especially in the urban areas.

In the answer that the Ministry had provided, it. says
that the budgetary allocation is small, there is tack of
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holistic approach and there is no authentic BPL
demarcation, the banks are not coming forward, there is
lack of capacity building, etc. This being such an important
scheme, the Ministry and the Minister ought to incentivise
the banks. Unless the banks come forward with easy
schemes and easy terms for the young people to take
loans and start their own micro businesses we will not
be able to achieve the full target of the scheme.

[Trans/ation]

Firstly Rs. 344 crore is a very small amount. Please
go through the figures, hon’ble Bhargawaji has raised
this point. In Rajasthan the number of towns is 183, cell
formed zero, BPL survey service conducted 183 and
appointment of COs is zero. 25% fund is lying unutilized
in Rajasthan. | think the Government should take action
in the States which have failed to implement such a
good scheme and could not utilize the allocated amount.
Government should keep a check on it and the State
should be held accountable for not utilizing the funds.
Hon'ble Minister may please state in this regard.

KUMARI SELJA: Sir, | have already stated that there
are some States where there is ample scope for
improvement. He has mentioned about Rajasthan. | have
already stated about Rajasthan. There are some other
States besides Rajasthan. We are taking up this matter
with them convincing them that it is a very good scheme.
Lakhs of unemployed people who are reeling under
poverty in urban areas should avail the benefit from this
scheme. So far as banks are concemed, there is a need
to sensitize the bankers. We have seen that the
institutional framework of the banks is not strong enough
that they could help the people in getting loans. We
have identified one more lacunae which can be removed
with the help of State Governments, District associations,
institutions and State level committees. They help in
providing loans by talking to bankers. However, such types
of bodies are not there in urban areas. While revising
the guidelines, we would like to suggest to set up city
level committees also which could coordinate with financial
institutions provide loans to the people, be it group of
women, unemployed youth and other people. The biggest
problem at present is that the bankers are not supportive
in providing loans and a lot of difficulties are being faced.
Hon'’ble Finance Minister is present here, | would like to
have his cooperation that he should instruct the bankers
to be sensitive towards poor.
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[Engish]

MR. SPEAKER: | think all of us should join you in
your efforts.

[Translation]

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir,
it is a very good scheme for the people living below the
poverty line. The hon'ble Minister in her reply has stated
that the scheme has failed to achieve hundred per cent
success because banks are not cooperating. This is true.
Even if one member of a fafmily becomes dsfaulter, the
bank denies loan to other members of that family.
Similarly, if the number of defaulters from a particular
area increased and they are unable to repay their loans
due to some reasons, the bank denies loans to the people
of that entire area. Therefore, banks should change their
aftitude. It is an individual scheme but banks deny loan
to an individual beneficiary. The hon'ble Minister has
herself admitted it. Therefore, the Government should pay
attention towards it and take stringent action in this fegard.
| would like to know the steps that are being taken by
the Government in this regard?

[English]

MR. SPEAKER: Today, you are little comforted that
the Finance Minister is here.

KUMARI SELJA: Yes, Sir. | am glad that the whole
House is agreeing with this and | hope the Finance
Minister aiso agrees fo it.’

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): May | say a few words?

MR. SPEAKER: That is why | am trying to egg you.

SHR1 P. CHIDAMBARAM: Nobody is saying that there
are no errors, no aberrations or no mistakes. Let me
give you an example. The Govemment of Tamil Nadu
called a meeting of the SLBC, State Level Bankers
Committee, Chaired by the Finance Minister of that State
and invited me to that meeting. So, we had a meeting.
Under each one of these schemes, which my honourable
colleague has mentioned, we set targets for loans which
are administered by the various Ministries and time lines.
| have got a report last week saying for the year 2006-

07 every single target set for Tamil Nadu will be exceeded
by the banks.
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| visited Bihar. Nitish Kumar ji held an SLBC meeting
and there has been some progress. Chief Ministers of
States must attend these SLBC meetings at least once
a year. The Finance Ministers of the States must attend
these meetings at least twice a year. If they are good
enough, they should invite one of us to attend one of
those meetings. We can then talk to the SLBC, set time
lines to see that the ratio of achievement goes if not
hundred per cent at least to 85 or 90 per cent. | make
this offer to all Chief Ministers. Please preside over the
meetings, spend three-four hours with the bankers, invite
one of us—either | or one of my colleagues will go - we
will then impress upon the banks to improve their target.
In Tamil Nadu the report | got, | cursorily looked at the
report, every single annual target for the last year will be
achieved.

MR. SPEAKER: | think it is a good suggestion.

SHRI KIREN RWWU: The hon. Minister has mentioned
here in the reply also but | wanted to know specifically
as Jawahar Lal Nehru Urban Renewal Mission is also
related to the subject. Is there any kind of interloping of
these two programmes. And, how do you identify the
towns because towns in plain areas are larger in
population than the towns in the hill areas because of
the geographical limitations. How do you fix criteria for
particular town to take the benefit of this particular
scheme?

KUMARI SELJA: It will be the State Govemments’
responsibility because they will notify the towns or the
municipalities and then they can take advantage. It is up
to the State Govemment.

[Transiation]

MD. SALIM: Mr. Speaker, Sir, rest of the things have
been discusssd.

[Englishy

| agree with what the Finance Minister has said. As
the Chairman of the Standing Committee on Urban
Development | have also monitored the progress of this
scheme. | found, Sir, in Tamil Nadu the best thing is that
the Reserve Bank has issued a guideline for such
schemes fixing 45 days from the date of receiving the
application to disbursement of loan so that de-motivation
factor does not work. So, can the Minister help the whole
country by issuing similar guidelines from the bank that
—for seff-employment project, under SJSRY or similar
other projects—45 days is the stipulated time from the
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date of receiving the application to the disbursement so
that people will know as to whether they are going to
get it or not.

SHRI P. CHIDAMBARAM: Sir, RBI guidelines apply
to the whole country. From what | gather from your
question, the SLBC convener bank in Tamil Nadu has
ensured that the guideline is observed. What we did was,
we set up a centre to receive the applications and made
sure all banks came there to dispose of the applications.
This can be replicated in other States. But | would again
urge that the State Chief Ministers and the State Finance
Ministers must take interest and preside over these
meetings so that these time lines can be laid down.

MR. SPEAKER: | think, | have not converted the
Finance Minister into the Minister for Housing. But this is

a good example of cooperative functioning.
[Translation]
Inflation Rate

*424. gHRI CHANDRA MANI TRIPATHI:
SHRI GURUDAS DASGUPTA:

Will the Minister of FINANCE be pleased to state:

(a) whether inflation continued to remain at a high
rate of around 6.5% for the last few months;

(b) if so, the reasons therefor along-with the weekly
variations during 2007 so far;

(c) whether the Reserve Bank of India (RBI) has
taken certain monetary measures to check the prevailing
inflation in the country;

(d) if so, the impact thereof;

(e) whether the Asian Development Bank (ADB) has
reported that the rise in the interest rate has moderate
impact on inflation; .

(f) if so, the details thereof; and

(g) the other steps taken/being taken by the
Govermiment to check the inflation rate?

[Engish]

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (g) A statement is placed on the
Table of the House.
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Statement

(a) and (b) The WPI-based year-on-year inflation for the period from January 6, 2007 to April 14, 2007 is as

indicated in Table 1 below:

Tatle-1: WPI based weekly rate of inflation (%)

Week-end date

Inflation (%) Week-end date infiation (%)

06-Jan-07 6.37 03-Mar-07 6.46
13-Jan-07 6.15 10-Mar-07 6.46
20-Jan-07 6.31 17-Mar-07 6.46
27-Jan-07 6.69 24-Mar-07 6.39
03-Feb-07 6.58 31-Mar-07 5.74
10-Feb-07 6.52 07-Apr-07 6.09
17-Feb-07 6.05 14-Apr-07 6.09
24-Feb-07. 6.10 Provisional from Feb 24-Apr 14, 2007

Demand-supply gap for some agricultural commodities
tike wheat, pulses and edible oils, hardening intemational
prices of various commodities, rapid rise in credit and
buoyant inflow of foreign currency reserves reflecting
positive investor sentiments and a high growth momentum
of the economy have been the major reasons for inflation.

(c) RBI has increased the Cash Reserve Ratio (CRR),
repo rate and reverse repo rate several times in the
recent past to control inflationary pressure in the economy.

(d) The steps taken by RBI, along with other
measures taken by Government, are likely to moderate
the inflation rate in the -near future.

(e) and (f) The Asian Development Bank(ADB), in its
Report on Asian Development Outlook, 2007, has stated
that in India rising interest rates, coupled with fiscal
discipline, will have restraining effect on demand growth
from home buyers, manufacturing investors and
consumers. It is projected by ADB that during the financial
year 2007 and 2008, WPI-based inflation rate will soften
and then remain steady at 5.0 per cent and aggregate
growth during financial year 2007 will be at 8.0 per cent.

(g) Other recent steps taken by Government to control
inflation include:

* Reduction in retail prices of petrol by Rs. 2 per
litre and diesel by Rs. 1 per litre in November
2006 and again in February 2007.

» State Trading Corporation contracting for import
of 55 lakh tonnes of wheat to supplement
domestic availability

* As against normal applicable duty of 50 per cent,
allowing private trade to import wheat at 5§ per
cent duty from June 28, 2006, and at zero duty
from September 9, 2006.

e Decision to release up to 4 lakh tonnes of wheat
under Open Market Sale Scheme in February
and March 2007.

* Ban on export of pulses from June 22, 2006
and of wheat and SMP from February 9, 2007.

* Reduction in customs duty on import of puises
to zero on June 8, 2006.

* Import of puises by NAFED, STC and PEC to
augment domestic availability.

* Ban on futures trading in tur and urad from
January 24, 2007, and in wheat and rice from
February 28, 2007.
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+ Reduction in import duty on palm group of oils
by 10 percentage points in August 2006 and by
a further 10-12.5 percentage points in January
2007. Maintaining tariff value for assessing import
duty unchanged at July 2006 level.

« In the Budget 2007-08, crude as well as refined
edible oils have been exempted from additional
counterveiling duty of 4 per cent. Duty on
sunflower oil, both crude and refined, has been
reduced by 15 per cent. A further 10 per cent
cut in basic customs duty on paim group of oils
was notifled in April, 2007.

[Translation]

SHRI CHANDRA MANI TRIPATHI: Mr. Speaker, Sir,
rising prices have been continuously discussed in this
House for the last two sessions. Probably another
discussion is being held on 15th again.

[Eng¥sh]

MR. SPEAKER: Yesterday, there was a full
discussion.

[Translation]

SHRI CHANDRA MANI TRIPATHI: Sir, | am coming
to the question. Each time, the Government says that we
mtam\gmasumtobﬁngdownthepﬂces.smlwould
like to say that prices are rising continuously. Hon. Minister
has accepted while replying to my first question that
inflation rate has been around 8.5%. | would like to know
from the Hon. Minister which is the comect basis for
caiculating inflation is it whole sale prices index or
consumer prices index. if the consumer price index is
the basis of calculating inflation, | would like to know
from the Hon. Minister, through you, the extent of price
rise during the last three years and the real picture of it.

[English]

SHRI P. CHIDAMBARAM: Sir, only yesterday in my
reply to the discussion on the Finance Bill, | spent several
minutes explaining causes for the current inflation and
the steps that the Govemment has taken. By convention,

inflation is measured on a WPI basis. When we compare .

this year's inflation with the last year or with the inflation
six years ago, the comparator is always the WP based
inflation and that is why, we have given the WPI member
in the answer. It is not as though, we do not have the
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figures for CPI based inflation. Those figures are available.
The basket that goes into constructing the CPI is different
from the basket that goes into constructing the WPI. But
every Government has, for the purpose of discussion,
taken WPI as the comect basis for calculating inflation.

[Translation]

SHRI CHANDRA MAN!I TRIPATHI: Mr. Speaker, Sir,
the main reason of price rise is the imbalance between
demand and supply of agricultural commodities like wheat,
pulses, edible oil, as stated by the hon. Minister. The
Govemnment is making efforts to increase the supply by
adopting monetary measures and short-term measures of
importing wheat, pulses and edible oil, but there is no
long-term plan of Government to increase the supply of
agricultural commodities. Is there any such scheme? Wil
the Government will wait for the crisis and then try to
solve it or do something to pre-empt it?

[English]

SHRI P. CHIDAMBARAM: Sir, measures to contain
inflation are both long term measures and short term
measures. For example, in fiscal measures if you cut
customs duty and if you cut excise duty, the impact is
more or less immediate. Monetary measures taken by
the Reserve Bank of India will take some time to filter
through the system. For example, all economists and
analysts are agreed that the monetary measures taken
in 1994-95 had an effect on the system after a few
months and maybe after a year. For example, in 2000-
01, as | said before, inflation reached the peak. In fact,
it was over 8 per cent for 12 weeks and it was over
6 per cent for 48 weeks. Memories are short but records
do not lie.

That inflation was moderated in a period of six
months to a year thereafter. Monetary measures will take
time to have an effect. They are already having an effect.
They will have an effect. Yesterday | gave to this House
the figures of monetary measures. The Reserve Bank of
India has increased the CRR in six steps from S to
6.5 per cent. The Reserve Bank of India has also taken
action on the demand side by increasing the risk weight
for lending to certain sectors. They are having an effect.
The demand growth is being moderated and the credit
growth also is being moderated. The third limb of anti-
inflationary measure is the supply side measures—
augmenting the supply of wheat, paddy, pulses and
oilseeds.
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About ten days ago the hon. Minister for Agricutture,
while replying to the debate on the Demands for Grants
of his Ministry, explained the steps the Ministry of
Agriculture and Food and Consumer Affairs is taking to
moderate inflation by taking long-term supply side
measures. We are fully supportive of those measures.
We need to increase the production of wheat, paddy and
pulses. Consumption is rising. The NSSO survey shows
that consumption of foodgrains, pulses and oilseeds are
rising. We have to increase the supply side. In the short-
term, of course, we can import. But the only durable
answer, as | said yesterday, is to increase production
and availability of wheat, paddy, oilseeds and puises that
the people of this country require. ...//Mnemuyptions)

MR. SPEAKER: Sorry, it cannot be a debate. Don't
answer.

...(Interruptions)

SHRI GURUDAS DASGUPTA: The hon. Minister is
extremely optimistic and he believes more in statistics on
the basis of the WP! than the hard realities that you
obtain from the market price. Consumers do not buy at
WPI prices. Consumers buy at retail prices. There is
always a gap between retail prices and the wholesale
prices. If the retail price is taken into consideration, it is
not an academic issue, what is the rise? What is the
inflation? It is a fact of life. It is not an academic question.

MR. SPEAKER: This is Question Hour. What is your
question?

SHRI GURUDAS DASGUPTA: Calculation is based
on WPI and if the market price is quite different to what
is being said in the Parliament, then we are led to believe
that the Government does not want to confront itself with
the realities of life. The Reserve Bank of india had been
speaking of stability of price from January. Four months
since then are over. But there has been little or no
moderation of price of essential goods. In view of the
failure of the Government to moderate prices, may | ask
the hon. Minister, what additional steps the Government
would like to take including considering the question of
de-hoarding and enforcement of Essential Commodities
Act and also calling a meeting of the Chief Ministers to
have a collective strategy to tackle the problem?

SHRi P. CHIDAMBARAM: Sir, | did not say that WPI
is the level of price at which consumers buy. | said when
we discuss inflation, WPl is taken as a comparator for
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looking at infiation today and inflation a year ago, or six
years ago or five years ago. Ordinary people, of course,
buy essential commodities, especially food articles at
prices which are prevailing in the retail market and those
prices have hardened in the last seven to eight months,
maybe, a year. It started with sugar. Last year, sugarcane
production was low but now sugar prices have moderated
by Rs. 3 to Rs. 4 per kilogram. In fact, the sugarcane
producers are now complaining that their sugarcane is
not being lifted by the sugar factories because sugar
prices are low. | said it yesterday and went to wheat.
Last year we imported 55 lakh tonnes of wheat. We
procured only 92 lakh tonnes of wheat. This year the
Ministry of Agriculture has said that wheat production is
higher than last year. We hope that we will be able to
procure more than last year. With higher production and
higher procurement we expect wheat prices to moderate.
In regard to pulses and oilseeds, we are a deficit country.
We have imported pulses for many years now. It is
nothing new. Pulses of Indian seeds are grown only in
Myanmar, some in Australia and some in Turkey.
Chickpeas are grown in Canada. We are importing pulses
and we have announced import of pulses this year too.
The consumer is indeed affected by the rise in prices of
puises and oilseeds and | have said that we have taken
steps to augment supply.

Now, the RBl's measures are monetory measures
and any analyst will tell you that monetory measures do
not have an impact on the retail prices of essential food
articles. That can only be moderated by increasing supply.
Foodgrains and food articles are affected by supply and
demand. Demand is high, there is a supply-demand
mismatch and it can only be met by either maintaining
domestic production or, in the interim, importing those
goods. Both steps are being taken. The Minister for
Agriculture has explained the steps to augment production
as well as to import. Any step which the Ministry of
Agriculture would like o take to augment the supply side
has the full support of the Govemnment.

SHRI GURUDAS DASGUPTA: What about
dehoarding measures?. ...(/nterruptions)

SHRI P. CHIDAMBARAM: | am sorry that | have
missed that point.

Sir, sometime ago, we gave the power.back to the
State Governments to promulgate orders on stockholding
which was taken away or wrongly by the previous
Govemments. That power has been restored to the State
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Govemments. Without the prior consent of the Central
Government, the State Governments have the power,
under the Essential Commodities Act, to pass control
orders especially on stock limits and take action. The
Minister for Agriculture has written to the State Chief
Ministers to take action especially on dehoarding. The
last | heard on it—and | cannot confirm it—was about six
or seven weeks ago. Only five State Chief Ministers have
responded to the letter of the Ministry of Agriculture. The
principal responsibility of carrying out dehoarding
operations under the Essential Commodities Act lies with
the State Govemments and | shall certainly pass on this
concem to the Minister for Agricuture and request him to
impress upon all State Chief Ministers to please pass
control order, impose stock limits and take dehoarding
action against anyone who hoards stocks.

As far as calling a meeting of the Chief Ministers is
concemed, that is the prerogative of the Minister for
Agriculture and the Prime Minister and | shall certainly
pass on your concem to them.

SHRI KINJARAPU YERRANNAIDU: Sir, the reality
is, if you go anywhere in the country and ask any person
about the prices of commodities, he will respond as
inflation. This is the total failure of the Government of
India and also the State Governments. Since one year,
the Government of India is taking all measures on the
fioor of the House and also outside. They are telling
about the steps they have taken. But the ground reality
is that the prices of essential commodities are not
decreasing. According to me, we find hoarding
everywhere. instead of giving powers to the State
Governments, why is the Government of India not
amending the Essential Commodities Act at the Central
level? Suppose we amend the Act here, then the law
enforcing agencies will take action on the spot. If any
Chief Minister is not interested in the matter, then who
will bear the responsibility? So, | want to know whether
the Govemnment of India is willing to amend the Essential
Commodities Act or not to control hoardings?

MR. SPEAKER: That is the liveliness of democracy.

SHRI P. CHIDAMBARAM: Sir, there is no need to
amend the Essential Commodities Act. The Essential
Commodities Act confers powers to pass control orders.
The grievance that was made sometime ago was that
the power of the State Govemments to pass control order
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has been constricted by requiring them to get the prior
approval of the Central Government. That has been
changed. The power has been restored to the State
Governments to pass control order without the prior
approval of the Central Government in the matter of
stockholding and dehoarding. So, the power is with the
State Governments. Who will take dehoarding action? The
machinery to take dehoarding action is with the State
Civil Supplies Department and the State Police. How is
it possible for the Central Government, in this vast country,
to take dehoarding action in every town or city? The
State Govenments must take action and we will give
whatever support we have to give but it is essentially for
the State Governments to take action on dehoarding.
...(Intermuyptions)

MR. SPEAKER: Nothing should be recorded.
...(Interryptions)

MR. SPEAKER: There cannot be different laws for
different States.

SHRI K. FRANCIS GEORGE: The hon. Finance
Minister has initiated a slew of measures to control
inflation and to arrest infiation on the edible oil front too.
That has been detailed in the answer.

On the crude and refined varieties of edible oils,
additional duty of CVD of four per cent has been taken
out. Through the Budget, 15 per cent import duty has
been cut on the sunflower oil, crude and refined version.
On the palm group of olls, since August 2006 to April
2007, the duty has been cut thrice. | need not say that
this has a direct bearing on the price of coconut oil. The
Southem States, especially the State of Kerala, are directly
affected by these measures.

{ do not contest the hon. Finance Minister's contention
that this is to correct the demand-supply gap or the
demand-supply mis-match.

Have you reached a stage on the supply side where
you can re-impose these duties? Will the Government
take measures to restrict these imports through the
northem ports? Will the Government be prepared to avoid
these imports through the southem ports of Cochin,
Chennai and Tuticorin? There is not much of a difference
between the price of coconut and other oils.

...(Interruptions)

*Not recorded.

*Not recorded.
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MR. SPEAKER: You are going much beyond the
scope of this Question.

SHRI K. FRANCIS GEORGE: Will the hon. Minister
take measures to avoid imports through the Southem

States? Will it be possible, in the short term, to re-impose
these duties by stages?

SHRI P. CHIDAMBARAM: Sir, today a variety of
cooking oils like palm oil, coconut oil, mustard oil,
sunfiower oil and saffola oil, are being consumed by the
people. | agree, in Kerala the principal oil that is
consumed is coconut oil and the principal oil that is
produced is coconut oil. But people from different parts
of the country have settled in all parts of the country.
There is really no regional preference these days. For
example, Southern States are now demanding more
wheat. A couple of years ago they were saying, “We do
not want your wheat allocation, give us paddy.” Now,
they are demanding more wheat.

The point is, as the Central Government we have to
keep the prices of edible oils under control. Now, palm
oil, if | may say, is a neutral oil, which everybody uses.
Palm oil prices have hardened because both Malaysia
and Indonesia have found another use for palm oil,
namely converting it into bio-fuel. intemationally, paim oil
prices have hardened. In order to keep prices low, we
have frozen the tariff value of palm oil. We have aiso cut
the duties. These duty cuts are intended to keep the
prices low. We are taking a huge hit on customs duty
revenue. But it does not matter. The intention is to keep
the prices low. If | re-impose the customs duty, then we
are really defeating the purpose of keeping prices low.

Theretore, | would respectfully submit that until the
price situation eases, there is no intention to re-impose
the customs duty.

SHRI HANNAN MOLLAH: Thank you, Mr. Speaker,
Sir.

The hon. Finance Minister has mentioned about ten
steps recently taken to monitor things. | feel only
monitoring will not help. That is an important part. He
mentioned about supply side. Because of his philosophy,
he depends only on the supply in the open market. In
our country, we had faced this problem by strengthening
the Public Distribution System.

The consistent demolition of the Public Distribution
System in our country is the main reason for rise in
prices of the essential commodities.
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In this context, will the Government consider
strengthening the Public Distribution System and include
puises, etc. in the Public Distribution System? As they
are less in supply, rich people will comer them. So, for
equitable distribution, will pulses be included in the
rationing system? Will they be distributed through the
Public Distribution System in order to face the chalienge
of shortage of essential commodities?

SHRI P. CHIDAMBARAM: With great respect, | do
not agree with the criticism that we have destroyed the
Public Distribution System. The Public Distribution System
has been strengthened. Commodities, like wheat, paddy,
kerosene and sugar are being supplied through the Public
Distribution System. Whether the country is in a position
to add more commodities to the Public Distribution System
is a matter that has to be carefully considered. Whether
we have enough pulses and enough edible oil for the
open market, where most people buy, and for the Public
Distribution System is a matter that has to be carefully
considered by the Minister of Agriculture and the Minister
of Consumer Affairs, Food & Public Distribution. { would
respectfully request my hon. friend to put this question to
that Ministry. ...(/nterruptions)

MR. SPEAKER: Please take your seat. Nothing will
be recorded.

...(Intermuyptions) *
[Translation]

SHRI PRABHUNATH SINGH: Sir, we are discussing
inflation and the price-rise on one thing cannot be called
inflation. When the prices of all the commodities gradually
start soaring, it affects villages more. There are some
commodities which are under the direct control of the
Government. The Government and the State Governments
between themseives manage the supply system and also
control it which is directly affecting the villages. Hon.
Minister has mentioned Public Distribution system, | would
like tell the Hon. Minister, through you, that mostly prices
of edible items such as rice, pulses, wheat etc. but the
kerosene oil is not available in the villages even if money
is paid. Its prices are rising the most.

[English]

MR. SPEAKER: He cannot reply about it.

*Not recorded.

*Not recorded.
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[Translation]

SHRI PRABHUNATH SINGH: | am saying this
because he is the person who increases or decrease the
amount of subsidy. | would like to submit that the
demands of the State Governments are not being met
and the supply is not being made as per their
requirement. | would like to know from the Hon. Minister,
through you, whether he would make arrangements to
ensure supply particularly that of kerosene according to
the demands of the States and whether he would stop
regular curtailing in subsidy and make kerosene available
in fair prices so that inflation could be contained.

MR. SPEAKER: You have given your speech, but
what should he do?
[English]

SHRI P. CHIDAMBARAM: | am not in a position now
to answer whether kerosene is supplied to certain rural
areas on the supply is denied. This question must be put
to the Minister of Petroleum and Natural Gas. But it is
my impression that there is a system for distributing
kerosens. A certain allocation is made to every State
and that Government then has to decide. .../Inferruptions)

[Trans/iation]

MR. SPEAKER: Pleass, sit down. You know the rule
[Eng¥ish] Thank you very much for your kind cooperation.
We have already taken up 48 minutes.

[Translation)

MR. SPEAKER: Question No. 425,

Shri Vijay Kumar Khandsiwal—Not Present.

Shri Subhash Sureshchander Deshmukh.

Power Projects
+
*425. SHRI SUBHASH SURESHCHANDRA
DESHMUKH:
SHRI VIJAY KUMAR KHANDELWAL:
Will the Minister of POWER be pileased to state:

(a) whether the Union Government has received
proposals from various State Governments for
development of power projects during the last three years;
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(b) if so, the details thereof, State- wise;

(c) the action taken by the Government to accord its
approval along with the funds allocated for the purpose
during the period, State-wise;

(d) the details of Central Sector Power Projects still
pending for technical and environmental clearance; and

(e) the steps taken by the Government to clear the
projects expeditiously?

[English]

THE MINISTER OF POWER (SHR! SUSHILKUMAR
SHINDE): (a) to (e) A Statement is laid on the Table of
the House.

Statement

(a) to (c) With the enactment of the Electricity Act,
2003, the requirement of according Techno Economic
Clearance by Central Electricity Authority (CEA) has been
dispensed with for thermal generation. However, any
generating company intending to set up a hydro
generating station shall prepare and submit to the CEA
for its concurrence, a scheme estimated to involve a
capital expenditure exceeding such sum, as may be fixed
by the Central Govermment from time to time.

In compliance with the Act, Central Government vide
Notification dated 18.4.2006 has notified that the schemes
for setting up hydro generating stations by any generating
company involving an estimated capital expenditure
exceeding the following sum shall be submitted for
concurrence of CEA, namely:

(1) Rs. two thousand five hundred crores, provided
that—

(i) the scheme is included in National Electricity
Plan (NEP) as notified by the authority under
sub section 4 of section 3 of the Act and the
scheme conforms to the capacity and type (run
of river/storage) as mentioned in the NEP; and

(i) the site for setting up the hydro generating
station has been allocated through the
transparent process of bidding in accordance
with the guidelines issued by the Central
Government under Section 63 of the Act.

{2) Rupees five hundred crores for any other scheme
not covered by clauses (i) and (ii) to para 1 above.
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Planning Commission has delegated full powers to
the State Governments for approval of power projects
(hydro and thermal power generation) without any ceiling.
Howaver, clearance from Planning Commission is required
in the case of those hydro electric projects where inter
state issues are involved.

As far as Ministry of Power is concemed, during the
last three years, 10 proposals were received from the
States, by the CEA for according concurrence in respect
of hydro power projects. Out of these, 3 projects have
already been accorded concurrence of CEA. Two projects
do not require the concurrence of CEA as their project
costs are less than Rs. 500 crores. The proposals of five
hydro projects have been retumed to States for tying up
of necessary inputs as the proposals were incomplete.
The details are given at Annexure 1.

Ministry of Power does not directly provide assistance
for setting up of generation capacity in the State Sector.
However, Power Finance Corporation (PFC) and Rural
Electrification Corporation (REC) have been giving funds
for state sector projects. The year-wise details of loans
sanctioned by PFC and REC to State Generation Projects
and joint venture projects during the last three years are
as under:

(Rs. in crore)

Organization 2004-05 2005-06 2006-07
PFC 7572 11839 19478
REC 1797.35 1862.55 7526.28
Total 9369.35 13701.55 27004.28

(d) According to information received from CEA, at
present, only two Central Sector hydro electric projects
i.e. National Hydro Electric Power Corporation's Vyasi HE
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Project (120 MW) in Uttarakhand and North Eastern
Electric Power Corporation Ltd.'s Pare HE Project
(110 MW) in Arunachal Pradesh are pending for its
concurrence.

According to information received from Ministry of
Environment and Forests, three hydro electric projects
and 5 thermal projects are pending for environment
clearance in Ministry of Environment and Forests. The
details along with status is given at Annexure Ii.

(e) For expeditious clearance of power projects:—

* The Electricity Act, 2003 has put in place a
highly liberal framework for generation. There is
no requirement of licensing for generation. The
requirement of techno economic clearance of
CEA for thermal generation projects is no longer .
there. For hydro electric generation also, the fimit
of capital expenditure, above which concurrence
of CEA is required has been raised and the
curmrent requirement is specified in the notification
issued in April, 2006 (referred to in parts (a) to
{c) above).

* Planning Commission has delegated full powers
to State Governments for approval of power
projects without any ceiling except for the hydro
electric projects where inter state issues are
involved.

+ Investment approval procedure in respect of
Central Sector projects has been streamlined. A
time limit of 24 weeks is stipulated for the
investment appraisal and approval process, with
a trigger mechanism at each stage to move to
the next stage in a time bound manner. The
requirement of pre-PIB (Public Investment Board)
clearance has been dispensed with #fer-aka for
all Power Sector projects.

* Inter-ministerial coordination mechanism is in
place with Ministry of Environment and Forests
for expediting the clearances.

Annexure |
Hydro Power Proposals received from State Govts. dunng 2004-05 to 2006-07
Si. No. Name of Project Installed Estimated Date of Stetus
(State) Capacity Cost (Rs. Crs.) Receipt
(MW) (Price Level) of DPR
1 2 3 5 6
1. Matnar (Chhattisgarh) 60 313.35 (03/04) Apr, 2004 Cleared by CEA on 19.08.2004.
2. Athirapally (Kerala) 163 385.63 (04/04) September, 2004 Cleared by CEA on 31.03.2005.




Tamil Nadu by M/s Neyveli Lignite
Corporation Ltd.
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3 Dhuowan (UP) 0 170,08 (1200) Ociober, 2005 Detafed Project Repor has beea retumed
as the estimated project cost is less than
Rs. 500 crores and the project does not
require the concurrence of CEA.
4, Dumugudam (Andhea Pradesh) 319.60 274023 (12/03) February, 2005 Retumed on 24.08.2006 for want of
tete informati
5. Lower Jurala (Andhra Pradesh) 240 885.08 (06/05) July, 2006 Retumned on 20.07.2006 for want of
6. Koyna Left Bank Canal (Maharashtra) 80 245.02 March, 2006 DPR has been retumed as the estimate is
less than Rs. 500 crores and the project
does not require the concumence of CEA.
7. Sawalkot (Jammu & Kashmir) 1200 7346.00 (05/06) May, 2008 Proposal was retumed on 23.11.2006 for
want of complete information.
8. Gundia (Kamataka) 400 1059.90 {06/06) July, 2006 Retumed on 11.08.2006 for want of
complete information.
9. Kundsh (Tamd Nadu) 500 1220.00 (0506) November, 2006 Returned on 17.11.2006 for want of
complete information.
10. Pala Maneri (Uttarakhand) 480 1922.80 (12/06) December, 2006 Clearsd by CEA on 23.02.2007.
Annexure Il
Status of Pending Power Projects
Si.No. Name of the Project Date of Status
Receipt
1 2 3 4
1. Simhadri STPP, Stage-l (2x500 MW) 23.02.2007 The proposal was considered by the Expert Appraisal
at Vizag, Vishakhapatnam, Andhra Pradesh Committee (EAC) in April, 2007 and additional
by Mis NTPC Lid, information has been sought.
2 3x500 MW Bongalgaon Themma! Power 02.03.2007 Expert Appraisal Commitiee (EAC) has recommended
Station at Bongaigaon, District Kokrajhar, the environmental clearance.
Assam by M/s NTPC Ltd.
3. Kodarma TPS (2x500 MW), Stage-|, 15.02.2007 Expert Appraisal Committee (EAC) has recommended
Expansion to 2x500 MW + 20% at the environmental clearance.
Kodarma, Jharkhand by M/s Damodar
Valley Corporation.
4 Tuticorin TPP (2x500 MW) at Tuticorin, 05.12.2006 The proposal was considered by the Expert Appraisal

Committee (EAC) in April, 2007 and additional
information was sought. The required information has
since been received recently.

N
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1 2 4
5. 3x500 MW Aravai TPP at Jhajjar, Haryana by 11.04.2007 Proposal has been received recently.
M's NTPC Ltd.
Hydro Electric Projects:
1. Kotlibhel HEP Stage-1A (185 MW), 31.01.2007 The project was considered by EAC on 21.2.2007 and
District Nainital, Uttarakhand by M/s NHPC Ltd. reconsidered on 22.3.2007. The Commitiee has sought
certain dlarifications which have been received recently.
2. Kotlibhe! HEP Stage-1B (320 MW), Districts 15.02.2007 The project was considered by EAC on 21.2.2007.
Pauri & Tehri Garhwal by M/s NHPC Lid. The Committee recommended snfer-akia conduct of
public hearing in the other Districts. The proponent
has to conduct the public hearing.
3 Vishnugad Pipakoti HEP (444 MW), 02.04.2007 The project was considered by EAC for River Valley

District Chamoli by M/s THDC

and Hydroelectric Projects heid on 18th April, 2007
and additional information has been sought.

[Translation]/

SHRI SUBHASH SURESHCHANDRA DESHMUKH:
MR. Speaker, Sir, through you, | would like to state that
hon'ble Minister has received ten proposals from States.
Two proposals have been sent back and three proposals
have been sanctioned. As such whether he proposes to
consider the remaining five proposais? Three thousand
megawatts of electricity can be generated through them.
Hence, | would like to know whether he would call for
the remaining proposals and consider them.

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir,
whatever has been asked by hon’'ble Member, the
complete details have been shown in Annexure-l in this
regard giving present status of the proposals. | would
like to state here that the cost of Dhukwan project of UP
which figures at serial number 3 was less than Rs. 500
crore, hence, it has been sent back. In addition to that
cost of Koyna left bank Canal project of Maharashtra
was also less than Rs. 500 crore, therefore, it was also
sent back. Presently, we have only two central projects
and none else.

SHRI SUBHASH SURESHCHANDRA DESHMUKH: |
want to know whether the Government is considering to
provide some assistance to those who are generating
one megawatt to hundred megawatt electricity in the
Private sector.

SHRI SUSHILKUMAR SHINDE: Sir, this question
relates to non-conventional energy. For generating power

upto 25 megawatts they can get subsidy from the Ministry
of New and Renewable Energy. Shri Vilas Muttemwar is
looking after that Ministry. That Ministry is supposed to
grant pemmission to generate 1 megawatt to 25 megawatts
of power. Every State has been granted permission to
generate power upto 100 megawatts. But no subsidy is
being provided to them. The Government of India want
to provide loan on behalf of Rural Electrification
Corporation (REC) and PFC in this regard, since we are
committed to generate more power in the country. Loan
will be available for this purposs.

SHRI NIKHIL KUMAR: Mr. Speaker, Sir, | would like
to draw the attention of the hon’ble Minister towards the
1000 megawatt super thermal power project, which is
going to be set up in Navinagar in my constituency,
Aurangabad in Bihar. In this regard | would like to say
that after a state of indecision which lasted for three
years, the Central Govemment sanctioned this project in
February last year and it was expected that formalities
will be completed in this regard and construction work
will start soon. To start with, it was necessary that NTPC
conduct a survey there and decide where the township
is to be developed so that a framework of the project
may bé set up there but no action has been taken so
tar in this respect. | would like to ask the hon. Minister
as to why this delay is being caused? How much delay

would be caused further and when the initiatives would
be taken?
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SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir,
there were some complications in the Navinagar project
however we have heid talks with the Railways. | have
also written letter to the hon. Member in this regard. |
would myself try to expedite it. | am monitoring it mysetf.

[Englsh]

MR. SPEAKER: | welcome Shri Shailendra Kumar
back here.

[Transiation]

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir,
through you, | would like to ask hon. Minister of Power
as to how many power projects of Uttar Pradesh are
pending with him? Secondly, in regard to the 30 Megawatt
Dhukwan proposal for Uttar Pradesh sent by the U.P.
Government to the Centre, he replied that since the
proposal is incomplete it has been sent back and the
project report has been retumed as the cost involves
less then Rs. 500 crore.

Another gas based project in Dadr, Noida, U.P. is
pending. Is any financial assistance likely to be provided
to start these two projects immediately or give sanction
to the proposals of Uttar Pradesh pending with him, since
it is the heart of the country. The development process
in Uttar Pradesh is hindered owing to acute shortage of
power. | hope he would pay attention towards it and give
immediate sanction to these two projects and would also
provide financial assistance for it.

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, in
regard to the electrification, | have already stated that all
the hydro projects with the cost below Rs. 500 crore
have been entrusted to the States. The Planning
Commission has adopted a policy. The reason was to
provide electricity in the state at the earliest. Several
decisions have been taken in this regard to authorize the
States to undertake these projects. For example, this
project involves a cost below Rs. 500 crore. The Uttar
Pradesh Government can start it immediately. In regard
to his second question regarding gas based projcet |
would state that we are facing problems in getting gas
and as long as gas is not available the Dadri project
cannot be started. However, it is cormect that there has
not been a capaclty addition in the last 4-5 years in
Uttar Pradesh whereas we are ready to pay loan. both
REC and PFC are also ready. | have reviewed it myself.
Besides, | have also reviewed the Rajiv Gandhi Rural
Electrification Project so as to provide electricity to the
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people of Uttar Pradesh and electrify the State at the
earliest. We have adopted such a policy whereas they
preferred to keep us in dark.

[English]
MR. SPEAKER: Shri Khagen Das.

...(Interruptions)
MR. SPEAKER: Do not be too touchy.

SHRI KHAGEN DAS: The Monarchak Gas-based
Power Project in Tripura has been under the consideration
of the Govemment for the last seven years. The hon.
Minister is well aware that the NEEPCO has already
spent Rs.50 crore with the understanding that the project
would be cleared. But till now there is no green signal
from the Government to go ahead with the project.

May | know from the Govemment of India when the
project would be sanctioned? If it is sanctioned, the power
available from the same project would be available to
Tripura and the other North-Eastem States which are
presently going through a severe power crisis.

SHRI SUSHILKUMAR SHINDE: Sir, | have already
discussed with the hon. Member and the Chief Minister
of Tripura about Monarchak Power Project. This has been
pending for want of viability gap funding and unless that
is decided, this cannot go ahead because the cost of the
project has been going up very much and so there is a
little defay on this. But as far as the other project in
Tripura is concemed, myself, the Petroleum Minister and
the Chief Minister of Tripura have decided that it is on.

SHRI SURAVARAM SUDHAKAR REDDY:
Mr. Speaker, Sir, | would like to know from the hon.
Minister, through you, whether it has come to his notice
that in spite of the severe crisis of electricity supply, two
power projects in Andhra Pradesh could not start
generation of electricity this year because gas could not
be supplied by GAIL. Gas is produced in Krishna-Godavari
Basin in Andhra Pradesh, but GAIL is refusing to give
gas to Andhra Pradesh. The Government of India has
earlier given permission for this project. The Electricity
Regulatory Commission also has given permission. In spite
of objections from various parties that permission should
not be given without the assured supply of gas, this
permissions has been given, but gas is not supplied now,
| would like to know from the hon. Minister whether the
Govemnment of India can intervene and help supply gas
to solve the problem of electricity crisis in Andhra Pradesh.
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SHRI SUSHILKUMAR SHINDE: Sir, | am aware of
the tact that there is shortage of gas in the country and
the Krishna-Godavari Basin is also in difficulty. For the
next two years there is no possibility of getting gas from
it. The hon. Member has mentioned about only two
projects, but there are seven to eight projects which have
been constructed by independent developers and | have
been telling them that for the time being, there are some
needy States which want electricity. They can run the
pjects on naphtha which is very costly, but | do not
know what happened. | have been talking to the Chief
Minister of Andhra Pradesh also to run the projects on
naphtha and give power to neighbouring States which
are _strugglmg for power. Certainly the Power Ministry has
bean in touch with the Petroleum Ministry and as soon
as gas is available, we will provide it. But it is not that

the project would have to be constructed only when gas
is available.

There is shortage of electricity in the country. | have
recently taken a review of the position. Earlier, | used to
say that 70,000 MW capacity addition is to be done.
Today, the shortage has come down to 14,000 MW and
the requirement is 21,000 MW. So, we need to have
more capacity addition in the country. That is why, we
should wait for gas to come. The preparatory work will
have to be done. We will take cognizance of this and we
will provide gas as soon as it is available.

SHRI B. MAHTAB: Mr. Speaker, Sir, the delay in
Sasan project in Madhya Pradesh and Mundra Ultra Mega
Power Project in Gujarat has raised question marks about
the Central Government's capacity addition target of
68,000 MW. My pointed question is, whether despite the
Govemment's attempis to tide over power shortage by
setting up nine 4000 MW Ultra Mega Power Projects,
the prospect of even a single project getting operational
during the 11th Plan period now appears to be bleak.

SHRI SUSHILKUMAR SHINDE: No Sir, it is not true.
The Tata Power Ultra Mega Project of 4000 MW has
already been cleared and given all the required clearance
letters. That will start working soon. | think, within two-
three months’ time, they will start for getting financial
closure.

As tar as Sasan is concemed, there is some technical
difficulty. The Power Finance Corporation is looking into
it.
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As far as the nine ultra mega projects are concemed,
| am very happy to mention here, as the hon. Member
is from Orissa, that the Chief Minister of Orissa was very
willing to cooperate in this regard. When 1 took over the
charge of Power Minister after relinquishing the charge
of Govemnor, Orissa, he immediately met me to take up
this project. Earlier, he was a bit reluctant to give this
ultra mega power project. But | am very happy to mention
here that the Chief Minister himself took the initiative and
offered the ultra mega power project from Orissa. All the
nine ultra mega power project will be done. it shall be
done and it will be done.

MR. SPEAKER: | am thankful to all the hon. Members
for their kind cooperation.

WRITTEN ANSWERS TO QUESTIONS

Vacant Posts of Judges
[Translation]

*422. SHRI SUKHDEV SINGH DHINDSA:
SHRI A. SAlI PRATHAP:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) the sanctioned strength of judges in various High
Courts and the Supreme Cour;

(b) whether a number of posts of judges have been
lying vacant in these courts;

(c) if so, the details thereof, court-wise; and

(d) the steps takenvbeing taken by the Govemment
to fill up the vacant posts of judges?

THE MINISTER OF LAW AND JUSTICE (SHRI M.

R. BHARDWAU): (a) to (c) A Statement is laid on the
Table of the House.

(d) After the Supreme Court Judgment of October 6,
1993 in the Supreme Court Advocates-on-Record & Anr.
Vs. Union of India, read with the Advisory Opinion of
October 28, 1998, the entire process of initiation of
proposal for appointment of a Judge of a Supreme Court
IieswmwmeChietJusﬁceoflndiaandfortheappohtrnem
of a Judge of a High Court, with the Chief Justice of
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that High Court. Government has been periodically initiate proposals for filling up all vacant posts of judges
reminding the Chief Justices of High Courts, the Chief in the High Courts.
Justice of India and the Chief Ministers of the States to

Statement
SI. No. Name of the Court Sanctioned Strength Working Strength Vacancies
as on 30.04.2007
Supreme Court 26 23 03
High Courts

1. Allahabad 95 81 14
2. Andhra Pradesh 39 32 7
3. Bombay 61 56 5
4. Calcutta 50 44 6
5. Chhattisgarh 8 6 2
6. Delhi 36 32 4
7. Gauhati 23 22 1
8. Gujarat 42 31 1
9. Himachal Pradesh 9 9 0
10. Jammu & Kashmir 14 8 6
1. Jharkhand 12 10 2
12. Kamataka 40 33 7
13. Kerala 29 23 6
14. Madhya Pradesh 42 42 0
15. Madras 46 45 1
16. Orissa 20 14 6
17. Patna 31 30 1
18. Punjab and Haryana 40 35 5
19. Rajasthan 40 33 7
20. Sikkim 3 3 0
21, Uttarakhand 9 9 0

Total 689 598 91
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Soft Loans to Farmers

“426. SHRI! JIVABHAI A. PATEL:
SHRI HARISINH CHAVDA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Govemnment proposes to provide soft
loans to farmers;

(b) it so, the details thereof:

(c) whether the private banks have also been directed
to provide such loans to the farmers:; and

(d) it so, the reaction of the private banks thereto?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) and (b) To reduce the burden of
interest on Crop Loans availed by farmers for Kharif and
Rabi 2005-06, an amount equal to two percentage points
ot the borrower's liability on the principal amount upto
Rs. 1,00,000/- each was credited to their account.
Thereafter, from Kharif 2006, to ensure that the farmer
receives Short-Term Production Credit at 7% with an upper
limit of Rs.3 lacs on the principal amount, the Government
is providing interest subvention of 2% per annum to Public
Sector Banks, Regional Rural Banks (RRBs) and
Cooperative Banks on their lending from their own
resources and refinance at concessional rates to

cooperative banks and RRBs on their borrowings from
NABARD.

(c) and (d) No directions have been issued to Private
Sector Banks to provide soft loan to farmers. The
outstanding advances to agriculture by Private Sector
Banks in the last 3 years has shown an increase as
indicated below:

March, 2004 - Rs. 17,649 crore

March, 2005 - Rs. 21,473 crore

March, 2006 - Rs, 36,185 crore

September, 2006 - Rs. 32,178 crore
[Engiish]
Recovery of Debt by Cooperative Banks

*427. SHRI ASADUDDIN OWAISI: Will the Minister
of FINANCE be pleased to state:

(a) whether the Cooperative Banks in the country
are facing severe financial crunch due to bad debts;
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{b) if so, whether the Supreme Court has recently
ruled that the Cooperative Banks cannot take recourse
to the fast debt recovery procedures available to the other
financial institutions and the commercial banks;

(c) if so, whether the Govermnment proposes to amend
the Cooperative Societies Act to give powers to
cooperative banks to recover debt as is done by the
other financial institutions;

(d) it so, the details thereof;
(e) it not, the reasons therefor; and

(f) the other steps taken or being taken by

Government to help the cooperative banks in recovery of
debts?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (f) In separate matters coming
up before the High Courts of Mumbai and Andhra Pradesh
it was held by them that a Tribunal constituted under the
provisions of the Recovery of Debts due to Banks and
Financial Institutions Act, 1993 has exclusive jurisdiction,
to entertain and decide applications from a Co-operative
Bank for recovery of debts due to such a bank. Further,
it was also held that courts and authorities under the
State Co-operative Societies Act as also The Multi-state
Cooperative Societies Act, 2002 would cease to have
jurisdiction to entertain the applications submitted by the
Cooperative Banks for recovery of their dues. Aggrieved
by the above, a bunch of appeals/Special Leave Petitions
were filed in the Supreme Court of India where the matter
of applicability of Recovery of Debts due to Banks and
Financial Institutions Act, 1993 to the Cooperative Banks
established under the State Cooperative Societies Act of
Maharashtra, 2002 was referred by the Chief Justice of
India to a three judge bench.

Reversing the judgement of the High Court, the
Supreme Court held that the provisions of Debts due to
banks for Financial Institutions Act, 1993 are not applicable
to the recovery of dues by the Co-operatives from their
members. However, the provisions of the State
Cooperative Societies Act and Mutti-state Cooperative
Societies Act, 2002 would continue to be applicable for
recovery of dues by the Cooperative Banks. As these
observations of the Supreme Court are in line with the
request made by the petitioner Cooperative Banks in their
appeal petitions, this order of the Supreme Court is not
likely to place the Cooperative Banks in any

disadvantageous position for purpose of recovery of their
dues.
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For recovery of debt Cooperative Banks can take
recourse to Cooperative courts constituted under the
provision of the State Cooperative Societies Act under
which it is registered. They can also take recourse to
provisions of Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002
for recovery of their dues. Further, RB1 has also from
time to time framed guidelines on one time settiement
scheme for bad debts which were forwarded to State
Govemments for notifying to Cooperative Banks in their
States taking into account provisions in the State
Cooperative Societies Acts/Rules.

Loans by Public/Private Sector Banks

*428. SHRI HITEN BARMAN:
SHRI K. SUBBARAYAN:

Will the Minister of FINANCE be pleased to state:

VAISAKHA 14, 1929 (Sakz)

fo Questions 46

(a) whether the loans given by the public and private
sector banks to the priority sector during 2005-2006 and
2006-2007 is below 40% of the total loans given;

(b) if so, the details thereof;

(c) whether the loans have been provided to
agriculture and small scale industry sector as per the
directiors of the Reserve Banks of India; and

(d) it so, the percentage of loans given to each
sector?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (d) As reported by the Reserve
Bank of India (RBI), the details of advances given to
priority sector by domestic scheduled commercial banks
(both the public and private sector) during 2005-06 and
2006-07 (up to September, 2006) are as under:

(Amount Rs. in crores)

Public Sector Banks

Private Sector Banks

Year 2005-2006 2006-07(up to 20052006  2006-07 (upto
Sept., 2006) Sept., 2006)
Net Bank Credit (NBC) 1017656 1125310 249082 277919
Total Priority Sector Advances (PSA) 409748 451752 106586 105215
% of PSA to NBC 40.30 40.14 428 37.86

The extant guidelines of RBI stipulate a target of
40% of Net Bank Credit (NBC) for lending to the priority
sector by domestic scheduled commercial banks both in
the public and private sector. Within this, sub-targets of

18% and 10% of NBC have been stipulated for lending
to agriculture and weaker sections respectively.

ltem-wise details of credit to priority sector are given
below:

(Amount Rs. in crores)

Public Sector Banks

Private Sector Banks

Year 2005-2006 2006-07(upto 20052006  2006-07 (upto

Sept., 2006) Sept., 2006)

. g 2 3 4 5
Total Agricultural Advances 155220 174866 36712 32178
15.54 147 11.58

% of Agriculture Advances in NBC 153
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MAY 4, 2007 fo Questions 48
1 2 3 4 5
Advances to Small Scale industries Sector (SSH) 82434 86465 10421 10872
% of SSI Advances to NBC 810 7.68 4.18 3gl
Other Priority Sector Advances (OPS) 163756 176273 sTTTY 61141
% of OPS to NBC 16.09 15.66 23.20 22.00
Advances to Weaker section 78158 81997 4174 43338
% of Weaker section Advances to NBC 7.70 7.65 1.7 1.56
Shortage of Staff in IT Department ©
c
*429. SHR!I C.K. CHANDRAPPAN: - -
SHRI ADHALRAO PATIL SHIVAJIRAO: No. of Assessees Direct Tax Collection
Will the Minister of FINANCE be pleased to state: 31.3.2004 3,01,78,616 Rs. 1,05,088 Crores
(a) whether the Income Tax Department has been 31.3.2007 3.19.25,822 Rs. 2.29,505 Crores
facing acute shortage of staff, though the number of (Provisional)
assessees and tax collection have increased, % change 579 118.39

(b) if so, the details of the sanctioned staff strength
and vacant posts in different categories in the Department
particularly the Metropolitan City offices as on March 31,
2004 and March 31, 2007;

(c) the number of assessees and the amount of direct
tax collected as on March 31, 2004 and March 31, 2007
giving the percentage change during the period;

(d) the reasons for not filling up the vacant posts
and not increasing the staff strength when the volume of
work and tax collection have increased over the said
- period; and

(e) the steps taken by the Union Govemment in this
regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b) The details are given in the enclosed Statement.

(d) and (e) Government of India’s policy to limit direct
recruitment vacancies in a year, subject to 1% of total
direct recruitment vacancies in a year, subject to 1% of
total sanction of staff strength, which was applied to the
Central Board of Direct Taxes (CBDT), had restricted direct
recruitment to the various cadres. In 2005, while
considering the request of CBDT for exemption from the
above Policy, the Committee of Secretaries, allowed CBDT
to fill up 3300 direct recruitment vacancies pending
assessment of the staff requirement wis-a-vis the workioad.
After assessing the staff requirement, CBDT approached
the Cabinet for sanction of additional posts and the
Cabinet, in November, 2006 approved, creation of 7051
posts in various cadres including 6519 posts in staff
category. These posts are to be filled up in a phased
manner, within a period of three years. Staff Selection
Commission has initiated the process of recruitment of
Income Tax Inspectors, Tax Assistant and Stenographers
and the staff are expected to be made available latest
by the end of this year. The surplus staff nominated by
DOPT from the Surplus Cell have already been allocated
to various charges. These steps would meet partially the
requirement of staff of CBDT.

Statement
Category-wise Sanctioned Strength and Vacancies Position as on 31.3.2004 and 31.3.2007

Name of Charge Ahmedabad
S.No. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacancies
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.0¢
1 2 3 4 5 6
1. ITO 368 23 383 5
2. AO Gr, I 4

0 3 0
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1 2 3 4 5 6

3. AO Gr. 74 39 74 2
4. Private Secretary 71 37 7 27
5. ITl 863 100 873 137
6. Office Supdt 180 32 185 8
7. Sr. Tax Asstt. 693 75 712 126
8. Tax Asstt. 662 139 913 472
9. Steno. Gr. | 78 50 78 9
10. Steno Gr. Ii 159 16 159 45
1. Steno Gr. Il 159 60 203 197
12. Sr. Hindi Trans. 4 2 3 0
13. Jr. Hindi Trans. 7 1 6 1
14. SCD Gr. | 21 18 21 12
15. SCD Gr. Il 18 18 18 1
16. Notice Server 264 60 249 31
17. Daftry 244 9 244 12
18. Sr. Peon/Jamadar 21 13 21 15
19. Peon 312 74 247 103
20. Watchman 67 15 52 27
21. Sweeper 3; 4 27 14
22, Farash 39 7 31 12
23. Sr. PS 8 0 8 1
Grand Total 4347 792 4581 1357

Source: (F.No.CC/ABD/ADM/105-1/2007-08 dated 30.4.2007)

Category-wise Sanctioned Strength and Vacancies Posftion as on 31.3.2004 and 31.3.2007

Name of Charge Bangalore
S.No. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07
1 2 3 4 5 6
1. CCIT/DGIT 6 0 6 |

2. citor 36 3 41 6
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MAY 4, 2007 to Quastions
1 2 3 4 5 6
3. AddL/Jt. CITDIT 57 6 72 25
4. Dy./Asstt. CIT/DIT 105 25 114 25
5. Dv. Dir (Systems) 1 0 1 0
6. Asst. Dir. (Systems) 2 2 2 2
7. ITO 221 5 248 0
8. AO Gr. Hl 1 0 2 0
9. AO Gr. I 39 26 39 1
10. Private Secretary 34 10 34 9
1. Dy. Dir. (OL) 0 0 1 0
12. Asstt. Dir, (OL) 4 1 4 2
13. Sr. Hindi Trans. 2 0 2 0
14. Jr. Hindi Trans. 4 3 3 1
15. DPA, Gr. ‘A 2 0 14 12
16. DPA, Gr. B’ 1 0 1 0
17. Im 476 31 555 96
18. Office Supdt. 97 39 102 12
19. Sr. Tax Assit. 320 27 351 120
20. Tax Asstt. 326 40 609 485
21. LDC 11 0 11 0
22. Steno. Gr. | 39 18 39 14
23. Steno Gr. |i 77 10 77 30
24. Steno Gr. I 77 a3 152 142
25. SCD (SpL. Gr.) 2 0 2 0
26. SCD Gr. | 14 14 0
27. SCD Gr. Il 12 12 0
28. SCD (0G) 12 3 7 0
29. Notice Server 118 9 13 3
30. Record Keeper 0 0 0 0
31 Dattry 123 2 123 0
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1 2 3 4 5 6
32. Sr. Peon 10 0 10 0
33. Peon 158 67 158 87
34, Sr. Gest. Operator 1 0 1 1]
35. Watchman 56 0 20 0
36. Farash 6 0 2 0
37. Sweeper 17 0 6 0
38. Mali 1’ 0 1 0
39. Sr. PS 6 0 6 0
40. Hindi Typist 3 3 3 o
41. “LDC(Pre-structured), 0 0 0 0
Grand Total 2477 363 2956 1053

Source:(F.No.211(71)/2007-08/CCIT- dated 27th April, 2007)

Category-wise Sanctioned Strength and vacancies Position as on 31.3.2004 and 31.3.2007

Name of Charge Bhopal
SNo. Name of the Post Sanctioned Strength Vacant Sanciioned Strength Vacant
a8 on 31304  sson 31304  as on 31307 as on 31307
1 2 3 4 5 6
1. CCITDGIT 4 0 4 1
2 o 23 1 23 0
3. Addt. CIT/DIT 39 7 39 4
4 DyJ/Asstt. CIT/DIT 66 26 66 23
. 8. Dy. Dir (Systems) 1 0 1 0
\ 6. Asst. Dir. (Systems) 2 1 2 1
7. o 140 1 158 2
8. AO Gr. Il 1 1 2 0
9. AO Gr. I 26 13 26 2
10. Private Secretary 23 12 23 16
1. Dy. Dir. (OL) - - - -
12 AsstL Dir (OU) 3 0 3 1
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1 2 3 4 5 6
13. Sr. Hindi Trans. 2 1 2 1
14. Jr. Hindi Trans. 5 2 3 1
15. DPA, Gr. ‘B’ 1 0 1 1
16. DPA, Gr. ‘A 3 2 6 5
17. Tt 344 57 340 65
18. Office Supdt. 97 14 99 25
19. Sr. Tax Asstt. 326 24 331 109
20. Tax Asstt. 335 112 533 371
21. LDC 1 0 1 0
2. Steno. Gr. | 35 30 35 7
23. Steno Gr. i 89 5 89 30
24. Steno Gr. il 68 34 101 96
25. SCD (Spl.Gr.) 2 1 2 0
26. SCO Gr, | 10 2 10 2
27. SCD Gr, Il 9 3 9 0
28. 8CD (0G) 9 3 9 1
29. Notice Server 106 8 100 5
30. Record Keeper - - - -
31. Daftry 1 6 111 27
32 Sr. Peon 4 0 4 4
33 Peon 142 49 94 22
34. Sr. Gest. Operator 1 0 1 0
35 Watchman 144 72 91 61
36 Farash 6 0 6 2
37. Sweeper 20 1 18 2
38. Mali - - - -
39. Sr. PS 4 0 4 0
40. Hindi Typist . . . .
a1, LDC (Pre-structured) . ] t )

Grand Total 2192 488 2337 887

Source: (F.No.CCITMP/Estt./2007(11)(B)/2007-08 dated 30.4.2007)
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Catoegory-wise Sanctioned Strength and vacancies Position as on 31.3.2004 and 31.3.2007

58

Name of Charge Bhubaneshwar
S.No. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 "as on 31.3.07

1 2 3 4 5 6
1. CCIT/DOT 1 0 1 0
2. CIT/DIT 13 0 13 4
3. Addl./Jt. CITDIT 18 3 20 6
4. Dy./Asstt. CIT/DIT 38 21 41 22
5. Dy. Dir. (Systems) . . ) )
6. Asst. Dir. (Systems) 1 0 1 0
7. ITO 56 0 66 1
8. AO Gr. WGr. 1l 14 7 14 1
9. Private Secretary 14 5 14 4
10. Dy. Dir. (OL) - - - -
1. Asstt. Dir. (OL) 1 0 1 0
12. Sr. Hindi Trans. 1 0 1 0
13. Jr. Hindi Trans. 2 0 2 o]
14, DPA, Gr. ‘B - - - -
15, DPA, Gr. ‘A - . - -
16. m 140 17 148 25
17. Office Supdt. 38 6 39 0
18. Sr. Tax Asstt. 124 7 127 40
19. Tax Asstt. 12 28 99 42
20. LDC 3 0 3 0
21, Steno. Gr.-| 13 0 13 3
22. Steno Gr. |l 26 4 26 7
28. Steno Gr. Il 26 14 31 28
24, SCD (Spl. Gr) 1 0 1 0
25. SCO Gr. | 4 1 4 1
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1 2 3 4 5 6
26. SCD Gr. Ui 4 1 4 1
27. SCD (OG) 3 1 3 1
28. Notice Server 38 0 36 2
29. Récord Keeper - - - -
30. Daftry 43 0 43 0
31. Sr. Peon 1 0 1 0
32, Peon 55 9 48 8
33. St. Gest. Operator - - - -
34. Watchman 91 17 67 15
35. Farash 1 1 1 1
36. Sweeper 5 0 5 1
37. Mali 1 0 1 0
38. Jr. Gest Operator 1 1 1 1
39. Hindi Typist - - - .
40. LDC (Pre-structured) - - - .
Grand Total 8es 143 878 214

Source (F.No.CCIT/Est.ii-41/2007-08/2260 dated 30.4.2007)

Category-wise sanctioned strength and vacancies posiion &8s on 31-3-2004 & 31-3-3007

Name of Charge Chandigarh
SNo. Name of the Post Senctioned Strength Vacant Sanctioned Strength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07

1 2 3 4 5 6
1. CCIT/DGIT 6 0. 8 0
2. CIT/DIT 39 0 40 2
3. Addi/t. CITDIT 73 6 77 4
4, Dy./Asstt. CIT/DIT 137 41 142 30
5. Dy. Dir (Systems) . ; . ]
8. Asst. Dir. (Systems) 4 0 4 0
7. ITO 313 2 329 7
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2 3 4 5 6
8. AO Gr. |l 1 1 1 0
9. AO Gr. Wi 44 28 44 6
10. Private Secretary 38 25 38 29
1. Dy. Dir. (OL) . ; ) .
12. Asstt. Dir. (OL) 7 1 7 1
13. Sr. Hindi Trans. 4 0 4 0
14, Jr. Hindi Trane. 9 2 9 5
15. DPA, Gr. ‘B’ 2 2 2 2
16. DPA, Gr. ‘A 5 3 5 3
17. Im 645 57 679 102
18. Office Supdt. 135 5 137 5
19. Sr. Tax Asstt. 517 5 521 45
20. Tax Asstt. 570 48 819 407
21. LDC 18 18 18 18
22, Steno. Gr. | 52 4 52 24
23. Steno Gr. |l 105 45 105 70
24. Steno Gr. Hl 105 88 169 160
25. SCD (Spl. Gr.) 3 2 3 2
26. SCD Gr. | 21 18 21 18
27, SCD Gr. |l 19 1 19 1
28. SCD (0G) 19 20 19 20
29. Notice Server 180 8 180 32
30. Record Keeper 5 5 0 0
3t Daftry 188 17 168 10
32, Sr. Peon 6 2
33. Peon 215 63 189 77
34. Sr. Gest. Operator - - - -
35. Watchman 183 6 176 20
36. Farash 25 7 25 0
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! 2 3 4 5 6
3z. Sweeper 12 0 12 4
38. Mali 9 1 9 2
39. StPS 6 2 ] 2
40. PA/CO 8 8 8 8
41. DPA 1 1 1 1

Grand Total 3729 447 4048 1077

Source: (FZNo.bC/CBIGHDIZOOFOBIZZMstQZ dated 30.4.2007)

Catogory-wise sanctioned strength and vacancies position as on 31-3-2004 & 31-3-3007

Name of Charge Chennai
S.No. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07

1 2 3 4 5 8
1. CCIT/DGIT 10 0 10 1
2. CIT/oIT 60 5 63 15
3. Addl./&. CITDIT 100 1 114 45
4. Dy/Asstt. CIT/DIT 178 61 187 107
5. Dy. Dir. (Systems) 4 0 4 0
6. Asst. Dir. (Systems) 6 3 8 -1
7. ITO 356 2 372 4
8. AO Gr. I 4 0 4 2
9. AO Gr. il 63 20 63 2
10. Private Secretary 58 1 58 3
11. Computer Manager 1 1 1 1
12. Asstt. Dir. (OL) 3 -1 5 0
13. Sr. Hindi Trans. 3 0 3 0
14. Jr. Hindi Trans. 3 2 3 3
15. DPA, Gr. ‘B’ 6 0 6 2
16. DPA, Gr. ‘A 12 3 10 4
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2 3 4 5 6

17. m 727 74 744 138
18. Office Supdt. 197 6 201 8
19. Sr. Tax Asstt. 651 168 666 44
20. Tax Asstt. 760 25 914 479
21, LDC 24 0 24 21
22 Steno. Gr. | 77 10 77 17
23. Steno Gr. Il 153 68 153 30
24. Steno Gr. i 1583 31 243 232
25, SCD (Spl. Gr.) 4 0 4 0
26. SCD Gr. | .27 9 27 8
27. SCD Gr. Il 23 8 23 8
28. SCD (OG) 23 -7 23 -5
Notice Server 237 17 221 5

30. Record Keeper 1 0 1 0
31. Daftry 231 (] 231 27
32. Sr. Peon 12 2 12 4
33. Peon 296 113 165 119
34, Gest. Operator 1 1 1 1
35. .Wanchman 155 48 85 -1
386. Farash 12 7 0 0
37. Sweeper 21 3 12 0]
38. Mali 1 0 1 0
39. Sr. PS 10 0 10 1
40. Hindi Typist 5 5 5 5
41. PA/Console Operator 0 0 2 0
42, Sr. A.O. 1 1 1 1
Grand Total 4669 697 4728 1330

Source: (C.No.13(1)/Estt/2007 dated 27.4.2007)
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Category-wise sanctioned strength and vacancias position as on 31-3-2004 & 31-3-3007

Name of Charge
SNo. Name of the Post Sanctioned Strength Vacant Sanctioned Srength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 a8 on 31.3.07

1 2 3 4 ) 6
1. CIT/DGI 20 0 21 2
2. CIT/oIT 80 -10 89 -3
3. Addl/&t.CITDIT 120 -26 145 8
4, Dy./Asstt. CIT/DIT 202 47 227 105
5. Dy. Dir. (Sys) 4 3 4 3
6. Addl. Dir. (Sys) Prog. 6 2 6 6
7. ITO 356 2 385 2
8. SAO Gr. I 4 1 3 0
9. AO Gr.lil 92 9 92 2
10. PS 83 7 83 6
1. Sr. Hindi Taan. 4 1 4 0
12 Jr. Hindi Trans. 6 0 9 2
13. DPA, Gr. ‘B 10 5 10 7
14. DPA, Gr. ‘A 18 11 25 22
15. Tl 748 62 948 224
16. Office Supdt. 193 25 204 17
17. Sr. Tax Asstt. 654 73 708 248
18. Tax Asstt. 691 23 1141 585
19. LDC 30 2 42 0
20. Steno. Gr. | 89 15 89 8
21. Steno Gr. Il 178 24 178 110
22. Steno Gr. il 179 154 314 280
23. SCD (Sol. Gr.) 3 0 3 0
24. SCD Gr. | 21 1' 21 2
25. SCD Gr. i 18 13 18 9
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1 2 3 4 5 6
26. SCD (OG)/Gr.iHl 19 -12 19 -6
27. Notice Server 239 5 239 12
28. Rec. Keeper 0 -2 - -
29, Daftry 247 9 247 12
30. Sr. Peon 17 0 17 0
31. Peon 320 3 320 89
32. Sr. Gest. Oprt. 1 0 1 0
33. Jr. Gest. Oprt. 3 2 3 0
4. Console Oprt. - - 4 0
35. D.EO. Gr. A - - 7 0
36. Watchman 207 10 207 71
37. Farash 21 2 21 4
38. Sweeper 82 9 62 8
39. Mali 2 0 2 2
40. Jt. DIT(System) 1 1 1 0
41, Sr. Pvt. Secy. 15 2 15 1
42. Sr. AO. Gr. | 1 1 ! 1
43. Tax Asstt. (old) 1 1 0 0
44, Canteen. Gr. C 0 0 12 1
45. Canteen. Gr. D 0 0 23 1
Grand Total 4965 471 5970 1841

Source: (F.No.CCIT-VPersonnellLok Sabha/P.Q./Starred Q.No0.14220/2007-08/1276 dated 27.4.2007)

Catogory-wise sanctioned strength and vacancles position as on 371-3-2004 & 31-3-3007

Name of Charge Guwahati
S.No. Name of the Post Sanctioned Strength Vacant Senctioned Strength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07
1 2 3 4 5 6
1. CCIT/DGIT 2 0 2 1
2. CIT/DIT 13 2 14 2
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1 2 ) 4 5 6

3. Addl/)t. CIT/DIT 23 10 25 16
4 DyJ/Asstt. CIT/DIT 49 21 50 26
5. Asstt. Dir. (Sys) 1 0 1 o
6. ITO 93 1 100 1
7. AO Gr. Il -1 1 1 0
8. AO Gr. Wi 16 8 16 (]
9. P.S. 17 3 17 4
10. Asstt. Dir. (OL) 2 0 2 o:
n. Sr. Hindi Trans. 2 1 2 1
12 Jr. Hindi Trans. 1 1 1 0
13. m 205 29 215 51
14, Office Supdt. 62 17 63 .9
15. Sr. Tax Asstt. 154 25 157 43
16. Tax Asstt. 177 8 242 141
17. LDC 7 0 7 0
18. Steno Gr. | 18 10 18 0
19. Steno Gr. Ii 35 12 35 21
20. Steno Gr. i 36 28 54 54
21. SCD (0G) 1 5 10 2
22 Notice Server 68 6 65 7
23. Record Keeper - - - -
24, Daftry 60 0 60 26
25. Sr. Peon 2 0 2 0
26. Peon 77 18 73 44
27. Gest. Oprt. 1 (] 1 0
28. Watchman 77 52 33 1
29. Farash 3 0 3 1
30. Sweeper 7 0 7 1
31. Hindi Typist 0 o . .

Grand Total 1220 258 1276 462

Source: (F.No.E-29/CCIT/GHY/99-2000/1625 dated 27.4.2007)
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Category-wise sanctioned strength and vacancies position as on 31-3-2004 & 371-3-3007

74

Name of Charge Hyderabad
S.No. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07

1 2 3 4 5 6
1. CCIT/DGIT 5 0 5 0
2 CIT/oIT 30 3 33 1
3. Addi/. CITDIT 52 -8 53 2
4, Dy./Asstt. CIT/DIT 98 25 98 22
5. Addl. Dir. (Sys) 3 3 3 1
6. ITO 230 0 245 1
7. AO Gr.ll 1 1 2 0
8. AO Gr. i 34 4 34 .2
9. P.S. 30 5 30 5
10. Sr. Hindi Trans. 2 0 2 0
1. Jr. Hindi Trans. 4 2 4 1
12. DPA, Gr'B’ 2 0 2 0
13. DPA, Gr. ‘A 3 1 7 5
14. M 504 44 827 97
15. Office Supdt. 125 14 129 1"
16. Sr. Tax Asstt. 395 90 419 38
17. Tax Asstt. 430 3 605 380
18. LDC 14 0 14 0
19. Steno Gr. | 47 6 47 1
20. Steno Gr. i 94 7 94 19
21. Steno Gr. i 94 10 150 98
22, SCD (Spl. Gr.) 2 0 2 0
23. SCD Gr.l 13 9 13 5
24. SCD Gr.li 1 -4 1 -3
25. SCD (OG) Gr.li 12 -3 8 -1
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1 2 3 4 5 6
26. Notice Server 172 0 185 7
27. Daftry 174 12 174 10
28. Peon 223 12 193 27
29, Jr. Gest. Oprt. 1 1 1 0
30. Watchman 107 0 81 1
a1 Farash 9 2 8 2
32. Sweeper 20 0 13 3
33 Mali 3 1 2 0
34. Sr. PVt Secy. 5 0 5 1
35 System Analyst 1 1 1 1
36 Hindi Officer 2 0 2 0
ar. Canteen Gr.C . - 15 9
38. Canteen Gr.D . - 19 1

Grand Total 2952 241 3216 751

Source:(F.No.CCAP/SS WS/Estt/2007 dated 27.4.2007)

Calegory-wise sanctioned strength and vacarncies position as on 31-3-2004 & 371-3-3007

Name of Charge Jaipur
S.No. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacant
a8 on 31304 as on 31304 as on 31.3.07 as on 31.3.07

1 2 -3 4 5 ]
1. CCIT/DGIT 4 0 4 1
2. CIT/DIT 27 2 28 2
3. Addi/t. CIT/DIT 42 0 48 18
4 Dy./Asstt. CIT/DIT 81 27 85 28
5. Asstt. Dir. (Sys)/Prog. 2 2 2 1
6. o 170 9 182 1
7. AO Gr. Il 1 0 2 0
8. AO Gr. Il 27 15 27 T3
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! 2 3 4 5 6
9. P.S. 24 5 24 9
10. Asstt. Dir. (OL) 4 1 4 1
n. Sr. Hindi Trans. 2 0 2 0
12, Jr. Hindi Trans. 4 3 4 3
13 DPA, Gr.'B' 1 0 1 1
14, DPA, GL'A 4 2 5 3
15. T 364 16 419 76
16. Office Supdt. 94 36 95 4
17. Sr. Tax Asstt. 260 1 262 122
18. Tax Asstt. 219 92 459 375
19. LDC 9 -35 9 23
20. Steno. Gr. | 31 9 31 22
21. Steno Gr. i 62 21 62 45
22, Steno Gr. il 63 56 123 121
3. SCD (Spl. Gr) 2 0 2 1
24. SCO Gr. | 10 10 10 2
25. SCD Gr. Il 9 1 9 2
26. SCD (OG)VGr.lil ] -9 9 [
27. Notice Server 90 3 90 8
28. Record Keeper (] -1 0 2
29. Daftry 91 (] 91 5
30. Jamadar 5 0 5 0
31 Peon 116 56 116 54
32, D.EO. Gr. A " " 1" 5
33. Watchman 133 14 133 59
34. Farash 14 3 14 3
35. Sweeper 16 0 16 2
36. Mali 4 0 4 1
37. Sr. Pvt. Secy. 4 0 4 0
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1 2 3 4 5 6
38. D.E.O. Gr.C 1 1 1 1
39. D.E.O. GrB 9 9 9 -2
Grand Total 2019 370 2402 948

Source: (F.No. CC/JPR/Admn./F-55/2007-08/68 dated 27.4.2007)

Category-wise sanctioned strength and vacancies postion as on 31-3-2004 & 31-3-3007

Name of Charge Kanpur
SNo. Name of the Post Sanciioned Strength Vacant Sanctioned Strength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07

1 2 3 4 5 6
1. CCIT/DGIT 3 0 3 0
2. CIT/DIT 22 0 23 1
3. Addi/)t. CIT/DIT 39 0 43 1
4. Dy./Asstt. CIT/DIT 74 16 78 17
5. Dy. Dir. (Systems) 1 0 1 0
6. Asstt. Dir. (Systems) 4 2 4 2
7. Imo 196 2 207 a3
8. AO Gr. Il 1 0 2 0
9. AO Gr. M 19 4 19 2
10. Private Secretary 17 1 17 1
1. Asstt. Dir. (OL) 4 0 3 0
12. DPA, Gr. ‘B’ 2 1 2 1
13. DPA, Gr. ‘A 4 2 4 2
14. im 453 62 468 61
15. Office Supdt. 11 33 13 23
16. Sr. Tax Asstt. 369 31 378 31
17. Tax Asstt 382 33 488 301
18. LDC 13 0 13 1
19. Steno. Gr. | 44 33 44 7
20. Steno Gr. |l 87 19 87 22
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VAISAKHA 14, 1929 (Saks) fo Questions
1 2 3 4 5 6
21. Steno Gr. i 87 44 82 80
22, SCD (Spl. Gr.) 2 1 2 1
23. SCD Gr. | 13 10 13 5
24. SCD Gr. Il 1 0 1" 1
25. SCD (0G) 1 0 9 0
26. Notice Server 129 12 123 4
27. Datftry 135 22 104 0
28. Sr. Peon 5 0 5 2
29. Peon 173 0 149 5
30. Gest. Operator 1 1 1 0
31. Watchmap 189 105 144 61
32. Farash 33 0 26 0
33. Sweeper 34 5 26 2
34. Mali 3 1 2 1
35. Sr. PS 3 0 3 0
Grand Total 2654 440 2695 678

Source: (F.No.CCIT/CCA/KNP/968/2007-08/135 dated 30.4.2007)

Category-wise sanctioned strength and vacancies position as on 31-3-2004 & 371-3-3007

Name of Charge Kochi
S.No. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07

1 2 3 4 5 6
1. CCIT/DGIT 3 0 3 0
2. CITDIT 20 5 21 4
3. Addl/Jt. CIT/DIT 30 5 32 18
4. Dy./Asstt. CIT/DIT 57 19 59 12
5. Dy. Dir. (Sys) 2 0 2 1
6. Asstt. Dir. (Sys) 1 0 1 0
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MAY 4, 2007 to Ques.ic:1s 84

1 2 3 4 5 6
7. iITO M 9 118 7
8. AO Gr. Il 1 0 2 0
9. AO Gr. i 23 6 23 3
10. PS. 24 6 21 8
1. Dy. Dir. (OL) 1 0
12. Asstt. Dir. (OL) 2 0 2 0
13. Sr. Hindi Tran. 2 2 1 1
14, Jr. Hindi Tran. 1 0 2 0
15. DPA, Gr. B 2 0 2 1
16. DPA, Gr'A 2 1 ] 4
17. m 243 35 258 €9
18. Office Supdt. 76 43 79 9
19. Sr. Tax Asstt. 190 30 195 31
20. Tax Assit. 275 21 339 196
21, LDC 7 0 7 1
22, Steno. Gr. | 24 3 24 8
23. Steno Gr. 1l 48 9 48 8
24, Steno Gr. I 49 15. 69 48
25. SCD (Spl. Gr.) 1 0 1 0
26. SCD Gr. | 6 4 6 4
27. SCD Gr. I 6 1 6 2
28. SCD (0G) 6 4 6 3
29. Notice Server Ig 2 71 9
30 Record Keeper - 1
31. Daftry 70 8 70 4
32 Jamadar 4 0 4 0
33. Peon 54 9 54 29
34 Watchman 25 1 25 10
35. Farash 4 0 4 1
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1 2 3 4 5 6
36. .Sweeper 55 2 55 21
a7. Mali 2 0 2 0
38. Sr. PS 3 0
39. Tea/Coffee Maker - - 2 1
40. Wash Boy - - 1 0

Grand Total 1498 241 1550 513

Source: (F.No.18/Estt/CC-CHN/CC/2007-08 dated 27th April 2007)

Category-wise sanctioned strength and vacancieés pasftion as on 31-3-2004 & 371-3-3007

Name of Charge Bhopal
SNo. Name of the Post Sanctioned Strength Vacant Sanctioned Stength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07
1 2 3 4 5 6
1. CCIT/DGIT 14 0 13 0
2. CIT/OIT 92 24 95 13
3. Addl./it. CIT/DIT 126 30 128 48
4. Dy./Asstt. CIT/DIT 216 20 220 57
5. Dy. Dir. (Systems) - - - -
6. Asstt. Dir. (Systems) - . . -
7. ITO 473 2 479 41
8. AO Gr. I - - - -
9. AO Gr. i 108 24 108 5
10. Private Secretary 12 52 112 37
1. Sr. Pwt. Secy. - - 0
1". Dy. Dir. (OL) - - -
12, Asstt. Dir. (OL) - - -
13. Sr. Hindi Trans. 4 1 0
14. Jr. Hindi Trans. 6 2 5 1
15. DPA, Gr. ‘B’ 1 0 1 0

16. DPA, Gr. ‘A 4 0 9 5
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MAY 4, 2007 to Questions

1 2 3 4 5 6
17. Tl 1191 282 1012 166
18. Office Supdt.’ 381 17 387 1
19. Sr. Tax Asstt. 1340 153 1345 58
20. Tax Asstt. 1717 143 14864 497
21 LDC 53 0 51 1
22. Steno. Gr. | 159 19 158 16
23. Steno Gr. It 316 35 316 75
24. Steno Gr. 316 186 255 243
25. SCD (Spl. Gr) 4 1 4 2
26. SCD Gr. | 27 14 25 7
27. SCD Gr. Il 23 1 22 0
28. SCD (0G) 23 -13 21 -6
29. Notice Server 618 54 578 17
80. Record Keeper - - - -
. Daftry 536 21 536 159
32. Sr. Peon 24 4 24 18
33. Peon 684 218 421 41
34. Sr. Gest. Operator 2 1 2 1
35. Watchman 209 69 89 41
36. Farash 39 9 17 0
a7. Sweeper 87 13 59 7
38. Mali - - - -
39. Jr. Gest. Operator 2 1 2 2
40. Hindi Typist - - - -
41. LDC (Pre-structured) - - - -
Grand Total 8905 1483 7962 1563

Source: (F.No.1 E/6/2006-07/RW dated 30.4.2007)
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VAISAKHA 14, 1929 (Sa4a)

fo Questions

Category-wise sanctioned strength and vacancles position as on 31-3-2004 & 31-3-3007

g0

Name of Charge
SNo. Name of the Post Sanclioned Strength Vacant Sanctioned Strength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07

1 2 3 4 5 6
1. CCIT/DGIT 4 0 4 0
2. CITIT 21 0 22 7
3. Addi./jt. CIT/DIT 39 12 39 1
4. DyJ/Asstt: CIT/DIT 55 12 55 7
5. Dy. Dir. (Systems) - - 1 0
6. Asstt. Dir. (Systems) 2 0 2 0
7. mo 140 0 147 7
8. AO Gr.ll 1 0 2 0
9. AO Gr.i 24 6 24 5
10. Sr. P.SJ/PS. 25 3 25 9
1n. Dy. Dir. (OL) . . . .
12. Asstt. Dir. (OL) 3 1 3 0
13. Sr. Hindi Trans. 2 0 2 1
14, Jr. Hindi Trans. 4 0 4 1
15. DPA, Gr. ‘B/Gr. A 4 1 . -
16. Chief Engineer (A.A) 1 1 1 0
17. m ar2 43 373 77
18. Office Supdt. 97 54 97 1
19. Sr. Tax Asstt. 297 48 299 49
20. Tax Asstt. 281 1 280 92
21. LDC 10 0 10 2
22, Steno. Gr.l 32 0 32 0
23. Steno Gr.ll 64 1 64 22
24."  Steno Grli 64 53 38 28
25. SCD(Spl. Gr) 1 1 1 1
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1 2 3 4 5 6
26. SCD Gr.t 10 3 10 3
27. SCD Grll 8 0 8 1
28. SCD (0G) 9 0 9 0
29. Notice Server 109 1" 101 "
30. Record Keeper - . . .
31. Daftry 116 8 116 28
32 Sr. Peon/Jamadar 7 0 7 0
33. Peon 148 83 102 17
34. Gest. Operator 1 0 1 1
35. Watchman 248 84 222 79
36. Farash 7 3 7 2
37. Sweeper 17 0 17 3
38. Mali 3 0 3 1
39. DPA Gr. A - - 4 3
40. DPA Gr. A - - 1 0

Grand Total 2226 409 2133 479

Source: (F.No. Estt. C. No. DR/CC/2007-08 dated 30.4.2007)

Category-wise sanctioned strength and vacanclies position as on 31-3-2004 & 371-3-3007

Name of Charge Mumbai
S.No. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07
1 2 3 4 5 | 6
1. Sr. Hindi Transiator 4 0 5 0
2. Jr. Hindi Trans. 8 3 6 4
3. DPA, Gr. ‘B 1 8 16 13
4 DPA, Gr. ‘A 18 14 18 15
5. T 1294 109 1385 220
6. Office Supdt. 352 78 363 13
7. Sr. TA. 1282 292 1314 235
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1 2 3 4 5 6
8. Tax Asstt. 1427 19 1379 601
9. LDC 52 0 52 0

10. Steno. Gr. | 180 94 180 10
". Steno Gr. Il 360 27 360 89

12. Steno Gr. Wi 359 183 332 327
13. SCD (Spl. Gr) 5 3 5 0

14, SCD Gr. | 35 22 35 28
15. SCD Gr. Il 30 5 30 4

16. SCD (0G) 31 21 31 1
17. Notice Server 470 12 441 12
18. Daftry 496 27 496 48
19. Sr. Peon 27 3 27 6

20. Peon 633 165 406 126

21. Sr. Gest. Opt. 3 2 3 1

22, Jr. Gest. Opt. 1 0 1 1

23, Farash 23 2 16 10

24. Sweeper 64 6 43 0

25. Mali 3 1 3 2

26 Watchman 145 85 32 0

27 cciT - - 15 1

28. cIT - - 104 0

29 Ad.NCIT. - - 153 10
30 As./JDCIT - - 249 89
31, o - - 581 16
32. AO Grlll - - 112 12
33 Sr. PSIPS - : 116 19
34. Hindi Typist 3 3 3 3

Grand Total 7316 1182 8292 1926

Source: (FNo. CIT (HQ) Pers.LS. Starred Question/2007-08 dated 27th April 2007) (COITMUM/SS&WS/2007 dated 30.4.2007
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to -Questions

Category-wise sanctioned strength and vacancies position as on 31-3-2004 & 31-3-3007

Name of Charge
SNo. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacant
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07
1 2 3 4 5 6
1. CCIT/DGIT 1 ) 1 0
2. CcIT/DIT 9 0 9 2
3. Addi/t. CITV DIT 21 4 22 8
4. .Dy./Assn. CIT/OIT 48 27 49 30
5. Asstt. Dir. (Sys) 1 0 1 0
6. ITo 66 0 72 2
7. AO Gr. Il 1 (o 2 1
8. AO Gr. lil 9 4 9 (]
9. Sr. PS 2 2 2 0
10. P.S. 8 o 8 1
1. Dy. Dir. (OL) . - . .
12, Asstt. Dir (OL) 1 o 1 0
13. Sr. Hindi Trans. 1 0 2 0
14. Jr. Hindi Trans. 1 0 0 0
15. DPA, Gr. ‘B’ 2 2 2 2
16. DPA, Gr. ‘A 2 1 2 1
17. m 148 13 158 26
18, Office Supdt. 59 21 59 1
19. Sr. Tax Asstt. 160 0 162 3
©20. Tax Asstt. 184 -1 241 126
21. LDC 6 0 6 0
22. Steno. Gr. | 18 0 18 2
23. Steno Gr. Il 35 0 35 4.
24. Steno Gr. It 30 14 55 45
25. SCO Gr. | 3 1 3 1
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VAISAKHA 14, 1929 (Saks) to Questions
1 2 3 4 5 6
26. SCD Gr. i 2 0 2 0
27. SCO (0G) 2 -3 2 -3
28. Notice Server 58 1 54 1
29. Daftry 56 0 56 0
30. Jamadar 1 0 1 0
31. Peon 72 12 59 38
32, Sr. Gest. Oprt. 1 0 1 0
33. Watchman 101 62 45 13
34, Farash 5 -1 5 -1
35. Sweeper 3 2 1 0
36. Mali 5 5 0 0
Grand Total 1122 166 1145 299

Source: (F.No.CCIT/NGP/Estt-1/SS/WS/2007-08 dated 27-4-2007)

Catsgory-wise sanctioned strength and vacancies position as on 31-3-2004 & 31-3-3007

Name of Charge Patna
SNo. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacant

8s on 31304  as on 31304 as on 31307 - as on 31307

1 2 3 4 5 6

1. CCIT/DGIT 4 0 4 0
2 cIToIT 19 2 19 4
3. Addl/t. CIT/DIT 36 1 39 15
4 Dy./Asstt. CIT/DIT 72 31 76 38
5. Dy. Dir (Systems) . . ; )
6. Asstt. Dir. (Systems) 2 0 2 0
7. ITo 14 0 124 0
8. AO Gr. Il 1 0 1 0
9. AO Gr. I 22 9 22 0
10. Sr. Pvt. Secy. 4 1 4 0
Private Secretary 19 12 19 11

b
-d
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1 2 3 4 5 8
12. DyJ/Asstt. Dir. (OL) 3 0 2 1
13. St Hindi Trans. 2 1 2 0
14. Jr. Hindi Trans. 3 2 2 2
15. DPA, Gr. ‘B’ 1 1 1 1
16. DPA, Gr. ‘A 2 2 2 2
17. Tl 289 30 321 48
18. Office Supdt. 74 24 74 0
19. Sr. Tax Asstt. 230 21 232 21
20. Tax Asstt. 357 53 394 173
21. LDC 9 -23 9 -12
22. Steno Gr. | 27 1 27 2
23. Steno Gr. I 56 7 56 28
24. Steno Gr. il 59 48 80 63
25. SCD (SpL Gr) 1 0 1 1
26. SCD Gr.l 8 3 8 3
27. SCD Gr. 1t 6 0 6 0
28. SCD (0OG) 7 -3 7 -3
29. Notice Server 88 5 86 2
30. Record Keeper - - - -
31. Daftry 87 2 87 0
32. Sr. Peon 3 0 3 0
33. Peon m 3 ‘89 26
34. Jr. Gest. Operator 1 1 1 0
35. Watchman 89 9 76 38
36. Farash 4 0 4 1
37. Sweeper (] 1 5 2
38. Mali 7 1 7 1

Grand Total 1823 253 1892 468

Source: (F.No. CCIT/PAT/Estt.IX-5/2007-08/1508 dated 30.4.2007)



101 Waitton Answers VAISAKHA 14, 1929 (Saka) fo Questions 102
Category-wise sanctioned strength and vacancies position as on 31-3-2004 & 31-3-3007
Name of Charge
8No. Name of the Post Sancioned Strength Vacart Sancioned Strength, Vacart
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07
1 2 3 4 5 6
1. CCIT/DGIT 5 0 5 o
2. cIT/oIr 28 -1 30 3
3. AddL/Jt. CIT/DIT 57 0 67 15
4. Dy./Asstt. CIT/DIT 94 12 102 21
5. Dy. Dir. (Systems) - - . .
6. Asstt. Dir. (Systems) - - - -
7. ITo 242 2 258 9
8. AO Gr. Il 1 0 2 ()
9. AO Gr. i 34 20 34 0
10. Private Secretary 0 o 30 24
1. Dy. Dir. (OL) - . - .
12, Asstt. Dir. (OL) - - - .
13. Sr. Hindi Trans. 2 1 2 1
14, Jr. Hindi Trans. 3 0 3 0
15. DPA, Gr. ‘B' 2 0 2 0
16. DPA, Gr. ‘A 8 6 10 6
17. m 486 94 513 100
18. Office Supdt. 100 15 104 8
19. Sr. Tax Asstt. 357 65 384 64
20. Tax Asstt. 395 40 618 202
21 LDC 12 0 12 0
22. Steno. Gr. | 39 28 39 0
23. Steno Gr. |l 79 3 79 27
24. Steno Gr. I} 79 17 136 68
25. SCD (Spl. Gr.) 0 0 2 2
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1 2 3 4 5 6
26. SCD Gr. | 4 1 10 4
27. SCD Gr. Il 6 -3 8 ]
28. SCD (0G) 21 3 8 6
29. D.E.O. GR.B 0 -9 0 0
30. Notice Server 17 9 108 9
31. Record Keeper - - - -
32 Daftry 17 2 17 22
33 Sr. Peon/Jamadar 1 0 1 1
34 Peon 150 94 81 50
35 Jr. Gest. Operator 1 1 1 0
36 Watchman 83 13 51 -1
ar. Farash 21 21 19 -5
38. Sweeper 10 10 (V] 10
39. Mali - - - -
40. Canteen staff Gr.C 5 0 5 0
41, Sr. PS. 0 (] 5 1
42 Hindi Typist - - - -
43. Canteen Staff Gr. D 8 0 8 2
44, Sr. PA. 35 28 (] 0
) Grand Total 2602 472 2854 637

Source: (No.PN/CC/EST/654/2007-08/421 dated 30.4.2007)

[Transiation]

Performance of NGOs In Rural Development

*430. SHRI SRICHAND KRIPLANI:
SHRI DANVE RAOSAHEB PATIL:

Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether several Non-Govemmental Organisations
(NGOs) are working in the rural areas of the country

under the centrally sponsored schemes;

(b) it so, the present detaile therecf alongwith the
funds allocated to each of them, State-wise;

(c) the results achieved from the schemes run by
them during the last two years, State-wise;

(d) whether-the Govemment is satisfied with their

' performance;

(e) if so, the details thereof; and

(f) if not, the steps taken by the Govemment in this
direction?
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THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) to (f) Under the
Swaranjayanti Gram Swarojgar Yojana (SGSY), a centraty
sponsorad scheme of the Ministry of Rural Development,
the Non-governmental Organisations (NGOs) work as
facilitators working closely with the communities at
grassroots level and have a critical role in the group
formation and its development. This scheme is
implemented by the State Govemnments and the District
Rural Development Agencies (DRDAs). Under SGSY,
Ministry of Rural Development does not keep a record of
the names of the NGOs nor does it monitor the
performance of the NGOs at the Central level. The
guidelines of the SGSY stipulate that Rs. 10,000 would
be payable to the NGOs for formation and development
of Self Help Groups. Though this amount is the maximum
ceiling, however, the actual amount may be decided by
the District Level SGSY Committee based on the local
prevailing situations. Additionally, under the SGSY Special
Projects, the DRDAs may involve the NGOs for
undertaking project related activities.

Ministry of Rural Development also releases funds to
NGOs from the budget of SGSY for UNDP assisted
project, namely, Social Mobilization Around Natural
Resource Management for Poverty Alleviation. The funds
are reimbursed by UNDP to Controller of Aid Accounts
and Audit (CAAA). This externally aided scheme under
UNDP commenced in 2003-04 is being implemented in

VAISAKHA 14, 1929 (Saka)

lo Questions 106

11 selected districts of 3 States namely Rajasthan,
Jharkhand and Orissa through 17 NGOs. The details are
given in the enclosed statement-I.

Under Rural Housing, there were two schemes of
Ministry of Rural Development, namely, innovative Stream
for Rural Housing and Habitat Development and Rural
Building Centres (RBC) under which funds were also
sanctioned to NGOs. These Schemes have been
discontinued with effect from 1.4.2004. However, the
pending projects of these schemes are being funded.
Under Innovative Stream for Rural Housing and Habitat
Development, Rs. 5§3.45 lakh have been released during
the last two years, as per list enclosed as statement-Il.
Under Rural Building Centres Scheme, Rs. 37.62 lakh
have been released during this period as per list enclosed
as statement-lll. The Government is satisfied with the
performance of the NGOs. Utilization Certificates and Audit
Reports are invariably obtained before release of further
ingtalments of funds under these schemes. Physical
inspections are also carried out by the officers of this
Ministry and/or HUDCO, from time to time.

Ministry of Rural Development has also invited
proposals through Expression of Interest from NGOs that
are engaged with the issues and processes of NREGA
for undertaking the tasks of capacity building of local
rural communities to access their entittements and assert
their rights under NREGA in select NREGA districts.

Statement |

Yoar-wise allocation and release (Budget)

(Rs. in Lakh)
Sl. No. Name of Agency Name of the State Total UNDP Share Total Release
upto March, 07
1 2 3 4 5
1. PRADAN Jharkhand 315.05 242.09
2. LGSS Jharkhand 84.87 67.61
3. FEMALE Jharkhand 37.01 29.66
4. AAA Jharkhand 99.98 76.80
5. KSRA Jharkhand 95.90 82.86
6. VLKALPA Orissa 212.92 164.09
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MAY 4, 2007 to Questions 108
1 2 3 4 5
7. LOKADURSTI Orissa 213.07 194.58
8. WIDA Orissa 145.55 107.83
9. AMMA Orissa 13207 102.15
10. ASTHA Rajasthan 150.84 128.22
1. FES Rajasthan 114.10 89.50
12. ARAVALI Rajasthan 224.75 200.39
13. SAMARTHAK Rajasthan 49.23 39.54
14 BAIF Rajasthan 65.02 52.34
15. SANKALP Rajasthan 133.01 102.31
16. GVT Rajasthan 50.00 42.86
17. CECOEDEDCON Rajasthan 79.99 53.94
Total ‘ 2203.36 1776.77
Statement Il
Funds relessed fo the NGOs, State-wiss, under Innovative Straam for Rual Housing
and Habitat Deveiopment during 2005-06, 2006-07
(Rs. in lakhs)
S.No. StateName of the Agency Village/Block/Dist. Amount Amount No. of
Released Released in Houses
in 200506 2006-07 Constructed
1 2 3 4 5 6
Andivas Pradesh
1. Brethem Institute for R.D. V- Chinna Cumbum 30
11014/3/00 M- Cumbum
D-Prakasham
2 Haritha Association D-Khammam. 8
for leaming(NGO)
11014/278/00
3 Gramodaya Organisation V- Tirumatagiri, Tonda
for Rural Development M- Tirumalagii
11014/155/00 D-Naigonda 455 19
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! 2 3 4 5 6
4 Sai Seva Samiti (NGO) V- Mantralayam 5.00 1
11014/229/00 M- Maniralayam
D-Kumool
5. Praja Pragathi Seva V- Mangalapuram 22 55
Sangham NGO, M- Challapall
11014/16500 D-Krishna
6. Village Development V- Agraharam Thanda 35
Society M- Vanguru
11014122001 D-Mahaboobnagar
7. Nitya Krushi V- Chetnepali 25
R. Dev. educational B- Gooty
& HS (NGO), 1101423501 D-Anantapur
Gujerat
8. Z N V K Mandal, V-Atkhol, 2
(NGO) B-Valia
1101472401 D-Bharuch
9. Ahmedabad Study Action Group D- Ahmedabad 70
(NGO)
Madhya Pradesh
10. Star School Samiti, (NGO) V-Jam Khurd 15
1014/179/00 B - MHOW
Jindore
Manipur
1. WSYDA V-Wangoo Sabal 5.00 4
(NGO) J- Moirang
1014/789 Manipur
Rajssthan
12. S H S S, Bhanatpur V-Lalpur 3.83 13
(NGO) Block-Mahuwa
1014/81/00 Dausa
13. Netaji S C Bose V- Dabla Khurd 393 1.18 50
S. Samiti Tehsi- Phagi
H-11014/85/2000 D-Jaipur
Tamil Nadu
14, Nehru R. Dev. Socety V-Melnagar
(NGO) B-West Ami
11012400 D-Tiruvannamalai
15. IR. Deve. Society P-Senji, Ekkadu 5.00 2
(NGO) B-Kadambathur
11014/12300 D-Thiruvallur
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1 2 3 4 5 6
16. Co-operate League in Dev. P-Melpuiram

Taluk-Vivancode
D-Kanyakumari
Uttar Pradesh
1. Pinky G. Sansthan (NGO) V- Wallipur 487 16
11014/129/01 Post- Mathia
D-Ambedkar
18. S.S. Sanskrit (NGO) V-Sathini Vaisi )
Mahavidyalaya B-Lglass
11014/12/2000-RH D-Aligarh
19. AB.USK. Parishad (NGO) V-Nagia Shisham 52
B- Mursan
D-Hatharas
20. J.M. Vikas, Lucknow V-Jhabripurwa 48
11014/6/00 Tahsi Sadar
D-Hardoi
West Bengal
21. Comprehensive Area Villages-Parari 1
Development Service B- Chakdah
1101431201 D-Nadia
22 Agradut P.U. Samithi (NGO) V-Gaza 24
11014/308/01 B-Udaynsrayanpur
D-Howrah
2, KN.S. Sangha, (NGO) V-Udharanpur 9.04 0
11014/18300 B-Katugram-ii
D-Bardhwan
" Bihar
24 SMVSSS, Lid (NGO) V-Ranti 4.00 60
11014/52/00 D-Madhubani
Orissa
25 Manab Seva Sadan, (NGO) V-Saranga 394 56
11014/152/00 B-Pafaianq
D-Denkanal
Total 4227 11.18 YAl

Total Amount refeased during the last two years- Rs. 53.45 lakh
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to Questions 114

Statement Il

Funds released to the NGOs under Rural Building Centre during 2005-06 and 2006-07.

Fund released to NGOs duning the year 2005-06

(Rs. in lakh)
Si.No. Name of ‘the NGO/State Amt. Released
1. Gram Vikas Parishad ii\lagaon) - Assam 6.00
2. Rajendra Institute of Edu. & Social Welfare (Sitamarhi)-Bihar 6.00
3. Abinav Pre-Fab Industries (Motihari) - Bihar 3.00
4, Intemational Rural Edu. (Narmada)-Guj. 5.60
5. Society for Technology & Dev. (Mandi)-H.P, 2.02
6. Institute of Social Work & Action Research (Dhenkanal)-Orissa 3.00
7. Jan Manas Vikas Sansthan (Hardoi)-UP 6.00
Fund refeased to NGOs duning the year 2006-07
1. Purba Hailakhandi Dev. Council (Hailakandi) - Assam 3,00
2. Chaubisi Vikas Sangh (Rohtak)-Haryana 3.00
Total 37.62
[English] the Central Govemment for a special grant of Rs. 5 crore.
Administration of Justice being primarily a State subject
Evening Courts and also because there is no scheme in this regard for

*431. SHRI HARILAL MADHAVJI BHAl PATEL:
SHRI P.S. GADHAVI,

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether the Union Govermment have received
proposals/suggestions from some of the State
Governments for starting Evening Courts for speedy

disposal of pending cases in the Courts; and

(b) it so, the details thereof alongwith the reaction of
the Govemment thereon?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) Only the Govemment of Gujarat after
me‘Evenmg(:ouns'mlaundwedhma!Staterequested

giving central assistance, the request of Govemment of
Gujarat has not been agreed to. No other State
Government has formally written to the Central
Government for launching Evening Courts.

(b) The matter of introduction of shift system in
subordinate courts, among other things, was discussed
in the Conference of Chief Ministers and Chief Justices
of High Courts held in New Delhi on April 8, 2007. In
that Conference all States had welcomed the introduction
of shift system in subordinate courts and promised to
work in that direction. It was decided in that Conference
that evening/moming courts be set-up, wherever found
feasible, and appropriate cases including those involving
petty offences be transferred to such courts. Either retired
Judicial Officers be re-employed or serving Judicial Officers
be given suitable incentive, to preside over these Courts.
Govemnment has requested the State Govemments to take
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action on the above mentioned decision, as also on the
other decisions of the Conference, in consultation with
their respective High Courns. The Govemment has also
requested the Chief Justices of the High Courts to take
action in consultation with the State Govemm_ents.

Implementation of Projects Under RGGVY

*432. SHRI M. RAJA MOHAN REDDY:
SHRI ABU AYES MONDAL:

Will the Minister of POWER be pleased to state:

(a) whether the National Thermal Power Corporation
{NTPC) and some other public sector power companies
have been entrusted with the responsibility of implementing
the Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY)
in some States of the country;

(b) i so, the details thereof, State-wise;

(c) whether many projects under the Yojana have
not been granted approval;

(d) if so, the details thereof along with the reasons
therefor; and

(e) the corrective steps taken by the Govemment in
this regard?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) Yes, Sir. With a view to augment the
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implementation capacities of state power utilities, as also
to assist them in the execution of rural slectrification
projects as per their williingness and requirement, the
services of four Central Power Sector Undertakings
namely, National Thermal Power Corporation, Power Grid
Corporation India Ltd, National Hydro-electric Power
Corporation and Damodar Valley Corporation have been
offered to the States under Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY).

(b) Thirteen of the twenty seven states, have assigned
the implementation of RGGVY projects to CPSUs in 139
districts as per the details given in the enclosed
Statement.

(c) to (e) Rural Electrification Corporation has received
602 projects proposals for 566 districts covering 1,18,350
un-electrified villages, 2.54 crore Below Poverty Line (BPL)
households.

in Phase-i of the scheme, 235 projects have been
sanctioned for implementation at the cost of Rs. 12,401
crores covering 68,763 un-electrified villages and 1.26
crores rural households including 83 lekh Below Poverty
Line families.

Implementation of balance 367 projects are meant to
be taken up in Phase-ll of the scheme. The
implementation of Phase-ll is dependent on the approval
of continuation of the scheme in Xi-Plan with enhanced
funds.

Statement

No. of Districts where CPSUs are Implementing the Scheme

CPSUs Northem Southem Westsm Eastem North-Eastem  Total
J8K Rajasthan U.P. Kerala Chatis- Gujarat Madhya Bihar Jharkhand Orissa  West Assam  Tripura
garh Pradesh Bengal
PGCIL - 7 8 - 4 2 24 12. 2 7 2 €8
NTPC - - - 6 5 - 8 12 1 - - 3%
NHPC 7 - - - 7 8 - 1] 1 - . 27
DvC - - - - - - - 8 1 - - 9
Total 7 7 8 6 16 2 0 16 0 4 7 2 138

*Two bilocks only
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Legal Aid System

"433. SHRAI ANANDRAO VITHOBA ADSUL:
SHRI TUKARAM GANPAT RAO RENGE
PATIL:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether the Govemnment proposes to strengthen
the legal aid system to provide access to justice to the
under-privileged people;

(b) if so, the details thereof; and

(c) the steps taken by the Govemment in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI H.
R. BHARDWAJ): (a) Yes. Sir,

(b) and (c) In order to ensure that the opportunities
for securing justice are not denied to any citizen by reason
of economic or other disabilities, the National Legal

Services Authority (NALSA) was constituted under the -

Legal Services Authorities Act, 1987. It aims at establishing
a nation-wide network for providing free and competent
legal services to the weaker and under-privileged sections
of the society. Under the Act, the Legal Services
Authorities have been constituted in all States/UTs and
Supreme Court Legal Services Committee has also been
constituted under Section 3A of the Act. The Central
Authority (i.e., NALSA) is taking up vibrant legal aid
programmes by —

(a) Laying down policies and principles for making
legal services available under the provisions of the Act,

(b) Framing the most effective and economic schemes
for the purpose of making legal service available under
the provisions of the Act;

(c) Utilizing the fund at its disposal and make
appropriate allocations of funds to the State Authorities
and District Authorities;

(d) Taking necessary steps by way of social justice
litigation with regard to consumer protection, environmental
protection or any other matter of special concern to the
weaker sections of the society and for this purpose, giving
training, to social workers in legal skills;

R d
(e) Organizing legal aid camps, especially in rural
areas, slums or labour colonies with the dual purpose of
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educating the weaker sections of the society as to their
rights as well as encouraging the settlement of disputes
through Lok Adalats;

() Encouraging the settlement of disputes by way of
negotiations, arbitration and conciliation;

(g9) Undertaking and promoting research in the field
of legal services with special reference to the need for
such services among the poor;

(h) Doing all things necessary for the purpose of
ensuring commitment to the fundamental duties of citizens
under Part-IVA of the Constitution;

(i) Monitoring and evaluating implementation of the
legal aid programmes at periodic intervals and provide
for independent evaluation of programmes and schemes
implemented in whole or in part by funds provided under
the Act;

() Providing grant-in-aid for specific schemes to
various voluntary social service institutions and the State
and District Authorities from out of the amount placed at
its disposal for the implementation of legal services
schemes under the provisions of this Act;

(k) Developing in consultation with Bar Council of
India, programmes for clinical legal education and promote
guidance and supervise the establishment and working
of legal services clinics in Universities, Law colleges and
other Institutions;

() Taking appropriate measures for spreading legal
literacy and legal awareness amongst the people and in
particular to educate weaker sections of the society about
the rights, benefits and privileges guaranteed by social
welfare legislations and other enactments as well as
administrative programmes and measures;

(m) Making special efforts.to entist with the support
of voluntary social welfare institutions working at the grass
root level, particularly among the Schedules Castes and
Scheduled Tribes, women and rural and urban labour;
and

(n) Coordinating and monitoring the functioning of
State Authorities, District Authorities, Supreme Legal
Services Committee, High Court Legal Services
Committee, Taluk Legal Services Committee and voluntary
social service institutions and other legal services
organizations and other general directions for the proper
implementations of the legal provisions.
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Delay in Clearance of Cheques

*434. SHRI RAGHUNATH JHA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government is aware that banks take
4-6 days to clear cheques deposited by their customers;

(b) it so, whether inordinate delays in clearance of
cheques are a violation of consumers right to access
their funds in time;

(c) whether it is mandatory for banks to pay interest
on delayed crediting to its customers;

(d) if so, the details thereof; and

(e) it not, the corrective steps taken by the
Government in this regard ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (e) Reserve Bsnk of India (RBE)
has reported that at Magnetic ink Character Recognition
(MICR) centres, which account for over 80 percent of
volume of cheques in clearing, the clearing cycle is
nomally 3 to 4 days for local cheques. Clearance of
outstation cheques may take more time due to the
necessity of their physical movement. However, High Value
Clearing has been introduced at 25 centres where large
value cheques (above Rs. 1 lakh) received at the
branches in the central business area in the city upto
11.00 am are credited to the customer's account on the
same day. Non-payment or inordinate delay in the
payment or collection of cheques/drafts is a deficiency in
banking service entitling the customer to file a complaint
to the Banking Ombudsman concemed.

RBI, vide its guidelines dated 1st November, 2004,
has advised all scheduled commercial banks to formulate
a Board approved comprehensive and transparent policy
covering (i) immediate credit of local / outstation cheques,
(i)) time frame for collection of local / outstation cheques,
and (i) interest payment for delayed collection, taking
into account their technological capabilities, systems and
processes adopted for clearing arrangements and other
intemal arrangements for collection through correspondents
and ensure wide publicity of the policy so formulated.

To facilitate bank customers to move funds faster,
RB! has developed electronic funds transfer systems like
Real Time Gross Settlement (RTGS) system. National
Electronic Funds Transfer (NEFT) and Electronic Clearing
Service (ECS) system.
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Blo-mass/Co-generation Power Projects

*435. DR. M. JAGANNATH: Wil the Minister of NEW
AND RENEWABLE ENERGY be pleased to stats:

(a) whether the Government has formulated any
scheme for setting up of Bio-mass/Co-generation Power
Projects in villages and small towns for producing power
from various Bio-mass residues;

(b) it so, the details thereof;

(c) the total amount sanctioned and spent under the

Bio-mass power generation programme during each of
the last three years; and

(d) the amount of subsidy provided to the micro-
entrepreneurs for setting up co-generation power projects
during the said period?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR): (a) and (b) The Govemment has been
implementing schemes to encourage setting up of projects
for generation of electricity from various blomass residues
for off-grid applications and feeding electricity to the grid
based on combustion/cogeneration and gasification
technologies. Biomass gasification projects are mostly set
up in villages. While biomass power projects are set up
by entrepreneurs at viable locations including in small
towns, cogeneration projects are set up by industries and
sugar mills for their captive use and for feeding surplus
electricity to the grid. The Ministry provides capital subsidy
and various other fiscal incentives to encourage such
projects.

(c) Intformation on the total amount sanctioned and
spent under Biomass Power Programme during the last
three years are given below:

(Rs. in crore)
Year Amount sanctioned/released
2004-05 4.21
2005-08 5.10
2006-07 19.56
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(d) Does not arise as Biomass/bagasse cogeneration

projects set up by industries/sugar mills require high
capital investment.

Merger of HBI with 1DBI

*436. SHRI HANNAN MOLLAH: Will the Minister of
FINANCE be pleased to state:

(a) whether there is any proposal to merger Industrial
Investment Bank of India (1IBi) with Industrial Development
Bank of India (IDBI); and

(b) it so, the details thereof?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) No, Sir.

(b) Does not arise.
Amendment of CST Act, 1956

*437. SHR!I REWAT!I RAMAN SINGH: Wil the
Minister of FINANCE be pleased to state:

(a) whether the Government proposes to amend
Central Sales Tax Act, 1956 to withdraw the tax break
benefit for PSUs;

(b) if so, the details in this regard;

(c) whether the move will make their out-of-State
purchases a lot more expensive and whether the States
would also be affected;

(d) if so, the details thereof and whether the States
have been consulted; and

(e) whether it will ultimately make the products and
services more expensive for the consumers?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) and (b) There is no proposal to
amend the Central Sales Tax Act, 1956 to withdraw the
tax break benefits for PSUs. In fact, no special tax breaks
are avaud;le to the PSUs under the CST Act, 1956. The
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provisions of the CST Act, 1956, as amended by the
Taxation Laws (Amendment) Act, 2007, apply uniformly
to all tax payers, irrespective of whether they are in Public
Sector or in Private Sector.

(c) to (e) The question does not arise.
[Transiation]
Decline in the Number of Scientists

“438. SHRI RABINDER KUMAR RANA: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the number of scientists has been
declining every year in the country;

(b) if so, the details thereof and the reasons therefor,;

(c) whether funds allocated for research in the field
of sciences are also not utilized fully; '

(d) if so, the details thereof, and

(e) the corrective steps taken/being taken by the
Government in this regard? -

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHR! KAPIL
SIBAL): (a) and (b) No Sir. According to the available
official statistics, the stock of Scientific and Technical
personnel in the country has arisen from 7.8 million in
2001. Of which, nearly 1 lakh S&T personnel remain
engaged in Reserch and Development activities every

year.

(c) to (e) Yes Sir. The details of the utilisation of the
funds for research by Central Scientific Departments during
the 10th five Year Plan are given in the table below. The
corrective steps taken in this regard include changes in
the existing project approval process, quarterly
monitoring of flow of funds and awareness
creation among the scientific community about various
schemes.
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Utilisation of funds by Central Scientific. Departmerits

(Rupees in Crores)

SiNo. S&T Annual Plan Annual Plan Annual Plan Anvwal Plan Awual  Annual
Departments/ 200203 2003-04 2004-05 2005-06 Plan Plan
Agencies 200607  2006-07

BE
BE Actuals BE Actuals BE Actuais BE Actuals RE

1. Department of 53500 40556 46400 40994 70358 60952 87274 77080  1003.00 103272
Aomic Energy
(R&D Sector)

2 Deptt. of Ocsan 17500 13869 17500 14738 20000 19888 34000 22505 57500  400.00
Development
Ministry of Earth
Sciences

3 Deptt. of 62500 53710 80000 60237 90000 89826 125000 102424 123000  954.00
Science and
Technology

4 Deptt. of 2500 20325 26000 24876 31000 31827 44500 38600 52100  496.00
Bio-
technology

5 Deptt. of 4000 6696 52000 38015 65000 50625 64600 73033 97500  775.00
Scientiic &
industrial
Research

6. Department 195000 184671 205000 194100 240000 219470 280000 229430 322000  2800.00
of Space
Grand Total 395000 349827 426800 372960 516358 481488 655374 543108 752400 6457.72

Source: Planning Commission, Govemment of india

Irregularities under PMGSY

*439. SHRIMATI SANGEETA KUMARI SINGH DEO:
Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(a) whether the Government is aware of any
irregularities committed during the two years under the
Pradhan Mantri Gram Sadak Yojana (PMGSY);

(b) if so, the details thereof;

(c) whether the Government has conducted any
inquiry in this regard;

(d) if 8o, the details and the outcome thereof, and

(e) the steps taken by the Government to check
such irregularities?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) Yes, Sir.

(b) During last 2 years, 104 complaints about
irregularities in some road works being taken up under
Pradhan Mantri Gram Sadak Yojana (PMGSY) have been
received.

(c) and (d) 57 complaints have been sent to the
State Governments for inquiry and necessary action and
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in 34 cases, the National Quality Monitors (NQMs) were
deputed to enquire into the complaints. Necessary action
is being taken in respect of 13 complaints. The
observations of NQMs in respect of 24 cases have been
sent to the State for appropriate action and in 10 cases,
the inquiry is in progress.

(e) Three tier Quality Control Mechanism has been
prescribed in the PMGSY Programme Guidelines to
ensure high level of quality in works taken up under
‘PMGSY’. The first two tiers of the Quality Control
Structure are within the State. As the third tier of the
Structure, Independent Monitors designated as ‘National
Quality Monitors’ are engaged for inspection, at random,
of the road works taken up under the programme.

[English]
Women Iin Self Help Groups

*440. SHRI M. SREENIVASULU REDDY: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) the criteria being followed while forming of Seif
Help Groups (SHGs) under the Swamjayanti Gram
Swarozgar Yojana (SGSY);

(b) whether women are also given representation in
such groups; and

(c) i so, the details thereof indicating their percentage
in these groups?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) The objective of
the SGSY is to bring the assisted families above the
poverty line by ensuring appreciable increase in incomes
over a period of time. The criteria being followed while
torming the Self-Help Groups are as below:

1. A Self Help Group may consist of 10-20 persons.

2. Generally, all members of the group should
belong to the families below the poverty line
and a person should not be a member of more
than one group. However, if necessary, a
maximum of 20% of the members in a group
can be taken from marginally above the poverty
line families.

3. The group should actively participate in the
management and decision-making, such as
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devising a code of conduct, holding regular
meetings, building up a corpus through regular
savings, evolving financial management nomms,
interest rates and procedures for sanctioning of
the loans, etc.

4. The members in the group meetings should take
all the loaning decisions through a participatory
decision making process.

5. The group should operate a group account
preferably in their service area bank branch.

6. The group should maintain simple basic records
such as Minutes book, Attendance register, Loan
ledger, General ledger, Cash book, Bank
passbook and individual passbooks.

(b) Yes, Sir. The guidelines of the SGSY stipulate
that 50% of the groups formed in each block should be
exclusively for the women. Women will account for a
minimum of 40% of the total swarozgaris assisted during
a year.

(c) Under the SGSY, the total number of self-help
groups (SHGs) formed, since inception i.e. 1.4.1999 il
March, 2007, is 25.22 lakh. Out of these, the total
numbers of women SHGs are 16.56 lakh i.e. 66% of the
total SHGs formed. Since inception of the SGSY, 85.24
lakh swarojgaries have been assisted under the Scheme,
out of which the women swarojgaries account for 45.50
lakh which is 53.38% of the total swarojgaries assisted.

World Bank Aid for TRIPTI

4132. SHRI PARSURAM MAJHL: Will the Minister of
FINANCE be pleased to state:

(a) whether the World Bank is providing funds under
Targeted Rural Initiative for Poverty Termination
Infrastructure (TRIPTI); and

(b) if so, the amount received by each State during
the last three years alongwith the details of utilization of
such funds?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir.

(b) Does not arise.
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Walving off Loans to Farmers -

4133. SHRI BADIGA RAMAKRISHNA: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government is aware of the losses
caused to the farmers due to floods in the first of
November, 2006, in some districts of Andhra Pradesh;

(b) whether the Govemment proposes to waive off
loan taken by the farmers of these districts of Andhra
Pradesh; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
The Govemment is aware of the distress of the farmers
due to various natural calamities in different parts of the
country including Andhra Pradesh. In the situation of
drought/floods extent guidelines issued by Reserve Bank
of india for providing relief in areas affected by natural
calamities are followed by Banks. The guidelines, /ifer-
alia, permit banks to:

(i) Convert/reschedule loans in the event of natural
calamity for periods ranging from 3 to 9 years,, depending
upon the successive crop failure/intensity of damage to
Crops;

(i) Grant fresh crop loans to affected farmers;

(iii) Provide consumption loans to agriculturists whose
crops have been damaged etc.

The Government has announced a rehabilitation
package for 31 debt stressed districts of the country which
included, the farmers in the 16 debt stressed districts of
Andhra Pradesh. The package alongwith other
components, provides that the interest on overdue loans
as on 01.07.2006 be waived off. As provided in the
package, Rs.1992.18 crore of overdue interest have been
waived off in Andhra Pradesh.

[Transiation]
Loan to Agricuiture Sector

4134. SHRI KULDEEP BISHNOI: Will the Minister
of FINANCE be pleased to state: ’
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(a) whether certain banks are yet to achieve the
targets of providing at least 18 per cent ioan to the
agricuiture sector out of the total loan disbursed by them;

(b) #f so, the names of such banks and the reasons
for not achieving the targets by them; and

(c) the action taken/proposed to be taken by the
Govemnment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Yes, Sir. The name of the Banks who could not achieve
the 18% net bank credit to the Agricuiture Sector is given
in the enciosed Statement. Some of the reasons for non-
achievement of targets are low capital formation in

" agriculture contributing to lack of credit absorption capacity,

natural calamities like draughtflood in some of the states
which, adversely affect the credit off take, etc.

(c) Public Sector and private sector banks, which fail
to achieve the priority sector and/or agriculture lending
targets, are required to deposit into Rural Infrastructure
Development Fund (RIDF) such amounts as may be
allocated to them by Reserve Bank of india on the basis
of extent of their default. As a measure of disincentive
for non-achievement of priority sector lending targets,
interest payable on the deposits made by the contributing
banks in RIDF is finked in inverse proportion to the extent
of shortfall in the agricultural lending i#s-2-vis the stipulated
target of 18% greater the shortfall, lower the rate of
interest.

Statement

The Banks who could not achieve the 18% net bank
crodit fo Agricullure Sector

Public Sector Banks:

1. State Bank of India
State Bank of Hyderabad
State Bank of Mysore
State Bank of Patiala
State Bank of Travancore

Bank of Baroda

N e o a ®.N

. Bank of Maharashtra
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10.
1.
12.
13.
14.
15.
16.
17.

18.

10.
1.
12.
13.
14.
15.

16.
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Canara Bank

Central Bank of India
Corporation Bank
Dena Bank

Oriental Bank of Commerce
Punjab & Sind Bank
Union Bank of India
United Bank of India
UCO Bank

Vijaya Bank

108! Bank Ltd.

Sector Bank:

. Bank of Rajasthan Ltd.

Bharat Overseas Bank (Since merged with india
Overseas Bank)

Catholic Syrian Bank Ltd.
Centurian Bank of Punjab Lid.
City Union Bank Ltd.
Development Credit Bank Lid.
Dhaniakshmi Bank Ltd.

The Federal Bank Ltd.

Yes Bank Ltd.

HDFC Bank Ltd.

ICICI Bank Ltd.

Indusind Bank

ing. Vysya Bank Ltd.

Jammu & Kashmir Bank Ltd.
Kamataka Bank Ltd.

Karur Vysya Bank Ltd.
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17. Kotak Mahindra Bank Ltd.

18. Laksmi Vilas Bank Ltd.

18. Lord Krishna Bank Ltd.

20. The Nainital Bank Ltd.

21. The Ratnakar Bank Ltd.

22. The Sangli Bank Ltd.

23. SBI Commercial & Intemational Bank Ltd.
24. The South Indian Bank Ltd.

25. Tamilnadu Mercantile Bank Ltd.

26. The United Western Bank Ltd. (Since merged
with IDB! Bank Ltd.)

27. UTI Bank Ltd.
[English]
Release of Second instalment under ISGRY

4135. SHRI M. K. SUBBA: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the Central aid and grants sought by the various
States and sanctioned to them under Sampoorna
Grameen Rozgar Yojana (SGRY) during the last year,
State-wise; and

(b) the details of employment opportunities generated
in each State under the Yojana under its first phase and
the Central contribution made therefor indicating the
unappropriated or misappropriated amounts therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI SURYAKANTA PATIL). (a) and (b) Sampoorna
Grameen Rozgar Yojana (SGRY) is an allocation based
programme. State/District-wise allocation is made based
on objective criteria. State-wise details of amounts
released and mandays generated during last three years
are given in the enclosed Statement. No Central
contribution under SGRY has been provided through
misappropriation.
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Statement
(Rs. in lakh) (Mandays in lakh)
2004-05 2005-06 2006-07"
S.No. States / UTs Central Mandays Central Mandays Cantral Mandays
Release of generated  Release of generated  Release of generated
Funds Funds Funds

—_
N
w
&>
wn
-]
~
(-]

1. Andhra Pradesh 24049.88 434.02 29453.70 434.16 13545.64 136.40
2 Arunachal Pradesh 1368.64 8.53 1377.50 9.42 842.20 ‘1.74
3 Assam 32124.06 625.80 40916.96 716.00 2084728 632.35
4, Bihar 49196.29 605.32 59124.30 618.37 20462.40 151.45
5. Chhattisgarh 12931.67 348.85 16605.81 256.82 6089.13 83.58
6. Goa 28255 3.57 24207 1.91 250.58 264
7. Gujarat 994123 264.68 12648.76 188.34 10724.36 720
8. Haryana 5567.67 70.12 6758.76 70.80 7552.28 73.99
9. ‘Himachal Pradesh 2259.63 40.18 2230.05 36.48 194824 2432
10. Jammu and Kashmir 271581 42713 3229.13 42.09 325259 19.34
n. Jharkhand 27384.54 303.88 33841.77 407.43 4173.94 40.97
12. Kamataka 18290.28 419.24 21881.83 395.07 19871.61 310.51
13. Kerala 7866.56 '118.91 9767.11 109.48 9618.09 §3.38
14, Macdhya Pradesh 28713.84 581.39 34606.57 §3355 20402.84 287.72
15. Maharashtra 33657.28 674.69 40869.63 659.28 31832.03 41254
16. Manipur 212341 3193 2164.50 1356 2170.85 3230
17. Meghalaya 2439.01 36.96 2334.13 41.74 1753.09 25.87
18. Mizoram 574.44 6.54 748.55 11.48 688.66 14.20
19. Nagaland 1637.97 36.71 1415.70 33.10 1356.43 20.42
20. Orissa 26939.86 553.94 33322.45 §56.02 1183145 183.61
21. Punjab 5818.55 4329 6412.39 36.68 4416.73 44.19
2 Rajasthan 14564.97 219.48 17945.03 182.54 25360.83 162.76
2. Siiim 685.68 5.34° 828.75 7.60 703.58 781
24 Tamil Nadu 247043 519.41 25995.76 47211 23561.42 212.36

"In 2006-2007, 388 districts were covered under SGRY since SGRY programme in 200 districts were subsumed into NREGA.
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1 2 3 4 5 6 7 8
2. Tripura 4079.04 108.46 5213.91 130.36 4324.16 4621
26. Uttaranchal 5361.66 9429 6607.12 102.02 6123.38 86.64
2. Uttar Pradesh 79279.95 175045  98576.36 160865  68935.32 786.12
2. West Bengal 2673184 37756 3445329 539.74 14439.59 165.95
2. ASN Islands 220.94 301 44.36 304 0.00 0.27
30. Dedra & Nagar. Havel 87.28 0.00 0.00 0.00 0.00 0.00
3. Daman & Diu 0.00 0.00 0.00 0.00 0.00 0.00
2 Lakshadweep 2857 013 126.75 0.41 12955 0.15
3. Pondichery 205.09 0.13 0.00 123 166.64 059

Total 449618.62 833053  548743.00 346484.00 4087.58

8218.45

Tax Retief to Foreign Companies

4136. PROF. VIJAY KUMAR MALHOTRA:
SHRI DHARMENDRA PRADHAN:
SHRI CHANDRA MANI TRIPATHI:
SHRI BADIGA RAMAKRISHNA:

Will the Minister of FINANCE be pleased to state:

(a) the details of tax relief available to the foreign
companies functioning in India alongwith the goveming
rules/conditions thereof;

(b) whether cases of infringement of such rules/
conditions by some -of these companies have come to
the notice of the Government during the last one year;

(c) #f so, the details thereof; and
(d) the action taken against such companies?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) As far as
direct taxes are concemed, the tax refief on the doubly
taxed income is available to foreign companies in
accordance with the provision of the Income-tax Act and
the Double Taxation Avoidance Agreement, if any, entered
into by the Govemment with the Govemnment of any other

country.

As far as indirect taxes are concemed, there are no
specific tax reliefs available only to foraign companies.

(b) to (d) No case of infringement. of conditions of
grant of tax relief has come to notice.

Setting Up of Skill Development Bank

4137. SHRI IQBAL AHMED SARADGI: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government has received any
representation/suggestion for setting up a Skill
Development Bank to train manpower for financial
intermediary between commercial banks and customers;

(b) if so, the details thereof; and
{c) the reaction of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
The information is being collected and will be laid on
the Table of the House to the extent available.

[Trans/lation]
GEO-Thermal Energy

4138. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of NEW AND RENEWABLE ENERGY be pleased
to state:
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(a) whether the World Bank provides assistance for

promoting the development of geo-thermal energy in the
country;

(b) if so, the details thereof;

(c) whether there is any organized programme for
the generation and utilization of geo-thermal energy in
the country;

(d) if so, the details thereof;

(e) whether any Geo-thermal Energy Generation
Institute is functioning in the country at present; and

() i so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR): (a) and (b) The World Bank has not

provided any support for the development of geothermal
energy to India.

(c) and d) As per the Allocation of Business Rules,
Ministry of New & Renewable Energy has been assigned
the subject of geothermal energy. An amount of Rs. 1.00
crore has been provided in the BE for 2007-08 for the
geothermal energy programme.

(e) and (f) No separate Geothermal Energy
Generation Institute is functioning in the country. However,
National Geophysical Research Institute (NGRI),
Hyderabad has been under a sponsored project of the

Ministry carrying Studies to assess geothermal energy
potential at selected sites in the country.

[English]
Setting Up of National institute for Training

4139. SHRI NARAYAN CHANDRA BORKATAKY: Will
the Minister of POWER be pleased to state:

(a) whether the Power Grid Corporation is planning
to set up a National Institute for Training at Guwahati;

(b) i so, the details thereof;

(c) the total funds proposed to be-incurred thereon;
and

(d) the time by which it is likely to be set up?

MAY 4, 2007
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THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) National Power Training Institute (NPTI),
an apex body under the Ministry of Power, is establishing
a Regional Institute in North Eastem Region at Kahalipara,
Guwahati. M/s Power Grid Corporation of Iindia has been
engaged by NPTI for tumkey execution of the said project.

(b) The above project was sanctioned by Ministry of
Power, Government of India in the year 2004. Assam
State Electricity Board has provided 15 acres of land
along with SLDC complex Kahalipara, Guwahati for the
Project. The project comprises construction of an institute
building, hostel, residential quarters and a guest house.
The institute shall have various laboratories, training aid
and equipments along with fumiture &. fixture. The main
objective of this institute is to develop the human
resources of the power sector of North Eastern Region.

(c) Total sanctioned cost of the project is Rs. 18.29
crore.

(d) The project is likely to be completed by 30.4.2008.
[Translation/
Raids on Hawala Traders

4140. SHRI HANSRAJ G. AHIR: Will the Minister of
FINANCE be pleased to state:

(a) whether information about Swiss accounts have
come to light during raids on hawala traders; and

(b) it so, the details thereof and action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Hawala
traders are persons who are principally engaged in
transferring money otherwise than through authorized
banking channels. During search and seizure operations
camied out in the last six months in respect of such
persons, no information regarding Swiss Bank accounts
has come to light.

{b) Does not arise, in view of reply to part (a) above.
Entry of Bank of Baroda in Insurance Business

4141, SHRI SANJAY DHOTRE:
SHRIMAT] BHAVANA PUNDALIKRAO GAWALI:
SHRI BAPU HARI CHAURE:

Will the Minister of FINANCE be pleased to state:
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(a) whether the Bank of Baroda proposes to enter
the life insurance business with an European partner;
and

(b) i so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Yes, Sir. Bank of Baroda has identified Legal & General,
U.K as its foreign Joint Venture (JV) partner for
undertaking life insurance business in India. Legal &
General is one of the leading Kfe insurance companies
of UK with successful track record of over 170 years,
and a market capitalization of approx. £ 9.3 billion.

[English]
Nirmal Gram Puraskar

41‘42. SHRI NAVEEN JINDAL: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the number of villages awarded the Nirmal Gram
Puraskar during the last three years, State-wise;

(b) whether proposals pertaining to the other villages
in this regard are pending;

VAISAKHA 14, 1929 (Saka)
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(c) if so, the details thereof, State-wise and the time
by which these are likely to be cleared:

(d) whether it is proposed to enhance the amount of
the Puraskar;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) A statement indicating the number of villages
awarded the Nirmal Gram Puraskar, State-wise, since its
inception in 2005 is enclosed. Information given for 2007
is for the villages which have been selected for the Nirmal
Gram Puraskar to be given on 4th May, 2007.

(b) No, Sir.

(c) Doses not arise

(d) At present there is no such proposal.
(e) Does not arise.

() The Award amount has been revised in 2006.

Statement
SI No. State No. of Gram Panchayats that received/
receiving NGP in:

2005 2006 2007
1 2 3 4 5
1. Andhra Pradesh 0 10 143
2. Arunachal Pradesh 0 0 2
3. Assam 0 1 3
4. Bihar 0 4 39
5. Chhattisgarh 0 12 90
6 Guijarat 1 4 576
7. Haryana 0 0 60
8. Himachal Pradesh 0 0 22
9 Jharkhand 0 0 12
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1 2 3 4 5
10. Kamataka 0 0 121
1. Kerala 1 6 220
12. Madhya Pradesh 0 1 190
13. Maharashtra 13 380 1974
14. Mizoram 0 0 3
RN Orissa 0 8 33
16. Rajasthan 0 0 23
17. Sikkim 0 0 27
18. Tamil Nadu 12 119 296
19. Tripura 1 36 48
20. Uttar Pradesh 0 40 488
21. Uttaraekhand 0 13 109
22. West Bengal 10 126 468

Total 38 760 4845

Setting Up of CSIR Laboratories in Gujarat

4143. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the Govemment proposes to establish
CSIR laboratories in Gujarat;

(b) i so, the details thereof, and
(c) it not, the reason therefor?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) No Sir.

(b) and (c) Question does not arise.
[Translation]

Release of Second instaiment of
Funds under PMGSY

4144. SHRIMATI RUPATAI D. PATIL:
SHRIMATI KARUNA SHUKLA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government has released second
instalment of funds sanctioned for Pradhan Mantri Gram
Sadak Yojana (PMGSY) to some States during the Tenth
Plan period;

(b) if so, the details of funds thus released, State-
wise;

(c) the names of those States to (whom) second
instaimer® has not been released till now;

(d) the reasons therefor; and

(e) the time by which the second instaiment would
be released to them?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI SURYAKANTA PATIL): (a) Yes.

(b) Works under Pradhan Mantri Gram Sadak Yojana
(PMGSY) are being implemented in phases. The 1st
instaiment amounting to 50% of ‘the cleared value of
prajects or annual allocation whichever is lower is released
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and the balance as lind instaiment subject to fulfiiment of
conditions as per the PMGSY programme guidelines.
Phase-wise details of value of projects sanctioned and
amount released have been given in the enclosed
Statment-l. The details in respect of projects taken up
with assistance from World Bank/Asian Development Bank
are in given in the enclosed Statement-Il.

(c) As given in enclosed Statement-i & II.

VAISAKHA 14, 1929 (Sa4a)

fo Questions 142

(d) Funds for the second instalment could not be
released to some States/UTs because the conditions as

given in the PMGSY programme guidelines were not
fuffilled.

(e) Concemned States have been requested to comply
with the conditions given in the PMGSY programme
guidelines for facilitating the release of lind instaiment.

Statement |

Valve of Proposals sanctioned and amount rejeased under various Phases of PMGSY, as on 31.03.07

16.

(Rs. In Crore)
Sr. No. State Phase | Phase Phase il Phase Phase V Phase VI
Value of Amount Value of Amounl Value of Amount Value of Amount Value of Amout Value of Amount
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 24800 24800 436.36 40991 25856 25356 36924 255.09 35021
2 Arunachal Pradesh 4095 4095 8651  86.51 0.00 000 10622 10622 204.06 208.97
3 Assam 7500 7500 15492 15492 19972 19972 24446 24691 42559 31580 975.14
4. Biher 14989 14990 30298 27692 200415 70746 0 000 34077
5. Chhattisgarh 1793 Q43 22513 2032 37802 37606 41250 41259 44862 18000 50343
6. Goa 5.00 5.00 364 5.00 0.00 000 106 000
1 Gujarat 43 5981 13087 11170 8870 8870 4831 4931 1251 9255 22402
8. Haryana 2057 2518 6500 6274 4804 4804 4022 4022 8425 0S50 1964 9982
.8 Himachal Pradesh 6000 6000 12893 12866 25401 25400 13611 69.16 13283 7075 86104
10. Jammu and Kashmir 2009 2009 5663 5244 9127 7282 14441 000 5324
1. Jharkhand 12392 12392 23026 23000 13592 13592 11378 56.83
12 Kametaka 10564 10564 23176 23176 11826 11826 101.17 9631 20253 3%0.72
13. Kerala 1990 1990 5648 5630 2054 2077 57 2500 4843 1500
14, Madhya Pradesh 18627 21764 58386 55249 58300 58300 73659 52800 53796 26898 129610 390.00
15. Maharashira 13021 13021 26390 249.08 14748 14534 143.16 13500 110792 40.00
4000 4000 8071 64.33 0.00 0.00 0 000 15233
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
1 Meghalays UBE UL 0T W72 005 750 3962 000
18, Mzoram 212 1993 4651 4938 4880 4880 9279 T340 12199 6089
19. Nagaland 1975 1975 45583 4776 214 A4 5 IS 02 3540
2. Orissa 17088 17970 35000 34509 44093 44093 39872 39872 53098 26548 57984
21 Punjab 79 486 ™2 T5® B8 %A TR TBET 841 4120 48685
2 Rajasthan 14009 14009 26305 29064 67945 59126 30281 281 55050 55050 183302 340.00
<l Siim 1316 1316 781 81 K0 B2 6310 5184 14900 10.00
A, Taml Nadu 15201 15233 11581 11581 16478 16478 11727 5895 17431 2000
x. Trpura 75 AT 5185 5185 N5 N4 N2 620 478
. Utar Pradesh 32422 32111 56083 58865 67054 65027 100778 60388 201348
2. Utaranchel 5890 6063 14041 14041 5856 2708 10287 000 20075
.} West Bengal 14004 13500 30549 0947 56028 5828 91190 19843 6662

Total (states) 51762 253071 511926 500866 715320 565849 528354 388794 930085 204604 4877 BHE
Union Territories
. A &N Island 1001 1059 238 000
. Dedar & Nagar Havel 955 500 m
a Damen & D 1000 1000 000 000
2 Delhi 500 000 000 500
K<} Lakshadwoep 40 4% -
' Pondicheny 500 500 740 000

Totel (UTs) 2001 255 ML 48

Grand Total 254763 266530 516388 502355

9308-63 2046.94

Under Phase ViI, Proposals for Rs. 1285.32 crore have been sanctioned for Madhya Pradesh
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Statement I]

1 2 3 4
Valwe of Proposals sanctionsd and amount released
under PMGSY (ADB/WS) 15 Maharashira
16.  Manipur
(Rs. in crore)
17.  Meghalaya
SNo. Stale * Vahe of Amourt
proposals Released 18.  Mizoram
(Upto 31.3.2007) 19.  Nagaiand
1 2 3 4 20.  Orissa (ADB) Phase | 349.46 174.73
1. Andhra Pradesh Phase Il 513.81
2 Anunachal Pradesh 2. Punjab
3 (ADB) 2.  Rajasthan (WB)Tranche - | 307.42 307.42
Rajasthan Tranche - Il 130.18 130.18
Batch-l 501.42 160.00
Tranche - Il 295.40 284.20
Batch-ll 573.46
23.  Sikkim
4.  Bihar
24.  Tamil Nadu
5.  Chhattisgarh (ADB) Part -I 98.24 8824 .
25.  Tripura
Part -l sar.n 42428 2.  Uttar Pradesh (WB) UIM 31027
Batch-4 568.83 Phase Il (Batch - | & Il ) 27631 4288
6. Goa 27, Uttaranchal
7. Gujarat 28.  West Bengal (ADB) 3137 85.27
8.  Haryana Grand Total 6410.99 2515.61
9. HP (WB)Ph-I 80.28 40.14 Loan to Farmers
. X 176.1
Po-l (T &1 8 4145. SHRI CHANDRA DEV PRASAD RAJBHAR:
10.  Jammu and Kashmir SHRI PARAS NATH YADAV:
11.  Jharkhand (WB) 29.15 1457 Will the Minister of FINANCE be pleased to state:
12.  Kamataka (a) the amount of loans provided to the farmers during
the last three years, State-wise;
13.  Kerala
b) the rate at which the said loans have been
Madhya Pradesh | 99.40 99.40 (
1. 8 (ADB}-P- provided to the farmers;
Ph - | (Part - ) 119.25 84.05
(c) whether the Government proposes to provide
Phase - Il 456.81 260.00 loans to farmers at lower rates; and '

Phase - Wl 560.71 (d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The
State-wise list of amount of loans provided to the farmers
between 2003-04 to 2005-06 is enclosed as statement.

(b) to (d) The Government had announced on
July 16, 2003 a reduction in lending rate for agriculture
with a view to extending the full benefit of declining
inerest rates to agriculture sector particularly to small
and marginal farmers. Subsequently, all public sector
banks were advised to reduce their lending rate to not
more than 9% p.a. on crop loans upto a ceiling of
Rs. 50,000. Similar appropriate instructions were also
issued by NABARD to Cooperative Banks and Regional
Rural Banks.

Thereafter, Reserve Bank of India deregulated the
interest rates on loans given by commercial banks except

MAY 4, 2007
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that the interest rate on loans up to Rs. 2 lakh should
not exceed the Benchmark Prime Lending Rate (BPLR)
of the banks concemed.

To reduce the burden of interest on Crop Loans
availed by farmers for Kharif and Rabi 2005-06, an
amount equal to two percentage points of the borrower’s
liability on the principal amount upto Rs.1,00,000/- was
credited to their account. Thereafter, from Kharif 2006, to
ensure that the farmer receives Short-Term Production
Credit at 7% with an upper limit of Rs.3 lacs on the
principal amount, the Government is providing interest
subvention of 2% per annum to Public Sector Banks,
Regional Rural Banks (RRBs) and Cooperative Banks on
their lending from their own resources and refinance at
concessional rates to cooperative banks and RRBs on
their borrowings from NABARD.

Statement

State-wise Ground Leve/ Cradit (GLO) disbursements under agriculture and alfied activities

(Rs. Lakh)
StNo Name of the State/UTs 2003-2004 2004-2005 2005-2006

1 2 4 5
1. Chandigarh 37245 90803 162231
2. New Dethi 242367 388227 1307823
3. Haryana 628620 864028 1084743
4. Himachal Pradesh 38232 61581 95482
5. Jammu and Kashmir 6619 11184 90545
6. Punjab 914790 1279416 1547980
7. Rajasthan 313996 517225 756234

Northem Region 2181869 3212464 5044838
8. Arunachal Pradesh 390 1257 1337
9. Assam 19129 26724 66332
10. Manipur 580 1923 5766
n. Meghalaya 5184 2474 5657
12. Mizoram 544 2019 2432
13. Nagaland 742 1978 2402
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1 2 3 4 5
14, Tripura 3000 3817 8476
15. Sildim 425 541 1169
North Eastem Region 29994 40733 93571
16. Bihar 142172 181726 212458
17. Jharkhand 21461 40739 50588
18. Orissa 127778 198549 312919
19. West Bengal 212944 302168 644134
20. Andaman and Nicobar 385 587 1528
Eastem Region 504740 723769 1221627
21. Madhya Pradesh 342935 529344 690396
22. Chhattisgarh 52377 78740 123321
23, Uttar Pradesh 810833 1042864 1405866
24. Uttaranchal 42589 63232 93782
Central Region 1248734 1714180 2313365
25. Dadra and Nagar Haveli 0 76 158
26. Daman and Diu 0 5 40
27. Gujarat 479822 660930 1110647
28. Goa 3938 8008 13134
29. Maharashtra 528487 742083 1493814
Western Region 1012247 1411102 2617793
30. Andhra Pradesh 1001424 1349050 2050124
3. Kamataka 532600 728127 1291353
32. Kerala 377502 571229 1032413
33, Lakshadweep 78 62 115
a4, Pondichery 6970 12716 23521
3s. Tamil Nadu 695166 1020670 1948810
Southem Region 2613740 3681854 6346336
Other States 1224 4870
Total 7591324 10785326 17642400
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1 2 4 5
Private Sector Banks 1023008 1626342
RIDF 94123 405857
Other Agencies 19279
Other Bonds 5867 300
Grand Total 8698079 12530937 18048557

[English]

Development of Science and Technology
in Jammu and Kashmir

4146. SHRI ABDUL RASHID SHAHEEN: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the Govemment has taken any initiative
for development and promotion of science & technology
in Jammu & Kashmir;

(b) if so, the details thereof;

(c) whether any proposal forwarded by the
Govemment of Jammu and Kashmir for development and
promotion of science & technology is lying pending with
the Union Govemnment; and

(d) if so, the details thereof and the action being
taken to clear the proposal?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHIR KAPIL
SIBAL): (a) and (b) Yes, Sir. The Govemment has taken
initiative for development and promotion of science and
technology in Jammu and Kashmir by way of providing
financial assistance to Jammu and Kashmir State council
for science and technology and for research activities in
universities, engineering colleges, medical colleges,
research & development institutions in the State in the
areas such as earthquake and earth systems related
studies, weather and climate research, location specific
research, drugs and pharmaceutical research, Science &
Technology awareness creation and popularization,
entrepreneurship development, biotechnology, etc. In
addition infrastructural facilities namely Patent information
Centre, Hanley Telescope, tele-education network and tele-
medicine centres have also been set-up in the State.

(c) No, Sir.
(d) Does not arise.

Construction of Residential Builidings for
Central Government Employees

4147. SHRI S.K. KHARVENTHAN: Will the
MINISTER OF URBAN DEVELOPMENT be pleased to
state:

(a) the number of residential buildings located in Tamil
Nadu for the Central Govemment employees, type-wise
and location-wise;

(b) whether these residential accommodations are not
sufficient to meet the growing demand;

(c) if so, whether the Govemment proposes to
construct more residential buildings for the employees in
Tamil Nadu;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN ): (a) The
details of General Pool Residential Accommodation under
the control of Directorate of Estates at Chennai (Tamil
Nadu) are given in the enclosed statement-l.

(b) and (c) Statement-ll showing shortage/surplus in
various types of General Pool residential accommodation

‘at Chennai (Tamil Nadu) is enclosed. The satisfaction

level in each type of General Pool Residential
accommodation may please be seen in Column No.5.
The Central Govemment has targetted a satisfaction level
of 50% of demand of residential accommodation, in cities
other than Delhi. At Chennai, this satisfaction level has_
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been achieved and hence, the Central Government does (d) and (e) Does not arise in view of reply given in
not propose to construct more residential buildings for respect of (b) and (c) above.
the employees at Chennai (Tamil Nadu).

Statement |

Tipe-wise And Location-wise List of General Pool Residential Accommodation at Chennas (Tamil Nadu)

Type KKN AN BN(Oid) BN(New) IN H.R. NHR BR TIRU. TOTAL
EXTN.
| 408 42 — —_ —_ — — — —_ 450
] 780 164 _ — — — —_ — — 944
. 174 318 168 —_ - — — —_ —_ 660
V. 12 32 72 48 200 — — 7 8 379
V. 12 24 24 48 - 30 —_ —_ —_ 138
Vi — 4 - - —_ 12 4 —_ — 20
HSU —_ — - 20 — — — — — 20
BSD - — - 30 — — - — —_— 30
Hostel KKN 30* 30
TOTAL 1416 584 264 146 200 42 4 7 8 2671

* 30 Units of single suite Hostel at K K Nagar have been placed at Central Excise and AN Administration.
KKN - KK NAGAR
AN - ANA NAGAR, THIRUMANGALAM
BN (OLD) - BESANT NAGAR (OLD)
BN - BESANT NAGAR (NEW)
HR - HADDOWS ROAD
NHR - NUNGAMBAKKAM HIGH ROAD
BR - BAZULLAH ROAD
TIRU. EXTN. - THRUMANMIYUR EXTENSION
IN - INDIRA NAGAR

Statement |l

Demand/Availability Position and Satisfaction Level of General Pool Residential
Accornmodation at Chennai (Temil Nadu)

Type Demand Availability Shortage/ Percentage
Surplus of
. Satisfaction
level
1 2 3 4 5
L 352 450 (-)98 100

n 1209 944 265 78.08
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1 2 4 5

. 727 660 67 90.78

V. 448 379 67 84.97

V. 226 138 88 61.06

Vi. 41 20 21 48.78

HSU 25 20 5 80.00

BSD 56 . 30 26 83.57

TOTAL 3112 2671 85.82
[Translation] (c) # not, the reasons therefor?

infrastructure Development of Slums In
Madhya Pradesh

4148. SHRIMATI SUMITRA MAHAJAN: Will the
MINISTER OF HOUSING AND URBAN POVERTY
ALLEVIATION be pisased to state:

(a) whether proposals have been received in respect
of Bhopal, Indore, Jabalpur and Ujiain for infrastructure
development of siums;

(b) if so, the action taken in this regard; and

(c) the time by which sanction is likely to be
accorded?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (c) Yes, Sir. 18 Detailed Project
Reports (DPRs) in respect of Bhopal, Indore, Jabalpur
and Ujain cities have been approved for housing and
basic amenities in slums with a project cost of Rs.503.27
Crore.

Citles under JNNURM
4149. SHRI AVINASH RAI KHANNA: Will the
MINISTER OF URBAN DEVELOPMENT be pleased to
state::
(a) whether the Government is contemplating on
inclusion of some more cities in States under the Jawahar
Lal Nehru National Urban Renewal Mission;

(b) i so, the details thereof, State-wise;

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(c) All cities as per 2001 census are covered either under
Sub-Mission on Urban Infrastructure and Governance
applicable to 63 select cities or Urban Infrastructure
Development Scheme for Small and Medium Towns
(UIDSSMT) applicable to all other towns and cities.

Service Tax Collection

4150. SHRI GANESH SINGH: Will the Minister of
FINANCE be pleased to state:

(a) the receipts of the Govemment on account of
service tax during 2006-2007, State-wise; and

(b) the respective share of Uttar Pradesh and Madhya
Pradesh in the said receipts?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM); (a) and (b)
Data on revenue collection from Service Tax is not
collected and compiled State-wise.

[English]
Bio-Fuel Production

4151. SHRI K.S. RAO: Will fie Minister of RURAL
DEVELOPMENT be pleased to state:

‘ (a) the potential and production target of bio-fuel from
jatropha and molasses;

(b) whether the Government proposes to set up a
reguiatory authority to ensure focus and direction to this
new sector to develop upto its potential; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (c) The Planning Commission’s Committes
on Development of Bio-fuels (2003) estimated that the
high-speed diesel (HSD) demand by the end of the Xith
Plan (2011-12) would be 66.9 miilion metric tones (MMT),
requiring 13.38 MMT of bio-diesel for achieving the target
of 20% blending of bio-diesel with diesel. The Committee
estimated that jatropha would have to be planted over
11.2 million hectares of land to achieve this 20% blending
target, against which 32.29 million hectares of wastelands
including degraded forestlands is considered sufable for
jatropha cultivation. In respect of ethanol, which is
essentially produced from molasses, the Committee
projected that a 10% blending with petrol would be
achievable with the current capacity of ethanol production
in the country.

The Ministry of Rural Development has been identified
as the nodal ministry for launching the National Mission
on Bio-diesel, initially through a demonstration phase.
Under the demonstration phase, it is proposed to cover
5 lakh hectares of public wastelands with jatropha
plantations in different agro-climatic regions of the country,
over a period of § years. Jatropha seed from these
plantations is expected to yield about 6 lakh tonnes of
bio-diesel. The demonstration phase is proposed to be
followed up by a self-sustaining expansiqn of the
digsel programme to meet the 20% blending target.

Drinking Water Proposal of Gujarat

4152. SHRI MAHESH KANODIA:
SHRI MADHUSUDAN MISTRY:
SHRI JASHUBHAI DHANABHAI BARAD:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government has received any
proposal entitled “Sustainable community-managed
Drinking Water Supply Infrastructure for Rural Areas of
Backward Tribal districts of Panchmahal and Dahod in
Gujarat State”;

(b) it so, the details thereof, and

(c) the action taken by the Govemment thereon
indicating the present status in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (c) Yes, Sir. A proposal titled “Sustainable
community-managed Drinking Water Supply Infrastructure
for Rural Areas of Backward Tribal districts of Panchmahal
and Dahod in Gujarat State” was received from
Govemment of Gujarat for seeking external assistance
under Japanese grant-in-aid programme. This was
considered and not found suitable for seeking such
assistance, as the amount of assistance sought was very
small,

Farmers Welfare Trusts

4153. SHRI G.M. SIDDESWARA: Will the Minister of
FINANCE be pleased to state: .

-

(a) whether some banks have established Farmerg
Weltare Trusts for setting up of Farmers Training Centres
in States:

(b) if so, the detallg thereof,;

¢ (c) whether loans at reasonable rates are proposed’
to be provided to the farmers to save them from the

clutches of money lenders; and

(d) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d)
Yes, Sir. As per information available with NABARD,
Punjab Nationa! Bank (PNB) has established two Trusts
namely, PNB Farmers’ Welfare Trust and PNB Centenary
Rural Development Trust. These trusts have established
five Farmers’ Training Centres one each in the State of
Madhya Pradesh, Rajasthan, Punjab, Uttar Pradesh and
Haryana for imparting training to farmers for various
activities.

In order to increase the credit flow to agriculture, the
Government announced a Farm Credit Package on
18 June 2004 for doubling agriculture credit in 3 years
beginning from 2004-05.

As a part of Farm Credit Package, banks were
advised to provide loans to farmers to enable them to
redeem their debts from non-institutional sources. In the
year 2004-05, 2005-06 and 2006-07 (upto February 2007)
Rs.63.47, Rs.31.41 and Rs.65.35 crores were provided
to the farmers for the purpose.
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Further, to reduce the burden of interest on Crop
Loans availed by farmers for Kharif and Rabi 2005-06,
an amount equal to two percentage points of the
borrower's liability on the principal amount upto
Rs.1,00,000/- was credited to their account. Thereafter,
from Kharif 2006, to ensure that the farmer receives Short-
Term Production Credit at 7% with an upper limit of Rs.3
lacs on the principal amount, the Govemment is providing
interest subvention of 2% per annum to Public Sector
Banks, Regional Rural Banks (RRBs) and Cooperative
Banks on their lending from their own resources and
refinance at concessional rates to cooperative banks and
RRBs on their borrowings from NABARD.

Rupee Appreciation

4154. SHRI MILIND DEORA: Will the Minister of
FINANCE be pieased to state:

(a) the effect of appreciation of Indian rupee on
individuals, importers and exporters;

(b) whether the appreciation of rupee would effect
India's Balance of Payments; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
Appreciation of Indian rupee would have different impact
on individuals, importers and exporters. it might lead to
reduced rupee value in the hands of recipients of forex
flows and to higher foreign exchange value for payments
abroad. An appreciation of rupee in both nominal and
real effective exchange rate terms would make imports
cheaper and exports costlier. The appreciation or
depreciation of the rupee is determined by demand for
and supply of foreign currencies, which in tum are
determined by current account balances and capital flows
in the Balance of Payments.

iDB! Deep Discount Bond

4155. SHRI NAKUL DAS RAIl: will the Minister of
FINANCE be pleased to state:

(a) whether the Industrial Development Bank of India
(IDBI) had issued Deep Discount Bond, 1996 to the
general public;

(b) if so, the details thereof;
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(c) whether these bonds have been withdrawn;
(d) if so, the details thereof;

(e) whether all the bonds holders have been informed
about the withdrawal of the scheme in time;

(f) if so, the details thereof;

(g) if not, the reasons therefor; and

(h) the manner in which the Government
compensated the persons who have suffered losses due
to withdrawal?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Yes, Sir. IDBI has informed that Deep Discount Bonds
(DDB) were issued to public in February 1996 with an
issue price of Rs. 5300/- per bond. Total subscription
amounted to Rs. 1106 crore. (18.05 lakh investors),
Though these bonds were of 25 years maturity, the bonds
had callput option for both IDBI and investors at the end
of four years and four months, ten years and eight
months, fifteen years and five months, twenty years and
two months and twenty five years.

(c) and (d) Based on call option available to IDBI
under these bonds as specified in the offer document,
IDBI exercised the call option to redeem the bonds at
the end of four years and four months i.e. on August 1,
2000 under intimation well in advance to afl bondholders.

(e) to (g) Yes. As specified in the offer document,
call option notices were issued to all the bondholders
well in advance under Cettificate of Posting (UCP).

(h) IDBI exercised the call option to redeem the bonds
early only on the basis of terms specified in the offer
document. A.s IDBI has not violated any terms specified
in the offer document, no compensation is payable to the
bondholders on account of early redemption.

Opening of Zonal Offices of LIC

4156. DR. ARUN KUMAR SARMA: Will the Minister

. of FINANCE be pleased to state:

(a) the details of the existing zonal offices of the Life
Insurance Corporation of India (LIC) in the country and
the region-wise such offices proposed to be opened;
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(b) whether the Government has received proposals
for opening of zonal offices of LIC in the North East
Region;

(c) i so, the details thereof; and

(d) the time by which the zonal offices are likely to
be ‘opened by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) LIC has
reported that, at present, it is operating the following seven
Zonal Offices in the country:

(1) Central Zonal Office at Bhopal

(2) Western Zonal Office at Mumbai

(3) Eastern Zonal Office at Kolkata

(4) Northem Zonal Office at New Delhi

(5) South Central Zonal Office at Hyderabad
(6) North Central Zonal Office at Kanpur
(7) Southerm Zonal Office at Chennai

Government has recently approved the proposal of
LIC for biturcation of its Eastern Zone and creation of
East Central Zone with its Headquarters at Patna. The
territorial limits of this East Central Zone include the States
of Bihar, Jharkhand and Orissa.

(b) No, Sir.
(c) and (d) Do not arise.
New Guldelines for Bank Lockers

4157. SHRI JASHUBHAI DHANABHAI BARAD:
SHRI SHAILENDRA KUMAR:

Will the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India (RBI) has
issued new guidelines for operation of bank lockers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Reserve Bank of India (RBI) had hosted the Draft
Guidelines on “Extension of Safe Deposit Locker/Safe
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Custody Article Facility and Access to Safe Deposit
Lockers/Return of Safe Custody Articles by Banks® on its
website on 4th December, 2006. Taking into account the
feedback received from banks and public, RBI has issued
guidelines on 17th April, 2007 which, /iter-akia, advise
banks:

(i) To refrain from the restrictive practice of linking
the lockers facility with placement of fixed or any other
deposit beyond what is specifically permitted.

(i) To ensure prompt payment of locker rent, banks
may, at the time of aliotment, obtain a Fixed Deposit -
which would cover 3 years rent and the charges for
breaking open the locker in case of an eventuality.
However, banks should not insist on such Fixed Deposit
from the existing locker-hirers.

(ili) To maintain a wait list at branch level for the
purpose of allotment of lockers, ensure transparency in
allotment of- lockers and also give a copy of the
agreement regarding operation of locker to the locker-
hirer at the time of allotment.

Detailed guidelines are available at RBI website www.
rbi.org.in

Supply of Safe Drinking Water under RGNDWIN

4158. SHRIMATI MANORAMA MADHAVRAJ: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether under the Rajiv Gandhi National Drinking
Water Mission (RGNDWM) all rural habitations with a
population of above 100 are to be provided with safe
potable water;

(b) if so, the deadline set therefor;

(c) whether at the end of 2005-2006 there were
42,000 uncovered habitations, 2,00,000 water quality
affected habitations and more than 2,50,000 slipped-back
habitations;

(d) if so, whether these deficient habitations were
taken care of in the year 2006-2007; and

(e) it so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU). (a) and (b) Drinking Water is a State Subject.
However, under Accelerated Rural Water Supply
Programme (ARWSP), a rural habitation not having any
safe source of water with a permanently settied population
of 20 households or 100 persons, whichever is more
may be taken as the unit for coverage. Under Bharat
Nirman, a time bound plan for rural infrastructure, it was
decided to cover 55,087 uncovered habitations by 2009.
In addition, ali habitations which have slipped back from
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Meonugotopatﬁdmngoﬁotohﬂundsoum
and habitations which have water quality problems are to
be addressed. '

(c) The number of uncovered, water quality affected
and slipped back habitations at the end of 2005-06 were
41946, 195813 and 252060 respectively.

(d) and (e) The status of coverage of these
habitations during 2006-07 is given in the enclosed
statement.

Statement

Status of Uncovered Habitations, Skpped back habiations and quably affected habitations
as on 1.4.2006 and coverage dunng 2006-07

S No. StaialUT Staus of Habitaions es on 142006 Coverage duing 2006-07"
Uncovered Stipped Quallty Uncovered Stipped Quality
habiations alected habitaions back afected
o CAPS)  habimions  hebtaons o CAPS0 habtsions habaions

1 2 3 ‘ 5 6 7 8

1. Andhra Pradesh 0 26974 2555 4506 495
2 Anmachal Pradesh 343 2752 566 83 6

3. Assam 4947 10636 28181 1965

4 Bihar 0 45975 24717 8353

5.  Chhattisgarh 0 8689 5021 8056

6. Goa 5 0 0 1

7. Gujarat 0 3805 4929 947 482

8.  Haryana 0 2141 336 383 93

9.  Himachal Pradesh 4941 9308 0 2673 1021
10.  Jammu and Kashmir 2816 3070 114 41

1. Jharkhand 0 15174 1348 1567 51
12 Kamataka 3494 0 20170 890 1564 232
13.  Kerala 5871 0 867 447 305 80
14.  Madhya Pradesh 0 27011 3852 8784 86
15.  Maharashtra 15838 10800 11215 2488 1265 53
16.  Manipur 0 0 37 105
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17. Meghalaya 134 4013 124 88 995 35
18. Mizoram 26 253 26 0 42
19, Nagaland 625 202 138 8 6
20. Orissa 0 3647 28016 5138 268
21. Punjab 690 4832 2041 223 409 48
2. Rajasthan 1877 20853 31883 365 6625 1000
23, Sikiim 0 737 76 0 85 .0
24. Tamilnadu 0 36447 1420 6007 353 ,
2s. Tripura 0 447 2931 64 151
26. Uttar Pradesh 0 5932 6377 9296 541
27. Uttaranchal 229 7126 0 38 1442
28. West Bengal 0 © 1238 18767 1660 5
29, ASN Isiands 39 0 26 31
30. D&N Haveli 24 0 0 9
3t Daman and Diu 0 0 0
32 Dethi 0 0 0
33, Lakshadweep 10 0 0
34. Pondicherry « a7 0 82 31 0 1
3. Chandigarh 0 0 0 R

Total 41946 252060 195813 9361 68620 3964

*Coverage reported till 30-4-2007.

[Translation]
Effect of increase in Repo Rate

4159. PROF MAHADEORAO SHIWANKAR: Wiil the
Minister of FINANCE be pieased to state:

(a) whether the share market is being affected due
to continuous increase in the reverse-repo rate by the
Reserve Bank of India (RBI); :

(b) if so, the reasons therefor;

(c) whether any effective steps have been taken/is
being taken by the Govemment check the fluctuations;
and

(d) the sectors getting affected due to the measures
taken by the RBI to check inflation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
The reverse repo rate was last increased by the Reserve
Bank of India on 25th July, 2006 to 6% and since then
it remains at the same level. However, the movement of
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market indices or price of a specific share is a function
of perceptions of the investors—domestic and overseas,
retail and institutional—about the economy, the sector and
the company. This perception is influenced by many
factors including macro-economic environment, growth
potential of the economy, corporate performance, domestic
and intemational events, and market sentiments.

(c) The Govemnment, Securities and Exchange Board
of India and Exchanges have put in place systems and
practices to promote a safe, transparent and efficient
market and to protect market integrity The systems
online monitoring and surveillance, various limits on
positions, margin requirements, circuit filters, etc. which
reduce possibility of crash in market.

(d) The monetary and prudential measures initiated
by the Reserve Bank address issues relating to aggregate
demand management in terms of credit and money supply
growth. It is difficult to identify impact on specific sectors.

Rain Insurance Scheme

4160. SHRI G. KARUNAKARA REDDY: Will the
Minister of FINANCE be pleased to state:

(a) Whether the Government has launched a Rain
Insurance Scheme;

(b) if so, the details thereof; and

(c) the number of farmers likely to be benefited by
this scheme during the current financial year?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
The Agriculture Insurance Company of India Limited (AICL)
piloted during Kharif-2004 and thereafter launched, during
Kharif-2005, a rainfall based insurance product, namely
Varsha Bima-2005 in 10 States. The scheme covers
anticipated shortfall in Crop Yield on account of deficit
rainfall. For the year 2006, this scheme provided for
(i) Showing Failure insurance (SFl) covering deficit rainfall
from 15th June to 15th August and (i) Seasonal Rainfall
Insurance (SRI) covering rainfall during the entire crop
season and (i) Vegetative Stage cover for the period
15th August to October/November.

(¢)Thecoverageunderthesdmemeformelastmree
seasons is as under:
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S Season Farmers  Sum insured  Premium Claims
No. Coversd  (Rs. Lakhe) (Rs. Laihe) (. Lakths)
1. Kharit 2004 1050 218 (R} 5.56
2. Kharif 2005 125453 5586 317 20
3. Kharf 2006 23213 1806 119 60

impact of Global Warming on Agricutiure

4161. SHRI NIKHIL KUMAR: Will the Minister of
EARTH SCIENCES be pleased to state:

(a) whether recent studies conducted by United
Kingdom and the United Nations have revealed that the
temperature rise/climatic changes will hit the crop
production in the country badly as reported in various
newspapers recently;

(b) it so. whether any assessment has been made
by the Govemment in this regard; and

(c) if so. the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) No, Sir. While it is true that the Inter-
Govemnmental Panel on Climate Change set up by the
United Nations in its recent 4th Assessment Report
contains broad prediction on climate change and its likely
impact on agriculture, these are in the way of general
observation without particular reference to India.

(b) and (c) Does not arise.

Public Transport Project

4162. DR. M. JAGANNATH: Will the MINISTER OF
URBAN DEVELOPMENT be pleased to state:

(a) whether the Govemment has conducted any study
to identify various Govemment sponsored Public Transport
Projectsass Rapid Transport System with a view to
eam more carbon credits for the ebuntry under Kyoto
Protocol; 4

(b) if so, the details thereof; and

(c) the various measures taken by the Government
to tap the potential of carbon credits in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No,
Sir.

(b) Does not arise.

(c) Govemment of India is a party to Kyoto protocol
to the United Nations Framework Convention on Climate
Change (UNFCCC) and the Ministry of Environment and
Forests has set up the National Clean Development
Mechanism (CDM) Authority to accord Host Country
Approvals (HCA) to eligible CDM projects as per
requirement of Marrakech Accords. Till date 599 projects
have been accorded HCA. Further, Govemment (Ministry
of Environment and Forests) has been propagating
message of CDM through various workshops/seminars and
has also undertaken capacity building programmes for
various stakeholders with multilateral and bilateral
agencies.

High Quality Manpower in Bio-technology Sector

4163. SHRI PANNIAN RAVINDRAN: Wil the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) the details of facilities available for training of
manpower in the field of Bio-Technology; and

(b) the measures taken/being taken by the
Government to boost the availability of high quality
manpower in Bio-Technology sector ?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES ( SHRI KAPIL
SIBAL): (a) The Department of Biotechnology is supporting
an integrated human resource development programme
in biotechnology comprising of postgraduate teaching
programmes in over 60 universities in the country,
postgraduate diploma courses in 7 institutions , DBT Junior
Research Feliowship for Ph.D. programme and DBT Post
Doctoral fellowship for pursuing post doctoral work in best
laboratories in the country. The Department provides
grants for specialized laboratories, equipment, books and
joumnals, liberal recurring grants for consumables , travel,
studentship , thesis grant and summer training for
students, guest faculty. The students are selected on the
basis of All india Common Entrance Test to ensure the
best quality. University Grants Commission also provides
support for undergraduate and postgraduate teaching
programmes in biotechnology under “innovative
programme”.
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(b) The Government has a number of short term
training programmes in specialized techniques for
upgrading the skills of mid-career scientists as well as
faculty involved in undergraduate and postgraduate
teaching. The Department of Biotechnology runs an
overseas short and long term training programme through
which 150 scientists are supported annually for training
in best overseas laboratories in specialized and niche
areas as well as inviting visiting scientists from overseas
laboratories for providing an opportunity for interaction for
our faculty and students. Grants are provided for
organizing national and intemational seminars, symposia
and travel grants for participation in important intemational
events. All these programmes result in boosting the quality
of manpower in biotechnology.

Committee on Small Savings Loans to States

4164. SHRI BHUPENDRASINH SOLANKI: Will the
Minister of FINANCE be pleased to state:

(a) whether any Committee has been constituted
under the Chairmanship of Finance Minister to examine
the issue of small savings loans to the States;

(b) i so, the details thereof;

(c) whether any report has been submitted by the
Committee;

(d) if so, the details thereof; and
(e) action taken thereon?

THE .MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) A
Sub-Committee of the National Development Council
(NDC) was constituted on 16th September, 2005 under
the chairmanship of the Finance Minister to examine
issues relating to the debt burden of the States and.debt
relief with reference to their debt outstandings against
the National Small Savings Fund (NSSF). The Sub-
Committee submitted its report to the NDC with the
following recommendations:

(i) The small savings collections will be shared
between the States and the Centre in the ratio
of 80:20 (wis-a-vis the present arrangement of
100 per cent transfer of net collections to the
State Governments) with the option to the States
to take upto 100 per cent of their collections.
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The revised sharing pattem will be effective from
1st April 2007. -

(i) The interest rates on loans taken by State
Govemnments from NSSF from 1999 - 2000 to
2002-2003 will be reset at 10.5 per cent with
effect from 1st April, 2007. The interest rate on
these old loans will be reviewed if the interest
rate on the current loans is reduced or after 3
years, whichever is earlier.

(i) The interest rate on current NSSF loans will
continue at 9.5 per cent.

(v) Requests of State Governments for additional
open market borrowing to enable them to repay
non-NSSF loans will be considered on a case
to case basis. )

(v) Requests of State Govemments for repayment
of NSSF loans contracted upto 2002 - 2003 will
also be considered on a case to case basis
within the approved market borrowing ceilings.

The NDC in its meeting held on 9th December 2006,
inter-alia, endorsed the above recommendations.
Government has accepted the recommendations and

communicated the same to all State Govemments and

Union Territories (without Legislature). The revised pattem
of sharing of small savings collections has been
implemented from 1.4.2007. Also, interest rates on loans
taken by State Govemments from NSSF from 1999 -
2000 to 2002 - 2003 has been reset at 10.5 per cent
with effect from 1.4.2007.

Additional Funds for Bridges under PMGSY

4165. SHRI ARJUN SETHI: Will the Minister of
RURAL DEVELOPMENT be pileased to state:

(a) whether there was no provision for construction
of cuiverts/bridges on the roads selected for improvement/
constructions under the Pradhan Mantri Gram Sadak
Yojana (PMGSY) during the first and second phase;

(b) if so, whether certain States/ Union Territories
(UTs) including Orissa have drawn attention of the Union
Govemment for providing additional funds for construction
of the required bridges in such incomplete PMGSY
roads;

(c) if so, the details thereof, and
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(d) the action taken by.the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI SURYAKANTA PATIL): (a) The road works
including the Cross drainage works were executed as
per technical specifications prescribed by Ministry of
Surface Transport / Indian Roads Congress.

(b) and (c) As per the report submitted by the State

. Government of Orissa, bridges having span more than

15 mts were not included in Ist and lind Phases of
PMGSY. :

(d) The existing Pradhan Mantri Gram Sadak Yojana
programme guidelines has the provision for minor bridges,
where necessary. In case the span of the bridge exceeds
25m, the pro rata cost beyond 25m and other charges,
if any, is to be bome by the State Government. Proposals
are being prepared and submitted by the State
Govemments for works including bridges, if any, as per
the provisions of PMGSY programme guidefines.

Ketan Parekh Scam

4168. CH. MUNAWAR HASSAN: Will the Minister of
FINANCE be pleaged to state:

(a) whether the Special Fraud Investigation Office
(SFIO) has submitted report on Ketan Parekh Scam;

(b) if so, the outcome thereof; and
(c) the follow-up action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes. The
Ministry has recsived the Report of Special Fraud
Investigation Office -(SFIO) on Ketan Parekh Scam on
26.3.2007.

(b) and (c) The report has been forwarded to the
Assessing Officer, having jurisdiction over the casse(s).

Per Unit Cost of Powsr Generation

4167. SHRI NARHARI MAHATO:
SHRI BRAJA KISHORE TRIPATHY:

Will the Minister of POWER be pleased to state:
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(a) whether there is vast difference in power unit
cost of power generation through hydro, thermal, coal
based and gas based power projects in the country;

(b) it so, the reasons therefor; and

(c) the steps taken by the Govenment to provide
low cost electricity to the consumers in the country?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) Yes, sir. The per unit cost of power
generation varies from station to station and depends
mainly on type of plant and fuel used, location, size, age
and efficiency. Depending on these factors, there is
variation in cost of generation.

(c) A number of steps have been taken for reducing
the cost of power generation.

The Electricity Act, 2003 creates a competitive
framework for generation which should exert a downward
pressure on costs.

The National Electricity Policy lays down maximum
emphasis on full development of feasible hydro potential.
The cost of power generation from hydro projects reduces
significantly in—the long term.

Tax Free $dnes

4168: SHRI PUNNU LAL MOHALE: Will the Minister
of FINANCE be pleased to state:

-

(a) the details of tax free zones in the country;

(b) whether the Government proposes to declare
some areas in Chhatisgarh as tax free zones;

(c) it so, the details thereof, and .
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(d) the time by which the declaration in this regard
is likely to be made?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The
Income-tax Act provides tax holidays and concessions to
industrial undertakings set up in the State of Jammu and
Kashmir, Uttaranchal, Himachal Pradesh, Sikkim and the
North-eastem States.

(b) to (d) There is no such proposal with the
Govemment.

[English]
Setting Up of Low Cost Power Plants by NTPC

4169. SHRI VIJOY KRISHNA:
SHRI JUAL ORAM:
SHRI ANANTA NAYAK:

Will the Minister of POWER be pleased to state:

(a) whether the National Thermal Power Corporation
(NTPC) proposes to set up some low cost power projects
in the country; and

(b) if so, the States where these projects are
proposed to be set up during the Eleventh Five Year
Plan?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) Setting. up of power projects is the
main activity of NTPC Ltd. In order to produce power at
reasonable tariff, NTPC Ltd. adopts measures like
transparent Intemnational Competitive Bidding process etc.,
according to the prevailing guidelines issued by the
Ministry of Power. This in tumn, results in getting most
competitive price reducing the cost of setting up power
plants per Megawatt (MW).

A list of NTPC's 11th Plan power projects together
with the name of States is enclosed as Statement.

Statement

List of NTPC's Power Projects (Approved & 8ngoing, Approved and New Frojects)
for capacity addition duning the X/ Plan y

Si. No. Project State
1 2 3
Approved & Ongoing projects
1. Kahalgaon STPP-Il, Phase-1@* Bihar
Bihar

2. Kahalgaon STPP-lI, Phase-lI*
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1 2 3
3. Sipat STPP-HI* Chhattisgarh
4, Sipat STPP-I* Chhattisgarh
5. Barh STPP* Bihar
6. Korba-lil Chhattisgarh
7. Bhilai Exp. Power Project Chhattisgarh
8. Farakka-lll West Bengal
9. NCTPP-li, Dadri Uttar Pradesh
10. Simhadri-1I* Andhra Pradesh
1. Koldam HEPP* Himachal Pradesh
12. Loharinag Pala HEPP* Uttarakhand
13. Tapovan Vishnugad HEPP* Uttarakhand
Approved Project
1 Nabinagar TPP@" Bihar
JV with Railways
New projects
1. Ennore’—JV with TNEB Tamil Nadu
2. Aravali STPP* at, Jhajjar Haryana
JV with HPGCL & IPGCL
3. Barh STPP-iI* Bihar
4. Bongaigaon TPP* Assam
5. North Karanpura@* Jharkhand
6. Mauda* Maharashtra
7. Badarpur-iil* Delhi
8. Kawas-ll, CCPP* Gujarat
9. Jhanor Gandhar-il, CCPP* Guijarat
* Mega projects

@ Part benefits in Xi Plan

HEPP — Hydro Electric Power Project
STPP — Super Thermal Power Project
CCPP — Combined Cycle Power Project
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[Translation]

Plan for Disposal of Garbage

4170. SHRI PARAS NATH YADAV:
SHRI NIKHIL KUMAR:
SHRI MANORANJAN BHAKTA:
SHRI ADHIR CHOWDHURY:
SHRI NAVEEN JINDAL:

Will the MINISTER OF URBAN DEVELOPMENT be
pleased to state:

(a) whether some cities in the country are
implementing a plan to convert garbage into fertilizer;

(b) if so, the details thereof;

(c) the number of cities where the said plan is being
implemented at present alongwith the scheme formulated
for expansion of the said plan;

(d) whether the World Bank has offered assistance
to develop scientific methods of waste management,
particularly in ecologically fragile areas; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(e) Information is being collected and will be laid on the
Table of the Sabha.
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[English]
Debt Recovery Tribunals

4171. SHRI KAILASH MEGHWAL:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of FINANCE be pleased to state:

(a) the details of Debt Recovery Tribunals functioning
in the country, location-wise;

(b) the number of cases disposed of by these
tribunals upto March, 2007 alongwith the amount of debt
recovered, tribunal-wise;

(c) the number of cases which are still pending in
each of these tribunals; and

(d) the time by which these cases are likely to be
cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
The information is given in the enclosed Statement.

(d) The cases are disposed of under the provisions
of The Recovery of Debts Due to Banks and Financial
Institutions Act, 1993. Although the Act, provides for a
summary procedure, no time frame can be given by the
Government for disposal of these cases.

Statement
Si. No. Name of the DRT No of cases decided Amount of Debt recovered No. of cases still
upto March 2007 upto March, 2007 pending upto
(Rupees in crores) March, 2007
1 ; 2 3 4 5

1. Ahmedabad 3887 356.29 1607
2. Allahabad 2097 1770 527
3. Aurangabad 588 §33.73 185
4. Bangalore 7726 2490.02 1620
S. Chandigarh-| 2976 566.92 938
47.97 10583

6. Chandigarh-ll : 140




179

Whiten Answers MAY 4, 2007 o Quesstons 180
1 2 3 4 5
7. Chennai-i 5239 1776 1116
8. Cheniak-i 2375 675.40 681
9. Chennai-il 9 320 39
10. Coimbatore 2366 541.64 171
1. Cuttack 1307 234.61 199
12. Delhi-l 4800 2452.47 713
13. Delhi-i 1488 1491.05 1281
1. Delhi-it 787 154.11 687
15, Emekulam 3442 904.72 969
16. Guwahati 767 109.52 m
17. Hyderabad 3608 1690.96 1105
18. Jabalpur 2170 632.65 497
19. Jaipur 3042 805.10 275
20. Kolketa-| 1947 562.53 1423
21. Kolkata-Il 816 14827 891
2 Kotkata-li 145 21533 332
23, Lucknow 1213 397.77 662
24. Mumbai-| 2906 9782.74 908
25, Mumbai-1l 3857 2044.20 791
26. Mumbsi-1i 2008 247.07 1169
27. Madurai 0 0.56 286
28. Nagpur 856 596 190
20, Pune 1734 315.08 545
30. Patna 1468 - 190.14 512
3. Ranchi 27 28.69 185
32. Vishakhapatnam 1233 366.01 488
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Reduction of Customs Duty on Titanium

4172. SHRI P.C. THOMAS: Will the Minister of
FINANCE be pleased to state:

(a) whether the Union Government has received any
proposal for reduction of customs duty on Titanium and
its products; and

(b) it so, the details thereof and the reaction of the
Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) (a) and (b)
Government has received representation requesting for
reduction in customs duty on titanium dioxide from 10%
to 7.5%. Taking into consideration all relevant factors, it
has been decided not to make any change in the customs
duty structure for titanium dioxide and its products for
the present.

[Transiation]
Setting up of Blo-gas Plants

4173. SHR! RAMDAS ATHAWALE: Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to state:

(a) the details of the bio-gas plants which are in
operation as on date;

(b) the number of bio-gas plants set up during the
last three years, State-wise;

(c) whether the bio-gas chullahs are available in the
market;
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(d) if not, the reasons therefor; and

(e) the number of bio-gas plants proposed to be set
up during the current financial year?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHR! VILAS
MUTTEMWAR): (a) Detailed particulars of bio-gas plants,
including information on non-functional plants are generally
maintained at the block/ district level by the State nodal
departments/ agencies; in the State offices of the Khadi
and Village Industries Commission and at the headquarters
of non-govemmental organizations concemed. A diagnostic
sample study, conducted in 19 States in the year
2000- 2001 by the Programme Evaluation Organization,
Planning Commission, reported that about 81 per cent of
the plants surveyed were found commissioned. In a recent
sample inspection carried out by the Regional Offices of
the Ministry during 2005-06, an average functionality of
91 per cent has been reported for the bio gas plants

" inspected in the States of Andhra Pradesh, Kamataka,

Kerala, Tamil Nadu and Uttar Pradesh.

(b) Under the ‘National Bio-gas and Manure
Management Programme (NBMMP)' of the Ministry, a
cumulative total of 2.61 lakh family type bio-gas plants
have been set up in the country during the last three
years. The State-wise number of bio-gas plants installed
during the last three years is given in the enclosed
Statement.

(c) Yes, Sir.
(d) Does not arise.

(e) During the current financial year (2007-08), a
target for setting up of 1,01,860 bio-gas plants have been
allocated to various States and agencies.

Statement

State-wise number of bio-gas plants installed duning last three years: 2004-05 fo 2006-07
under National Bio-gas and Manure Management FProgramme (NSMMF)

(No. of plants)
State/ Agency 2004-05 2005-06 2006-07
1 2 3 4
Andhra Pradesh 13000 7500 18002
34 -

Arunachal Pradesh 136
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1 2 3 4

Bihar 252 - -
Chhattisgarh 3420 3862 1406
Goa 88 86 60
Gujarat 8474 5001 8000
Haryana 1340 985 10585
Himachal Pradesh 250 79 165
Jharkhand 400 125 -
Kamataka 11100 1747 2601
Kerala 2576 2100 2735
Madhya Pradesh 10416 6738 6880
Maharashtra 8776 7599 15000
Manipur 115 - -
Meghalaya 200 55 60
Mizoram 123 100 67
Nagaland 300 100 -
Orissa 8950 1500 3922
Punjab 880 1685 1437
Rajasthan - 3 -
Sikkim 200 100 185
Tamil Nadu 1622 1492 727
Uttar Pradesh 6889 3753 2734
Uttaranchal 478 306 351
West Bengal 13473 7578 8500
Khadi and Village Industries 15157 10000 15053
Commission

Others 2851 -
TOTAL 1,09,466 62,528 88,930

* Figures are being firmed.
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[Englist]
Poor implementation of SGSY

4174. SHRI MITRASEN YADAV: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government is aware that
Swaranjayanti Gram Swarozgar Yojana (SGSY) is not
being implemented upto the expectations due to poor
response of Banks in granting loans;

(b) if so, the details thereof;

(c) whether any appraisal has been made about the
implementation of this Yojana;

(d) i so, the findings thereof, State-wise;

(e) whether the Government proposes to review the
guidelines of the SGSY for its fullest and satisfactory
implementation; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI SURYAKANTA PATIL): (a) and (b) The
Swaranjayanti Gram Swarozgar Yojana (SGSY) is a credit-
cum-subsidy scheme. While subsidy is only a minor and
enabling component, Credit is a critical component of the
scheme that envisages involvement of the banking sector.
The banks, however, have generally not besen able to
meet the credit disbursement targets under the scheme.
The matter has been regularly taken up with the RBI
and the Ministry of Finance at various levels. These
measures have resulted in a credit mobilisation of 77%
of the target during the financial year 2006-07.

(c) and (d) The details of evaluations/studies of the
scheme as well as their findings relevant to the
involvement of banks are given under. The findings are
not state specific but provide an overall picture.

(1) As per the findings of the concurrent evaluation
on SGSY (2002-03), major complaints reported by the
District authorities with respect to the banking system
include non co-operation of the banks (58.18%), delays
inherent in bank's procedures (53.54%), delay in the
disbursement of the assistance (50.73%).
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(2) A study was also conducted by the NIRD in 2005.
As per the study, (i) the banks were willing to assist the
activities for which the infrastructure, asset insurance,
clusters viability and assured market was well developed
(like in dairy, sheep, goat, imigation, agriculture and land
development etc.) compared to the other artisan-based
or manufacturing activities, (ij) Most of the banks were
following unprescribed credit ceiling limit to some activities.
This was resulting in under-financing, particularly in artisan-
based activities such as handlooms, handicrafts etc.
(i) In 30% of the cases, the banks were squaring up
the loan transactions and did not follow the 3-year lock-
in period stipulation.

(3) The National Institute of Bank Management
(NIBM) has undertaken an Action Research Project during
the year 2003-04 for developing a prototype for SGSY in
selected districts of nine States with various commercial
banks. The Study revealed that (i) Higher NPA level and
lower yield discourage branch managers for disbursement
of credit under SGSY scheme, (ii) Branches follow
traditional lending methods based on tangible security
rather than microfinance approach emphasizing collateral
substitute, mainly because branch managers do not
consider them as viable clients, (iii) Declared rate of
interest under the SGSY scheme varied between 8 to
14 per cent per annum which is at par with the priority
sector lending and (iv) Majority of branches charge interest
on total outstanding amount include subsidy, which should
nomally be excluded for calculating interest.

(e) and (f) Yes Sir. The Ministry is currently
undertaking an exercise to review the SGSY guidelines
so as to implement the scheme better.

[Translation]

Development of Small and Middie Class
Cities in Madhya Pradesh

4175. SHRI KRISHNA MURARI MOGHE: Wil the
MINISTER OF URBAN DEVELOPMENT be pleased to
state:

(a) whether several proposals have been received
from the Government of Madhya Pradesh under the
Integrated Scheme for the development of small and
middle class cities;

(b) if so, whether a part of the funds have been
released after clearing the said proposals arid rest of the
funds are yet to be released; and
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(c) if 8o, the reasons for not releasing the remaining
funds so far alongwith the time by which these are likely
to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(c) Yes, Sir. Under the Centrally sponsored scheme of
Integrated Development of Small and Medium Towns
(IDSMT), since its inception (1979-80) till 31.3.2007, 146
towns of Madhya Pradesh have been provided Central
assistance amounting to Rs. 6422.04 lakh. The Scheme
has since been subsumed in the newly launched Scheme
of Urban infrastructure Development for Small and Medium
Town (UIDSSMT) with effect from 3.12.2005. Thereafter,
all fresh proposals are being taken up under UIDSSMT.

[Enghsh]
Reward to informers by Central Excise and
Customs Departments

4176. SHRI MANORANJAN BHAKTA: Will the
Minister of FINANCE be pieased to state:

(a) whether the Government has received
representations regarding reward for informers in Mumbai
who helped the Central Excise and Customs Departments
to unearth tax evasion of over crores of rupees;

(b) if so, the details thereof for the last three years
and the action taken thereon;

(c) whether the Govemment has approved the final
reward to these informers and officials;

(d) i s0, the details thereof; and

(e) the further steps taken/ proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) The
information is being collected and will be laid on the
table of the House.

Declaration of Orissa as a Special
Category State

4177. SHRI JUAL ORAM:
SHRI PARSURAM MAJHI:

Will the Minister of FINANCE be pleased to state:
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(a) whether the Govemment has any proposal to
declare Orissa as a Special Category State; and

(b) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Special Category Status has been accorded to some
States on the basis of a set of criteria which includes—
strategic location on the border with neighbouring countries
hilly terrain, inadequate economic and social infrastructure,
predominantly large tribal population and limited and weak
revenue base compared to the development needs.
According Special Category Status to a State requires
the approval of the National Development Council. No
proposal is under the consideration of the Govemnment at

‘present to declare Orissa as a Special Category State.

[Transiation]

Central Employment Guarantee Councll

4178. DR. CHINTA MOHAN:
SHRI RAMJI LAL SUMAN:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the composition of Central Employment Guarantes
Council;

(b) whether this Council has given certain suggestions
for the effective implementation of MNational Rural
Employment Guarantee Scheme (NREGS);

(c) it so, the suggestions made and the decision
taken by the Govemment to implement them; and

(d) the time by which these suggestions are likely to
be implemented by the Govemnment?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) The composition of Centrai Employment
Guarantee Council is given in the enclosed Statement.

(b) Yes, Sir.

(c) and (d) The suggestions made by the members
during the second meeting of the Council heid on 30.3.07
and decision taken by the Government thereon are as
under:
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S.No. Suggestions made Decisions taken
1. :'Aembers c;f It:;e .C.ouncil to Members may undertake visits to various States
ndertake field visits in small groups of 3-4 members and will submit
a detgiled report on their visit to the Member
Secretary.

2. Stmng:ening the administrative The Council approved strengthening
machinery under.NREGA both at Information Technology and the monitoring
the State and Ministry level systems, staffing and engaging professional

experts and strengthening the infrastructural
arrangements for NREGA at the national level.

3. Need for social audit

It was decided that priority will be given to
developing capacity for social audit through training.

% {a) Union Minister for Rural Development

®)

®

(i)

(i)

()

)

(vi)

(vil)

(viil)

Statement

Composition of Central Employment Guarantee

Council

Secretary to the Government of India,
Department of Rural Development

a nominee of the Ministry of Women and Child
Development not below the rank of Joint Secretary
to the Govemnment of India

a nominee of the Ministry of Agriculture not below

the rank of Joint Secretary to the Goverment of india.

a nominee of the Ministry of Environment and Forest
not below the rank of Joint Secretary to the
Govemment of India..

a nominee of the Ministry of Statistics and Programme
Implementation not below the rank of Joint

Secretary to the Govemment of India .......

a nominee of the Ministry of Panchayati Raj not below

the rank of Joint Secretary to the Government of India

a nominee of the Ministry of Tribal Affairs not below the

rank of Joint Secretary to the Govemment of India

a nominee of the Ministry of Social Justice
and Empowerment not below the rank of Joint

Secretary to the Government Of INGIA ......cooorwersmmmemrerssimssssisses st rnsseases

member,

member,

member,

... Chairperson, ex-officio;

member-ex-officio;

ex-officio;

ex-officio;

ex-officio;

ex-officio;

ex-officio;

ex-officio;

ex-officio;
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(ix) Advisor of the Planning Commission dealing
with rural development

............................................... member, ex-officio;
(c) Representatives of the State Govemments:
(i) Secretary (RD), Government of Andhra Pradesh. ...........cccceeerrecncenencerseccencnesessacaas Member, ex-officio;
(i) Secretary (RD & PR), Govermnment of ASSAaM .........c.cceccceervsncersecsseseseseressssssscssessnss Member, ex-officio;

(i) Secretary (RD), Government of Bihar ............cccccoeeeneee. Member, ex-officio;
(iv) Secretary (EGS), Government of Mah@rashtra .............ccccocenreeneercescsreressnsscssssansaeseness Member, ex-officio;
(v) Secretary (RD), Govemnment of Uttar Pradesh rrertesaenestenaeaas Member, ex-officio;

(vi) Secretary (RD), Government of West Bengal

(d) Non-official members from Panchayati Raj Institutions, organizations of workers and disadvantaged groups:

(i) Shri Ramchandra KRUNLA, ........cccceciieveiiniiiinininsinssscisusssensnsssecssessecsssssssnssssssssssssnssssnssssssssassssasssns member;
(1) SHE ASRK Al ..ccooniniierreiiccrcsiniassssssssssssissasbosssesestsesissssssassssssssssassssnssensssaasessasasess ... member;
(i) Smt. Botcha Jhansi Laxmi, Chairperson,
Zilla Parishad, Vizianangaram,...........ccccverenveenecanee member;
(iv) Smt. Rajani Rana Pratap Singh, Chairperson,
District Panchayat, Gondia, Maharashtra ............. member,
(v) Shri B.D. Shamma, 1AS (Retd) .........cccooiiiiriirintigeteniiceiniesestessesseesnesasesssnessessasaresssssnesns merpber;
(vi) Smt. Aruna Roy,
Mazdoor Kisan Shakti Sangathan, .............cceeiiiiicriemnirnninniineeniinreoiesseessesrssssssssssessesses member;
(Vi) Shri Mahendra Bogh, ..............cciememenmsinicssessesmsmsesssasasssmmesessssssssssssassssssssssspossesessassssmmssserssnesss member;
(vil) Shri Devi Dayal, 1AS (REd.).......ccccomiucieiimiiriiccccscseenen et sssseessensasaessessssen member;
() Smt. SUbhashini Al ...ttt esre e e ane s sasans member,
(X) Shri A. Varagharajan ... st ssessisesssstsasessssesssssssossossesesassases member;
(X)) SML ANI RBJA c.cceeriiriniiiiii e ciissectsitssssssassesesssassestsssstensarssassnssseasseasessressssssnasessanssasenenes member,
(Xil) Shri RODBI MINZ........cooommiiirrircrcisiciistsietctstectsseasessessnsnsasssnsssssasesens member,
(e) Non-official members representing the States: .
(i) Dr. Aloysius Femades,
Executive DIrector, MYRADA .............ciereiciernnenenrresraressrsssaesessessasesessarssessaressnsssssansess member,
() Dr. Jean Dreze,
G.B. Pant Social Sciences Institute .member;
(i) Dr. D. Bandopadhyay, IAS (Retd.) .. member;

(f) Joint Secretary to the Government of India in the Ministry of Rural Development in-charge of the National Rural

Employment Guarantee Act, 2005.......member Secretary,

(g) Joint Secretary, PMO and Joint Secretary in the Ministry of Labour are special invitees in the meetings of the

Council.
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[Englsi
Global Warming

4179. SHRI EKNATH MAHADEO GAIKWAD: Will the
Minister of EARTH SCIENCES be pleased to state:

(a) Whether Mumbai finds a place in the list of areas
that face the danger of giobal wamming as reported in
the Times of India dated March 29, 2007;

(b) if so, the details thereof; and

(c) the measures taken by the Government in this
regard?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) The article published in Times of India (dated
29th March, 2007 and written by Thomas Wagner from
London) is based on report/study made on coastal cities
of the world and not based on a specific study of Mumbai.
The general refrain of the article is that, migration towards
coastal cities should be discouraged and coastal
settiements need to be modified in the wake of increased
global warming and consequent sea level rise.

(b) and (c) Due to the heightened concems of giobal
warming and climate change, there are a number of such
studies/reports which project different scenarios. These
predictions have varying degrees of confidence and need
to be catibrated with empirical evidence. The uncertainties
notwithstanding, the Govemment have taken a number
of initiatives like improving energy efficiency, conservation,
afforestation and conservation of forests, encouraging
mass rapid transport system, taking up environmental
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quality management all with a view to reduce climate
change and mitigate its bad effect

Hygienic Latrine

4180. SHRI ANWAR HUSSAIN: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the separate percentage of the House Hold (HH)
with Sanitary Latrine, P.C. of H.H. with pit latrine, H.H.
with other latrine and H.H. without latrine in the country
according to 2001 Census, State-wise;

(b) whether the Government proposes to take special
programmes in addition to the existing ones to provide
hygienic latrine in each of the family;

(c) if so, the details thereof;, and

(d) the time by which the goal is likely to be
achieved?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHR! CHANDRA SEKHAR
SAHU): (a) A Statement indicating the percentage of the
House Hold with water closet, pit latrine, other latrine
and House Hold without latrine in the country (rural &
urban) according to 2001 Census, State-wise is enclosed.

(b) and (c) The ongoing programme, Total Sanitation
Campaign aims to provide sanitary latrine to each family
in the rural area. It is being implemented with district as
unit and is currently going on in the rural areas of the
572 districts of the country.

(d) The goal is to achieve universal sanitation in the
rural areas of the country by AD 2012.

Statement

State-wise Coverage of House Hold Latrine in the Country (Rural + Urban)

Stale/UT No.of  HHwih HHwh HHwih HHwihot % PR %Waler  %Other %Mo
Hosohold  Pit lsine  Waler  Oher  latine  lamne  closet laine  latrine
(HH) dosl  latrine
1 2 3 ‘ 5 6 7 8 9 10
Andha Pradesh (6005 140884 05367 108564 11200651  BSS%  181%  63%  67.01%
Pondichenry 6655 AM2 53 5B 1045 AT 4TI% 246%  5006%
Tamil Nadu WG 1005315 3291208 66257 0190806 TI%  2822% 4% 64BA%
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1 2 3 4 5 6 7 8 9 10
Lakshadweep 9,240 50 7810 582 998 054%  82.3%6% 630%  1080%
Kamataka 10232133 1368797 1907116 SB1.M3 6385107  1338%  1B64%  54%  G50%
Kerzla 6595206 815221 4299445 426,102 1054438  1236%  65.19%  G46%  1599%
Jammu & Kashmir 1551768 209504 137052 418046  T27,188  17.97%  843% 20N 48.80%
Himachal Pradesh 1240633 181,333 141411 91974 825915  1462%  140%  T41%  66ST%
Punjab 4265156 1037560 870241 516632 1 840728  24.33%  2040%  21u%  43.18%
Haryana 3520642  TEGS21 385046 96838 195887  220%  1091%  H0%  5550%
Chandigarh 201878 3212 1778% 18048 42682  1.59%  6832%  8o4%  21.15%
Dehi 2554149 417854 1161494 411861 562040  16.36%  45AT%  16.13%  2204%
Skkim 104738 27547 2648 5189 B34 2830%  213%  435%  3662%
West Bengal 15715915 2755422 3202027 82328 8846138  1753%  2096%  528%  5629%
Orissa 7870127 312527 691403 168277 669720  39™%  AT%  2M%  BSN%
Andamen & Nicober Isiand 73,062 TR 2868 BX6 138 1050%  3130% 1A% 87%
Annachal Pradesh 212615 5447 28430 41321 %2908 2584%  N@%  198%  AN%
Meghaloya 420246 128375 51774 M5 20512 055%  1232%  833%  4881%
Nageiand 32050 152410 28960 52949 G731 4590%  8T%  1535%  2943%
Mizoram 160966 100,154 31441 11,000 17681  6222%  195%%  726%  1098%
Manipur 0765 265863 M58 2580 71441 6686%  B68%  650%  1797%
Tripwa 662023 411,100 77,384 50701 122819  6210%  11.89%  788%  1855%
Assam 4935358 216852 7RG 237228 1745019  4394%  1590%  481%  35.6%
Uttaranchal 1586321 296799 245005 175,163 86934  18TM%  1545%  11.04%  54.80%
Jharkhand 4862500 159,103 521865 275714 3905808  327%  1073%  S6T%  80.9%
Utar Pradesh 25780801 2651088 205453 3300800 17685175  1029%  798%  1316%  085™%
Bihar 13982500 908059 1,101,004 676,198 11209239  648%  TAT% 4% 8081%
Rejasthan 9302204  OTTE1 11142986 616782 6633405  104T% 1%  660%  T1.00%
Chhattisgarh 4148518 100335 367929 120836 3550319  242%  BA™%  292%  8580%
Madhya Pradesh 10919653 647,908 1,361,758 ‘euo.'eso 8300207  589%  124™%  558%  TBO1%
Goa 20216 52584 B3M7  Z7881 115494  1883%  20T8%  10.02%  41.36%
Gujorat 563000 842304 2907907 461190 52498  BTI%  3100%  478%  S5.40%
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1 2 3 4 5 6 7 8 9 10
Maharashira 19,063,149 1695404 4165636 827338 12,374,681 8,89% 21.85% 4.34% 64.91%
Daman & Diu 342 2488 11,886 AL 19,252 T24% H61% 208% 56.06%
Dadra & Nager Heveli {/IB 462 13,548 08 28,655 1.05% 30.81% 0.70% 67.44%

191963835 22076486 34508446 13210867 122,078,136 11.50% 1.02% 6.88% 63.59%

Source: Census 2001

[Transiation]

Mutual Extension of Banking Services Between
india and Pakistan

4181. SHRI BAPU HARI CHAURE:
SHRI SANJAY DHOTRE:

Will the Minister of FINANCE be pleased to state:

(a) whethes the Government proposes mutual
extension of banking services between India and Pakistan;

(b) it so, the details thereof; and

(c) the further action taken by the Govemment in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I PAWAN KUMAR BANSAL): (a) to (c)
Yes, Sir. An understanding has been reached between
the Reserve Bank of India (RB!) and the State Bank of
Pakistan (SBP) on granting permission for opening two
branches of banks from India and Pakistan in each other’s
country, on a reciprocal basis. The specific banks to be
permitted to apen the branches would be mutually agreed
upon by RBI and SBP keeping in view their respective
regulatory policies and procedures. RBI has proposed to
SBP the names of State Bank of india and Bank of India
for opening their branches in Pakistan. Habib Bank Ltd.,
National Bank of Pakistan and United Bank Ltd. from
Pakistan have evinced interest in opening their branches
in India. In the meeting of Govemor, RBI with the
Govemor of State Bank of Pakistan held on 26.09.2006,
it was agreed that the licences to the banks for opening
of their branches in each other's country would be given
on reciprocal and simultaneous basis.

[English]
Rate of interest on Farm Credit

4182. SHRI B. MAHTAB: Will the Minister of
FINANCE be pleased to state:

(a) whether the Govemment has any proposal to
subvent the rate of interest on farm credit provided by
co-operative sector,;

(b) if so, the details thereof, and

(c) the time by which the decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) To
reduce the burden of interest on Crop Loans availed by
farmers an amount equal to two percentage points of the
borrower’s liability on the principal amount upto
Rs.1,00,000/- each for Kharif and Rabi 2005-06 was
credited to their account. Thereafter, irom Kharif 2006, to
ensure that the farmer receives Short-Term Production
Credit at 7% with an upper limit of Rs.3 lacs on the
principal amount, the Govemment is providing interest
subvention of 2% per annum to Public Sector Banks,
Regional Rural Banks (RRBs) and Cooperative Banks on
their lending from their own resources and refinance at
concessional rates to cooperative banks and RRBs on
their borrowings from NABARD.

Misuse of IT Exemption by Corporates

4183. SHRI CHANDRAKANT KHAIRE:
SHRI KAILASH MEGHWAL:

Will the Minister of FINANCE be pleased to state:

(a) the details of contribution to Charity made
by Corporates in India during each of the last three

years,
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(b) whether a number of companies are making this
contribution to unscrupulous charitable institutions just to
evade taxes;

(c) if so, the details thereof and action taken thereon;

(d) whether the Government proposes to amend the
laws related to donation more transparent; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No data
regarding the contribution to Charity made by Corporates
in India is maintained by the Income Tax -Department.
The contributions made to specified/approved charitable
institutions are eligible for deduction under Section 80G
ot the Income Tax Act, 1961. As per e-retums filed by
the Corporate assessees for assessment year 2006-07,
the total amount of deduction claimed under Section 80G
of the Income Tax Act, 1961 by the Corporate assessees
is Rs. 10445.38 crore. Figures for earfier years are not
available as the filing of e-retums for Corporate assessees
was made compuisory only from Assessment Year 2006-
07.

(b) No such incident is noticed so far.

(c) Not applicable in view of (b) above.

(d) and (e) There is no proposal with the Govemment
to amend the laws related to donations made to charitable
institutions, in the near future.

[Translation]
Instaliation of ATMs

4184. SHRI RAJNARAYAN BUDHOLIA: Will the
MINISTER OF FINANCE be pleased to state:

(a) whether the Government proposes to instali ATMs
of Banks on Railway Stations in the country;

(b) if so, the details thereof;

(c) the time by which the scheme is likely to be
implemented; and

(d) the number of Railway Stations where these are
targeted to be installed during the cument year?

MAY 4, 2007
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d)
The public sector banks who have implemented Core
Banking Solutions (CBS) propose to install ATMs at major/
selected Railway Stations subject to approval of Railway
authorities and Reserve Bank of India. Location of ATMs
would depend upon specific site clearance by Railway
Authorities. There is no separate target for installation of
off-site ATMs at railway stations for the current year.
However, any request received from banks for installation
of off-site ATMs at railway stations during the current
year would be examined by RBI in terms of the extant
Branch Authorization Policy guidelines.

[English]
Vanishing Companies

4185. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of COMPANY AFFAIRS be pleased to state:

(a) the estimated money of the public lostheld up
due to vanishing companies upto March, 2007;

(b) the number of cases u/s 62/63, 68 and 628 of
the Companies Act, 1956 registered against the promoters
of such companies and the action taken against them;

(c) the estimated number of investors sufferad due
to the vanishing companies;

(d) whether the Government has taken any: steps to
reduce such instances of vanishing companies; and

(e) if so, the details thereof?

THE MINISTER OF COMPANY AFFAIRS (SHRI
PREM CHAND GUPTA): (a) 114 companies stand
identified as vanishing companies with issue size of
approximately Rs. 799.31 crores.

(b) Prosecutions have been filed .against 107
companies and their promoters/direciors ws 62/63, 68
and 628 of the Companies Act, 19568 and against 94
such companies for non-filing of Statutory Retums.

In addition, FIRs have also been filed against 102
companies and their Promoters/ Directors for the offences
punishable under Sections 420, 406, 403, 415, 418 &
424 of the Indian Penal Code (IPC). '
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(c) A large number of investors have suffered due to
the vanishing companies. The exact number of these
investors is not ascertainable, in view of frequent change
by way of transter of shares etc.

(d) and (e) A Central Coordination and Monitoring
Committee, co-chaired by Secretary, Ministry of Company
Affairs and Chairman, SEBI has been set up to look into
issues relating to vanishing companies and their promoters
and to monitor the progress of action against them.

Besides taking action against these companies and
their promoters/directors under the Companies Act and
the Indian Penal Code, the Ministry has implemented an
e-Governance project under which the identity of
authorised directors and professionals is established in a
secure manner.

Securities and Exchange Board of india (SEBI) has
also amended the SEBI (Disclosure and Investor
Protection) Guidelines to enforce higher disclosure
requirements pertaining to promoters of companies,
besides taking punitive action in a number of cases. SEBI
has also debarred 100 companies and 378 directors
ws 11B of the SEBI Act from raising money from the
Capital Market in any form, for a period of five years.

SEBI has amended the existing Clause 49 of the
Listing Agreement, which seeks to strengthen the
disclosure requirement in particular pertaining to promoters
and also providing for monitoring of utilisation of funds
raised from the public.

Overdraft by States

4186. SHRI DUSHYANT SINGH: Will the Minister of
FINANCE be pleased to state:

VAISAKHA 14, 1929 (Saka)
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(a) the overdraft position of States as on March 31,
2007, State-wise;

(b) whether the Union Government has written to the
State Governments to reduce the overdraft;

(c) if so, the details thereof;

(d) whether any State Government has made better
financial management and reduced overdraft during 2005-
06 and 2006-07; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The
overdraft position of the State Governments as on
31.3.2007 is given in the Annex. Only two States namely
Kerala and Nagaland went into overdraft in 2006-07 as
compared to 8 States in 2005-06.

(b) and (c) No, Sir

(d) and (e) Yes, Sir. As against 8 States going into
an overdraft in 2005-06, only 2 States got into overdraft
in 2006-07. The States of Maharashtra, UP, Assam,
Manipur, Meghalaya, as well as Uttarakhand which went
into overdraft in 2005-06 managed to avoid an overdraft
position in 2006-07. Further the average utilization of the
Ways and Means advance by State Govemments both
of the nomal and special kind was lower and happened
on much fewer occasions in 2006-07 when compared
with 2005-06. Details are given in the enclosed Statement.

Statement
State-wise Avaiment of WMA and Overdraft 2005-06 & 2006-07

(As on 31.03.2007)

WM Overdraft
SI.No State 2005-06 2006-07 2005-06 2005-06 2006-07 2006-07
e Number Number Number Number Number Number
of days of days  of Occasions  of Days of Occasions  of Days
1 2 3 4 5 6 7 8
1, Andhra Pradesh 0 0 0 0 0 0
2 0 0 0 0

2. Arunachal Pradesh 29
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1 2 3 4 5 6 7 8
3 Assam 57 0 2 22 0 0
4 Bihar 0 0 0 0 0 0
5 Chhattisgarh o 0 0 0 0 ()
6 Goa 0 0 0 0 0 0
7 Gujarat 0 0 0 0 0 0
8 Haryana 0 0 0 0 0 0
9 Himachal Pradesh 25 1 0 0 0 0

10. Jharkhand () 0 o 0 0 ()
" Kamataka 0 0 0 0 ° 0
12, Kerala 240 223 1 &3 9 63

“13. Madhya Pradesh 0 0 0 0 0 )
14. Maharashtra 41 42 1 20 0 0
15. Manipur 63 0 1 “ 0 0
18. Meghalaya 15 0 1 1 0 0
17. Mizoram 14 1 0 0 0 0
18. Nagaland 42 28 1 17 2 16
19. Orissa 0 0 0 0 0 0
20 Punjab 22 0 0 o 0 0
21. Rajasthan 0 0o o 0 0 0
2 Tamil Nadu 0 0 0 0 0 0
23, Trpura 0 0 0 0 0 0
24. Uttar Pradesh 34 0 1 " 0 0
2s. Uttarakhand 27 63 1 13 0 0
26. West Bengal 0 0 0 0 0 0

Note:- State Govt. of Jammu and Kashmir end Gowvt. of Sikkim do not bank with RBI

National Land Resources Management Programme Resources Management Programme (NLRMP) being run

in the country,
4187. DR. K. DHANARAJU: Will the Minister of

RURAL DEVELOPMENT be pleased io state: (b) the name of States where the said programme

(a) the salient features of the National Land has I during 2005-06, 2006-07 and 9
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implemented during the cument year indicating the benefits
achieved therefrom; and

(c) the allocation made and utilized during the said
period, State-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (c) The National Land Resource
Management Programme (NLRMP) has been
conceptualized as a major system and reform initiative
that is concemed not merely with computerization,
updating and maintenance of land records and validation
of tiles, but also as a program that will add value and
provide a comprehensive tool for development planning
wherever location-specific information is required. The
primary focus of the Programme will be on citizen
services, such as providing records of rights (RoRs) with
maps to scale; other land-based certificates such as caste
. 3rtificates, income certificates (particularly in rural areas)
domiclle certiticates; information for eligibility for
development programmes; land passbooks, etc. In addition
the Programme will be of immense usefulness to the
govemments—both Central and State Govemments—in
modemizing and bringing efficiency to the land revenue
‘administration as well as offering a comprehensive tool
for planning various land-besed developmental activities.
However, NLRMP is yet to be finalized.

Recruitment in SBI

4188. SHRI ANANTA NAYAK: Wil the Minister of
FINANCE be pleased to state:

(a ) the number of candidates recruited by the State
Bank of india (SBI) in various grades during the last
three years;

(b) the number of SC/ST candidates therein;

(c) whether the backiog of the reserved vacancies
for SCa/STs have been filled in; and

(d) it not, the reasons therefor?
THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d)

The information is being collected and will be laid on the
Table of the House to the extent possible.

Duties on Spirits and Wines

4189. SHRI CHANDRAKANT KHAIRE: Will the
Minister of FINANCE be pleased to state:

VAISAKHA 14, 1829 (Saks)
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(a) whether a study conducted by European
Commission have revealed that the combinations of duties
and taxes on imported spirits and wines in some Indian

States is as high as 550% on imported spirit and 264%
on wines;

(b) it so, the details thereof;

(c) the steps proposed by the Govemment to curtail
the duties and taxes on imported wines and spirits; and

(d) whether Government proposes to empower State
Govemments to deal with the levy of excise duty on
imported wine and distilled water?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir.

(b) The European Commission Report primarily covers
two issues. Firstly, there is a growing market for EC
wines and spirits in India which is being restricted by the
duty structure and secondly the levy of additional duty °
and extra additional duty are in contravention of our
obligations under GATT, 1994.

(c) and (d) Govemment is examining ways in which
the concems of the EC can be taken on board while
providing a level playing field to the domestic industry.

Gundia Hydro Electric Power Project

4190. SHR! IQBAL AHMED SARADGI: Will the
Minister of POWER be pieased to state:

(a) whether the Kamataka Power Corporation Limited
has prepared a Detailed Project Report of Gundia Hydro
Electric Power Project to be set up in Hassan District in
Kamataka and sent to the Central Electricity Authority for
techno-economic clearance during 2006; and

(b) if so, the details thereof along with the total
estimated cost of the project and the time by which it is
likely to be cleared?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) Yes, Sir.

(b) Kamataka Power Corporation Limited (KPCL) had
submitted the Detailed Project Report (DPR) of Gundia
Hydro Electric Project (400 MW) to Central Electricity
Authority (CEA) in July, 2006 for concurrence.

The project is located on river Gundia, a tributary of
river Kumardhara which is a major tributary of river
Netravathy. The project envisages pooling up of water by
linking tributaries of Netravathy and would generate power
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by utilizing a head of 600 metres. The project will have
two units of 200 MW each. The total estimated hard cost

of the project as per the DPR is Rs.826.72 crores at
June, 2006 price level.

The DPR has been examined in different formations
of CEA, Central Water Commission (CWC) and Geological
Survey of India (GSl). KPCL was required to comply with
the observations of CEA, CWC and GSI. Since necessary
inputs were not tied up, the DPR could not be processed
for concurrence and has been retumed to KPCL by CEA
on 11.08.2006.

[Translation]
Pending Proposals of Maharashtra under SGRY

4191. SHRI HANSRAJ G. AHIR: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether Government of Maharashtra has
submitted a proposal to the Union Government for
providing the employment to Kamgar Co-operative
Societies under Sampooma Grameen Rozgar Yojana
(SGRY);

(b) if so, whether any decision has been taken on
the above proposal; and

(c) if so, the details thereof and the steps taken to
implement the same?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI SURYAKANTA PATIL): (a) to (c) Information
is being collected and will be laid on the Table of the
House.

MAY 4, 2007
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[Engfish]
Power Generation by NTPC

4192. SHRI NAVEEN JINDAL: ‘Wil the Minister of
POWER be pleased to state:

(a) whether the National Thermal Power Corporation
(NTPC) has been entrusted to improve the performance
of power stations under ‘Partnership in Excellence’
Programme of the Ministry;

(b) if so, the details thereof, and

(c) the additional power likely to be generated by
the NTPC as a result thereof?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) to (c) Yes, Sir. To improve the performance
of thermal plants operating at Plant Load Factor (PLF)
below 60%, Ministry of Power, Govermnment of india,
initiated ‘Partnership in Excellence’ (PIE) programme in
August, 2005 at 22 thermal stations. Under this
programme, Engineers from better performing stations like
NTPC/TATA power were deputed at power stations having
low PLF to share their expertiss 8o as to improve the
PLF of these stations. The detalls such as name of the
station, units covered under PIE, capacity, yearly
generation of 13 stations presently under PIE programme
with NTPC as partner i8s enclosed as Statement. An
additional generation of 3283 MU was achieved during

the year 2006-07 as compared to the previous year /e.
2005-06.

Statement

Details of PIE Stations with NTPC and Additional Generalion

SiNo. State Unity Stafion (installed Capacity of No. of  Dersted 2005-06 2006-07 Additiona!
units under PIE) Units  Capacity generalion
under in 200607
PIE MW
Ad Gen. A PLF At Gen. Adt PLF W
MU % M %
T 4 J 4 . 9 0 L4 9 ) w
{a) PERFORMANCE OF PIE STATIONS WITH NTPC
1. ove Bokaro ‘B'—1,23 (3x210=830MW) 3 630 2684 483 3298 598 635
2 Chandrapure 123 {3540mA20MW) 3 300 2026 - 603 2164 4 - 4
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12 _ 3 4 5 6 7 8 9 1
s Durgapur DVC—34 (1X140+1X210=350MW) 30 1800 58.7 270 675 o
4 UP UPRVUNL  Obra—7 to 13 (2x100+5x200=1200MW) 7 1188 5481 527 5247 504 24
5. Harduageni—3.4",7 (2X60+ 1x110=230MW) 215 354 %3 70 507 356
8. Parichha—1,2 (2X1 10=220MW) 2 20 766 398 1% 584 380
1 Panki—3.4 {ZX110=220MW) 2 210 956 520 923 502 3
8 DELHI IPGCL  Rajghat PH—12 (2X67.5=135MW) 2 135 574 485 635 537 61
9 1P—2,345 (3XB25+1X80=247.5MW) 4 %15 987 455 954 40 ")
10.  TAMIL NADU  Ennore—23,5 (1X60+2X110=280MW) 20 519 212 1304 56.8 875
TNEB
1. SHARKHAND  Torughat 12 (2X210=420MW) 2 420 1534 a7 2ns 739 1185
VW
12 JHARKHAND  Patratu—2,6"9",10° (2X50+1X100+ 5 3% 29 34.1 3 534 136
JSEB 2110420MW)
13.  WEST BENGAL Durgapur DPL - to 6 (2X30+3X77+ 6 3% 207 646 1782 522 425
DPL 1X110=401MW)
Sub Total (a) 4“4 50855 20106 88 2338 56.8 3283

“Generation of units under long shut down not considered for calculation purpose.

Abbreviations Used:
DVC — Damodar Vailey Corporation

UPRVUNL — Uttar Pradesh Rajya Vidyut Utpadan Nigam Limitsed

IPGCL — Indraprastha Power Generation Company Limited
TNEB — Tamlil Nadu Electricity Board

TVNL — Tenughat Vidyut Nigam Limited
JSEB — Jharkhand State Electricity Board

DPL — Durgapur Projects Limited
[Transiation]
Energy Conservation Programmes

4193. SHRI M. ANJAN KUMAR YADAV: Will the
Minister of POWER be pleased to state:

(a) whether some Rural Energy Conservation
Programmes are running in Andhra Pradesh;

(b) i so, the details thereof along with the Central
assistance provided to Andhra Pradesh for these
programmes during the last three years; and

(c) the details of the areas where these programmes
are being implemented?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) There is no specific programme as Rural
Energy Conservation Programme. The energy conservation
programmes are inclusive of both rural and urban areas.

(b) No financial assistance has been provided to
Andhra Pradesh during the last 3 years in this regard.
The Govemment of Andhra Pradesh and the DISCOMs
have motivated the farmers having pump-sets to fix
capacitors to their pumpsets and 20.86 lakhs capacitors
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have been fixed to the agriculture pumpsets by the
farmers themselves. All the major capacitors manufacturers
were asked to contact the farmers and take orders directly
to fix the capacitors to the pumpsets. The rates are also
negotiated for the benefit of the framers. In certain
Districts, District Cooperative Banks, District Cooperative
Marketing Societies procured the capacitors in bulk and
distributed to the farmers on cost basis. Other initiatives
like use of IS| mark pumpsets and HDPE pipes are
encouraged.

(c) The programme is implemented in all the Districts
by the tarmers having agriculture pumpsets.

[English]
R&D in Nano-Technology in Gujarat
4194. SHRIMATI JAYABEN B. THAKKAR: Will the

Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

MAY 4, 2007
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(a) whether the Government proposes to establish
Ressarch and Development Centre in the field of Nano-
Technology in Gujarat,

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (c) The Government had invited Research
& Development proposals for setting up Centres for Nano-
Technology from institutions across the country. No
proposal has been received for setting up a Centre for
Nano-Technology in Gujarat. However, a few Research
and Development projects in various fields of Science
and Technology inciuding Nano Science & Technology
have been supported in Gujarat The details are given in
the enclosed Statement.

Statement

R&D Projects Sanctioned in Gujarat State for the year 2004-05

Sl.No. Title

Principal investigator Sanctioned
& Address Cost (Rs.)
1 2 3 4
1. Development of Organic/inorganic composites Dr. VK. Shahi, Central Sait & Marine Chemicals Rassarch 1461000
proton exchange membrane for fuel cel Institte, Gijubhai Badheka Marg, Bhavnager-364002
appiications
2 Development of activated carbon from Prof.(Mrs.) S.M. Manocha, Deptt. of Materisls Science, 2380000
synthetic precursors and gases Sardar Patel University, Vallabh Vidyanager-388120
3 Fluorescent molecular sensors: Design, Dr. Parimal Paul, Analytical Science Division, Central 1646900
synthesis and cation recognition study Salt & Marine Chemicals Research institute,
Gijubhel Badheka Marg, Bhavnagar-364002
4 One step hydroxytation of benzene to Dr. S. Kannan, Silicates & Catalysis Discipiine, 1587360
phenol over transition metal containing Central Sakt & Marine Chemicals Ressarch,
5. Ergonomics of Human-computer- Dr. Pranab Kumar Nag, Deptt. of Ergonomics & 1820200
Interaction Compatibility Assessment Occupational Physiology, National Institute of
Occupational Health, Ahmedabad-380016
6. Synthesis of chiral hydrocyanins as Dr. NH. Khen, Siicates & Catalysis Discipline, 2067000
intermediates for industrially important Central Salt & Marine Chemicals Research
bio-active compounds through chiral Institute, Gijubhai Badheka Marg, Bhavnagar-364002

catalyic roules
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1 2

3 4

1. Theoretical Investigations of adsorption of

Dr. Bishwajit Ganguly, Central Sait & Marine Chemicals

! 1350000
additives on to the crystal surface and Research Institute, Gijubhai Badheka Marg,
sodium chioride and on other akyl halides Bhavnagar-364002

8. Clinical and owmoml studies on geno, Dr. Sunil Kumar, National institute of Occupational 2170000
and feto toxicity of Pan Masala Health, Meghani Nagar, Ahmedabad-380016

9. Development and Investigations of Dr. HB. Naik, Deptt of Mechanical Engg., Sardar 2398800
Pulse Tube Nitrogen Liquefier of Vallabhbhai National Institute of Technology,
around 1 Litre/ Hours Capacity Ichhanath, Surat-385007

10. Development of Centrifugal Pump to Dr. S.H. Chetwani, Deptt. of Low Voltage 757080
work as Turbine and Integrate it with Products Electrical Research and Development
load controller Association, Vadodara-380010

1. Studies on dcvo!oprmnt, microstructural Prof. LM. Manocha, Deptt. of Materials Science 2167800
analysis and physical properties of Sardar Patel University, Vallabh Vidyanagar-388120
Aligned Carbon nanotubes and
composites by CVD method

[Transiation] (c) VAMBAY has been subsumed under Jawaharlal

Houses to the Poor

4195. SHRI KULDEEP BISHNO!: Will the MINISTER
OF HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) the number of poor families provided with pucca
houses in varioue cities of Haryana under the Valmiki
Ambedkar Awas Yojana (VAMBAY) during the last three
years;

(b) the standards adoptod for identifying slums under
the said scheme; and

(c)thoohpotahnbymGovemmmmpmvHe
more houses to poor families of the State under
VAMBAY?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) (a) No proposals were received from
the State Government and as such no funds were
released for housing to the poor under the Valmiki
Ambedkar Awas Yojana (VAMBAY) during the last three
years.

(b) Under the Valmiki Ambedkar Awas Yojana
(VAMBAY), the identification of siums was left to State
Govemments.

Nehru National Urban Renewal Mission (JNNURM) with
effect from 3.12.2005. Under two programmes namely,
Basic Services to Urban Poor (BSUP)—for 63 mission
cities and Integrated Housing and Sium Development
Programme (IHSDP)—for non-mission cities, houses are
sanctioned based on project proposals submitted by the
State Governments conforming to scheme guidelines.

[English]
Expansion Plan of Bank of Baroda

4196. SHRI MILIND DEORA: Wil the Minister of
FINANCE be pleased to state:

(a) whether the Bank of Baroda has drawn up an
extensive overseas expansion plan which includes
acquisition of an African Bank, increasing the number of
overseas Branches and opening of a representative office
in Australia as reported in The Times of India dated
March 19, 2007;

(b) if so, the facts of the matter reported therein;
and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
Govemment had announced an Autonomy Package in
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February 2005 for the Public Sector Banks (PSBs) to
enable them to take quick and efficient decisions, and to
provide Bank Boards sufficient managerial autonomy to
enable them to compete internationally. The package
delegates authority to the Boards for making suitable
acquisitions of companies or businesses, closing/merging
unviable branches, opening overseas offices, etc. Bank
of Baroda has drawn up an extensive overseas expansion
plan to capture the opportunities thrown open by
giobalization in various countries and to consolidate its
position further in the international market. This is likety
to enable the Bank to provide end-to-end solutions to its
29 million global customers. The bank has recently
received approvals from host country regulators for
establishing offices in Trinidad & Tobago (Subsidiary),
Austratia (Representative Office) and Ghana (Subsidiary).
The bank has also obtained permission from Reserve
Bank of india to open offices in Bahrain, Qatar, Sri Lanka,
Canada, New Zealand, Isle of Man, and Mozambique
etc.

Autonomy to Sclence Institutes

4197. SHRI M. SREENIVASULU REDDY: Wil the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the Government has provided greater
autonomy in appointment and placement of sclentists
without the usual Govemment ban on recruitment assuring
their career prospects; and

(b) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) and (b) Autonomous scientific institutions frame
their rules and regulations for recruitment to the scientific
posts under guidelines from the Govemment. Each
institution approve these rules through their goveming
Council.

Judicial Reforms

4198. SHRIMATI MANORAMA MADHAVRAJ: Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Govemment has chalked out any
plan to implement judicial reforms in the country;
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(b) if so, the details thereof alongwith the funds
allocated for the purpose during each of the last three
years;

(c) whether in terms of GNP the outlay on judiciary
in India is less than those allocated in the developed
countries such as USA, UK, Singapore etc.; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and
(b) Judicial reforms being a continuous process has to
keep pace with the changing times, conditions and
requirements of the people. Government is committed to
provide speedy and inexpensive justice to the common
man. Various judicial reform measures are being
implemented by the Government which include the
scheme of Fast Track Courts and Family Courts,
simplification of judicial procedures, augmenting of judge
strength in High Courts, training of judicial officers for
improvement in the quality of administration of justice,
accountability of judges, organizing Lok Adalats, setting
up of special tribunals and encouraging altemative modes
of dispute resoiution.

Government has also taken up schemes for
application of information and Communication Technology
in the Indian courts through comprehensive
computerization of District and Subordinate Courts of the
country and for deveiopment of infrastructure facilities for
the judiciary as part of implementation of judicial reforms
in the country. The funds provided in the Budget Estimates
in the last three years for all such Plan schemes is as
indicated below:

(Rs. in crore)
2004-05 ' 140.00
2005-08 220,00
2008-07 203.95

(c) and (d) The First National Judicial Pay
Commission aiso known as Shetty Commission had in its
report presented on 11.11.1999 stated that the expénditure
in our country in terms of GNP was relatively low. As per
that report it was not more than 0.2% in our country
whereas in the USA it was 1.4%, in the UK it was 4.3%
and in Singapore it was 1.2%.
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[Translation]

Preparation of BPL Lists

4199. SHRI CHANDRA MANI! TRIPATHI:
DR. LAXMINARAYAN PANDEY:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether some States have not finalised the BPL
list till date;

(b) if so, the names of such States and the reasons
therefor;

(c) the time by which the BPL list is likely to be
prepared by these States; and

(d) the steps taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI SURYAKANTA PATIL): (a) and (b) Yes, Sir.
The States of Andhra Pradesh, Assam, Bihar, Goa,
Gujarat, Haryana, Himachal Pradesh, Jammu & Kashmir,
Karnataka, Kerala, Maharashtra, Manipur, Meghalaya,
Mizoram, Nagaland, Orissa, Rajasthan, Sikkim, Tamil
Nadu, Tripura and West Bengal have not yet finalized
the new BPL list on the basis of BPL Census, 2002.

(c) and (d) After the vacation of stay by the Hon'ble
Supreme Court on 14.2.2006, the matter has been taken
up with the States/Union Territory Administrations at
different levels to finalise the BPL list expeditiously after
ensuring transparency and redressing the Public
grievances, if any. The States and UTs have been advised
to complete the exercise possibly by June, 2007.

[English)
Waiving off Interest on Agricultural Loans

4200. SHRI M. RAJA MOHAN REDDY: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government of Andhra Pradesh has
urged the Union Government to extend the interest warver
on agricultural loans as a part of Prime Minister's Vidarbha
type package to all farmers in the 16 districts of the
State;
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(b) if so, whether a delegation of Members of
Parliament has recently submitted a memorandum 10 the
Union Govemment in this regard;

(c) if so, the details thereof, and
(d) the reaction of the Govermment thereto? °

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
The Govemment of Andhra Pradesh and various other
dignitaries including Members of Parliament have
requested for providing relief of interest waiver on
agricultural loans that were rescheduled in the year 2004
and had not become overdue on 1st July 2006.

(c) and (d) On June 18, 2004 Government of India
had announced a package for the farmers which, among
other things, included a package of relief for farmers in
distress, which, /nfer-alia, provided that their outstanding
as on 31.03.2004 alongwith interest be rescheduled and
the interest for the period of moratorium i.e. up to 2007
be also deferred and be repayable over a 3 year period
beginning 2007. By this restructuring, the farmers became
eligible for fresh credit.

The rehabilitation package announced for the 16 debt
stressed districts of Andhra Pradesh covers the loans of
all farmers in these districts which were overdue on
01.07.2006. The farmers, who have been given the benefit
of relief as announced in 2004 are also eligible for relief
under the current package in case the fresh loans
provided to them have become overdue. If fresh loans
availed by these farmers after the reschedulement of 2004
have become overdue, then interest on them has also
been waived off. The loans (rescheduled in 2004) are
not overdue as on 01.07.2006 and thus fire not eligible
for relief. The farmers whose loans were rescheduled in
2004 have aiready been provided a relief of moratorium
as also fresh lending has been provided to them which
otherwise they would not have been eligible for. Having
been provided relief once under the 2004 package, it
was not considered appropriate to include them in the
present package.

[Transtlation]
Concessions on Oil Exploration

4201. SHRI RABINDER KUMAR RANA: Will the
Minister of FINANCE be pleased to state:
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(a) whether the Government proposes to give tax
concessions to the companies to promote the exploration
of oil and natural gas in the country;

(b) i so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c)
Section 42 of the Income-tax Act provides for special
deductions to any person engaged in the business of
prospecting and expioration of mineral oil, petroleum and
natural gas subject to fulfiiment of specified conditions.

Further, section 80-1B(9) provides tax holiday for

7 years to undertakings engaged in the business of
production of mineral oil.

Therefore, there is no case for any change in law
to provide any further incentive.
[English]

World Bank Assistance for Power Reforms

4202. SHRI KISHANBHA! V. PATEL:

SHRI SUBHASH SURESHCHANDRA

DESHMUKH:
SHRI SUGRIB SINGH:

Will the Minister of POWER be pleased to state:

(a) whether the World Bank provides assistance for
power reforms in the country;

(b) if so, the details of assistance received during
2005-2008 and 2006-2007;

(c) the terms and conditions thereof;

(d) the details of assistance provided to States during
the said period, State-wise; and

(e) the extent to which improvement has been
registered in the power sector by such reforms so far in
the country?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) to (d) The International Bank for

Reconstruction and Development (the window of the World
Bank Group which extends normal development
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assistance) has provided financial assistance of US Dollars
30.48 million and 26.55 million during the financial years
2005-06 & 2006-07 respectively for Rajasthan Power
Sector Restructuring Project. The project aimed at
supporting the ongoing power sector reform process in
Rajasthan leading to higher sectoral efficiency and financial
recovery and at improving power supply by removing the
critical bottienecks in the power transmission and
distribution system.

The standard terms and conditions of the Bank are
applicable to the loan under which the repayment period
is 20 years including a grace period of § years and the
interest rate is on 60 basis points above LIBOR (London
Iinter-Bank Offer Rate).

(e) The power sector reforms aim at efficient and
commercially viable and compstitive power supply industry
to provide reliable quality power at competitive prices to
the consumers. Improving financial viability of power
utilities is one of the key deliverables of power sector
reforms. The trend of continuously increasing commercial
losses of Power Utilities has been arrested. The
commercial losses (without subsidy) in State Power
Utilities which had increased from Rs.4,560 crores during
1992-93 to Rs.25,259 crores during 2000-01, have come
down to Rs. 19,722 crores, Rs.21,328 crores and
Rs. 16,563 crores (provisional figure) during the years
2003-04, 2004-05 and 2005-06, as per the available data
compiled by Power Finance Corporation.

Growth of Seif Help Groups

4203. SHR!I BADIGA RAMAKRISHNA: Will the
Minister of FINANCE be pleased to state:

(a) the extent of the growth of Seit Help Groups
(SHGs) in Andhra Pradesh during each of the last three
years; ’

(b) the details of SHGs linked to banking services
and economic activities during the said period; and

(c) the amount disbursed by SHGs during the said
period?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
The Self Help Group—Bank Linkage programme is one
of the models of microfinance in the country and the
Commercial Banks, Cooperative Banks and the Regional
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Rural Banks participate in the programme. The SHGs
promoted in Andhra Pradesh during the last three years
viz. 2003-04, 2004-05 and 2005-06 is 30912, 32971 and
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43255 respectively. The details of SHGs linked to banks

during the last three years in Andhra Pradesh are as
under:

Details March 2004 March 2005 March 2006
Cumulative Number of SHGs 3,85,576 4,92,927 5,87,238
provided with bank loan
Cumulative bank loan disbursed to 1728.4 2746.1 4345.5

SHGs (Rs.in crore)

Urban Reforms Incentive Fund

4204. SHRI ASADUDDIN OWAISI: Will the
MINISTER OF HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state;

(a) whether the Govemment has launched Urban
Reforms Incentive Fund (URIF) for providing incentives
to the State Govemments to camy out reforms in the
cenain areas with a view to give emphasis on the urban
reforms in the 10th Plan;

(b) it so, the details thereof and the areas covered
under this scheme;

(c) the details of the States/UTs which have signed
Mols with the Union Govemment under URIF for urban
reforms;

(d) the total funds released by Union Government to
State Govemnments under this scheme during the 10th
Plan period State-wise;

(e) whether the Govemment has any proposal to
earrylomardthesaidsd\ememmm\Phnalso;and

(f)ilso,mestepatakenorbdngtakenbyme
Govammonﬂorbomrhpbmomﬁonofmesaidscheme
during the lith Plan?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMAR!I SELJA ): (a) and (b) The Urban Reforms
Incentive Fund (URIF) was approved by the Govemnment
on 28.06,2003 with an annual allocation of Rs. 500 crores
in the 10th Plan to provide incentives to the States to
have urban reforms in the first phase (2003-2004) in the
following areas: Repeal of Urban Land Ceiling and
Regulation Act, Rationalization of Stamp Duty, Reform of
Rent Control, Introduction of computerized process of
registration, Reform of Property Tax, Levy of reasonable
user charges and Introduction of double entry system of
accounting in Urban Local Bodies.

(c) The details of the States/UTs who signed the
Memorandum of Agreement with the Govemment are
given in the enclosed Statement-l.

(d) The details of funds released by Govemnment
under Urban Reforms Incentive Fund are given in the
enclosed Statement-Il.

{e) and () The Govemment has no plan to carmy
forward the Urban Reforms Incentive Fund (URIP) scheme
in the lith Plan, as the said scheme has already been
discontinued w.e.f. 01.04.2005.

Statement-|

Stata/UTs who Signed the MOA

Sl Name of State/UT Date of signing No. of reforms agreed/

No. of MOA Weightages

1 2 3 4

1 Andhra Pradesh 29.10.2003 Four. Except repeal of ULC, rationalization of

Stamp duty & Reform of Rent Control Laws.

>

L
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1 2 3 4
2. Arunachal Pradesh 13.2.2004 Four. Except repeal of ULC, rationalization of
Stamp duty & Reform of Rent Control Laws.
3 Bihar 18.3.2004 Six. Except Repeal of ULC Act.
4 Chhattisgarh 1.9.2003 Six. Except rationalization of Stamp duty
5. Goa 16.3.2004 Four. Except repeal of ULC Act, reform of rent
control laws & Levy of reasonable user charges.
‘6. Gujarat 27.2.2004 All
7. Haryana 15.10.2003 Six. Except rationalization of Stamp duty.
8. Himachal Pradesh 31.3.2004 Six. Except Repeal of ULC Act.
9. Kamataka 16.9.2003 Five. Except rationalization of Stamp duty &
Reform of Rent Control Laws.
10. Kerala 8.10.2003 Al
1. Madhya Pradesh 6.8.2003 All
12. Maharashtra 1.10.2003 All
13. Manipur 3.10.2003 Six. Except rationalization of Stamp duty.
14, Meghalaya 16.3.2004 Al
15. Nagaland 18.12.2003 Five. Except rationalization of Stamp duty &
introduction to computerized process of
16. Orissa 9.12.2003 All
17. Rajasthan 29.3.2004 & All; 2003-2004—Four
supplementary reforms: 2004-2005, three
MOA in March reforms (rationalization of
2005 for three stamp duty, reform of rent
remaining reform control, reform of property
areas tax)
18. Tamil Nadu 1.8.2003 and All; 2003-2004—Six reforms
supplementary : 2004-2005 one reform
MOA in March (rationalization of stamp
2005 for one duty)
reform area
18, Tamil Nadu 1.8.2003 and Al; 2003-2004—Six reforms
supplementary . 2004-2005 one reform
MOA in March (retionalization of stamp
2005 for one
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1 2 3 4
19. Tripura 11.9.2003 Al
20. Uttar Pradesh 3.3.2004 All
21, West Bengal 18.11.2003 Four. Except repeal of ULC, rationalization of
Stamp duty & Reform of Rent Contro! Laws.
2. Punjab March,2005 All
3. Jharkhand March, 2005 All
24, Jammu & Kashmir March, 2005 Six. Except Repeal of ULC Act.
25. Andaman & Nicobar island 4.12.2003 Al
26. Chandigarh 17.10.2003 Al
27. Delhi 18.12.2003 Six. Except reform of rent control laws
28. Pondichery ' Al

'lnlhocmofUTs,theroIsnonoedtddeOAuwogestedbymmsteryofHomeAﬂairsinFebmaryzoos.

Statement-/

State-wise Stalus of Urban Reforms Incentive Fund (URIF) Release of Funds

(Rs. In Crores)

Sl Name of State/UT Amount released by Amount released by
No. M/o Finance in M/o Finance & MHA
2003-04 in 2004-05
1 2 3 4
1. Andhra Pradesh 8.987 2.6945
2, Arunachal Pradesh 0.1
3. Bihar 6.84 1.52
4. Chhattisgarh 2.92 0.456
6. Goa 0.2875
6 Gujarat 16.55 2,897
7 Haryana 428 0.535
8. Himachal Pradesh 0.4725
9 Kamataka 942 9.42
10 Kerala 7.25 0.362
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1 2 3 4
1. Madhya Pradesh 14.1 8.46
12. Maharashtra 35.925 0
13, Manipur 04 0
14, Meghalaya 0.36 o
15. Nagaland 0.21 0
16. Orissa 4.825 0.7235
17. Rajasthan 5.7875 8.1
18. Tamil Nadu 19.1 16.7125
19. Tripura 0.475 0.143
20. Uttar Pradesh 30.225 3.022
21. West Bengal 9.85 6.895
2. Punjab 0.00 3.6125
23. Jharkhand 0.00 2.625
24, Jammu & Kashmir 0.00 1.88
UTs
1. A&N lIsland 0.00 0.2
2. Chandigarh 0.00 14
3. Delhi 0.00 22.45°
4. Pondicherry 0.00 1.15°
Total 178.365 85.358

* Ministty of Home Affairs had a provision of Rs. 22.45 crore and Rs.1.15 crore in RE 2004-05 for the Govt. of NCT of Delhi Gowt.
of Pondicherry respectively and with the approval of Ministry of Finance they released funds directly to those UTs.

Blo-technology Mission in Gujarat

4205. SHRI HARILAL MADHAVJI BHAI PATEL: Will
the Minister of SCIENCE AND TECHNOLOGY be pleased
to state: ’

(a) the details of projects submitted by the Gujarat
State Bio-technology Mission (GSBTM) to the Union
Govermnment for approval during the last three years;

(b) the details of projects cleared out of them; and

(c) the details of projects rejected alongwith the
reasons therefor?

THE MINISTER OF SCIENCE AND TECHNOLOQGY
AND MINISTER OF EARTH SCIENCES (SMR! KAPIL
SIBAL): (a) to (c) Total 14 projects received from GSBTM
out of which 2 projects sanctioned by Department, 9
projects got rejected on meritlate submission and 3
projects are under consideration. Detalls of the projects
are given in the enclosed Statement.
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Statement
List of Projects received from GS8TM duning last 3 year
Si.No. Name of Project Status Reason
1 2 3 4

1. Centre of Excellence in Not Received after the last date
Wndogywbmmwby Considered by for receipt of the proposals
Kenin Neutritional Technologies India Deptt.

Pvt. Lid.

2. Centre of Excellence in Rejected Not found suitable for DBT
Environmental Biotechnology on Merit funding by External Peer
submitted by S.P. Univ., Vallabh Review Committee
Vidyanagar

3. National Institute of Marine Not considered by Received after the last éam
Biotechonlogy submitted by Deptt. for receipt of the proposals
Ws. Cadilla Pharmaceuticals Ltd.

4. Centre of Excellence in Marine Rejected Not found suitable for DBT
Blotechnology submitted by CSMCRI, (On merit) Funding by External Peer
Bhavnagar Review Committee

5. Establishment of Marine Biotech Under Received on 09.4.2007
incubator in Marine Biotech Park in consideration
Gujarat

6. Multi-ingtitutional teachers Training Not found suitable for DBT
Program in Molecular Biology and Rejected funding by External Peer
Bioinformatics sumitted by GSBTM Review Committee

7. PR issues in Biotechnology Rejected Not found suitable for DBT
Submitted by National Law Univ. funding by Extemal Peer
Gandhi Nagar Review Committee

8. Diploma in Clinical trials Submitted Rejected Not found suitable for DBT
by L.M. College of Phammacy funding by Extemal Peer

Review Committee

9. Vacation Training Programme on Approved The programme was

Bioresources for School children Rs. 5.07 lakhs successfully completed in
(4 weeks) 2005
10. Vacation Treining Programme on Approved The programme was